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RAJYA SABHA
Wednesday, the 21" December, 2022 / 30 Agrahayana, 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be laid on the Table.

I. Notifications of the Ministry of Road Transport and Highways
Il. Report and Accounts (2021-22) of IAHE, Noida, Uttar Pradesh and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (GENERAL (RETD.) V.K. SINGH): Sir, | lay on the Table—

I. (A) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Road Transport and Highways, under Section 10 of the National Highways
Act, 1956:-

(1) S.0. 364 (E), dated the 28" January, 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4" August, 2005 by
substituting certain entries, mentioned therein, in the said Notification,
along with Delay Statement.

(2) S.0. 710 (E), dated the 15" February, 2022, omitting New National
Highway No. 754K and entries relating thereto, from the Schedule to the
said Act, along with Delay Statement.

(3) S.0. 711 (E), dated the 15" February, 2022, amending the Notification
No. S.0. 689 (E), dated the 4™ April, 2011 by substituting certain entries,
mentioned therein, in the said Notification, along with Delay Statement.

(4) S.0.792 (E), dated the 18" February, 2022, amending the Notification
No. S.0. 1096 (E), dated the 4™ August, 2005 by substituting certain
entries, mentioned therein, in the said Notification, along with Delay
Statement.

(5) S.0. 851 (E), dated the 25" February, 2022, amending the Notification
No. S.0. 1096 (E), dated the 4™ August, 2005 by substituting certain
entries, mentioned therein, in the said Notification, along with Delay
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Statement.

S.0. 1031 (E), dated the 9" March, 2022, amending the Notification No.
S.0. 1096 (E), dated the 4™ August, 2005 by substituting certain entries,
mentioned therein, in the said Notification, along with Delay Statement.
S.0. 1129 (E), dated the 11" March, 2022, amending the Notification No.
S.0. 689 (E), dated the 4™ April, 2011 by substituting certain entries,
mentioned therein, in that Notification, along with Delay Statement.

S.0. 1130 (E), dated the 11" March, 2022, declaring new Highways
Number 205AG, to be a National Highway and inserting its description in
the Schedule to the said Act, along with Delay Statement.

S.0. 1261 (E), dated the 22" March, 2022, amending the Notification
No. S.0. 1096 (E), dated the 4™ August, 2005 by substituting certain
entries, mentioned therein, in that Notification, along with Delay
Statement.

S.0. 1592 (E), dated the 4™ April, 2022, amending the Notification No.
S.0. 1096 (E), dated the 4™ August, 2005 by substituting certain entries,
mentioned therein, in that Notification, along with Delay Statement.

S.0. 2016 (E), dated the 29" April, 2022, amending the Notification No.
S.0. 689 (E), dated the 4™ April, 2011 by substituting certain entries, as
mentioned therein, in that Notification, along with Delay Statement.

S.0. 2017 (E), dated the 29" April, 2022, amending the Notification No.
S.0. 689 (E), dated the 4™ April, 2011 by substituting certain entries, as
mentioned therein, in that Notification, along with Delay Statement.

S.0. 2214 (E), dated the 13" May, 2022, declaring new Highway No.
344GM to be a National Highway and inserting its description in the
Schedule to the said Act, along with Delay Statement.

S.0. 2253 (E), dated the 17" May, 2022, amending the Notification No.
S.0. 689 (E), dated the 4™ April, 2011 by substituting certain entries, as
mentioned therein, in that Notification, along with Delay Statement.

S.0. 2366 (E), dated the 24™ May, 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4" August, 2005 by
substituting certain entries, as mentioned therein, in that Notification,
along with Delay Statement.

S.0. 2402 (E), dated the 27" May, 2022, amending the Principal
Notification No. S.0. 2482 (E), dated the 4™ August, 2017, by
substituting certain entries, as mentioned therein, in that Notification,
along with Delay Statement.
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S.0. 2403 (E), dated the 27" May, 2022, directing that the Border Road
Organisation shall exercise the function relating to the development and
maintenance of certain stretches, as mentioned therein, along with Delay
Statement.

S.0. 2408 (E), dated the 27" May, 2022, amending the Principal
Notification No. S.O. 1069 (E), dated the 4™ August, 2005, by
substituting certain entries, as mentioned therein, in that Notification,
along with Delay Statement.

S.0.2773 (E), dated the 16" June, 2022, amending the Notification No.
S.0. 689 (E), dated the 4™April, 2011, by substituting certain entries, as
mentioned therein, in that Notification, along with Delay Statement.

S.0. 2817 (E), dated the 21* June, 2022, amending the Principal
Notificaton No. S.0. 1096 (E), dated the 4™ August, 2005, by
substituting certain entries, as mentioned therein, in that Notification,
along with Delay Statement.

S.0. 2818 (E), dated the 21% June, 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4" August, 2005, by
substituting certain entries, as mentioned therein, in that Notification,
along with Delay Statement.

S.0. 2917 (E), dated the 28" June, 2022, amending the Notification No.
S.0. 689 (E), dated the 4™ April, 2011, by substituting certain entries, as
mentioned therein, in that Notification, along with Delay Statement.

S.0. 2920 (E), dated the 28" June, 2022, amending the Principal
Notification No. S.0. No. 1096 (E), dated the 4™ August, 2005, by
substituting certain entries, as mentioned therein, in that Notification,
along with Delay Statement.

S.0. 3049 (E), dated the 5" July, 2022, amending the Notification No.
S.0. No. 689 (E), dated the 4™ April, 2011, by substituting certain
entries, as mentioned therein, in that Notification, along with Delay
Statement.

S.0. 3113 (E), dated the 7" July, 2022, amending the Notification No.
S.0. No. 689 (E), dated the 4™ April, 2011, by substituting certain
entries, as mentioned therein, in that Notification, along with Delay
Statement.

S.0. 3123 (E), dated the 7™ July, 2022, amending the Notification No.
S.0. No. 689 (E), dated the 4™ April, 2011, by substituting certain
entries, as mentioned therein, in that Notification, along with Delay
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Statement.
S.0. 3136 (E), dated the 8" July, 2022, amending the Notification No.
S.0. No. 689 (E), dated the 4™ April, 2011, by substituting certain
entries, as mentioned therein, in that Notification, along with Delay
Statement.
S.0. 3141 (E), dated the 8" July, 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4" August, 2005, by
substituting certain entries, as mentioned therein, in that Notification,
along with Delay Statement.
S.0. 3164 (E), dated the 11" July, 2022, amending the Principal
Notificaton No. S.0. 1096 (E), dated the 4™ August, 2005, by
substituting certain entries, as mentioned therein, in that Notification,
along with Delay Statement.

[Placed in Library. For (1) to (29) See No. LT-8307/17/22]

S.0. 3252 (E), dated the 20" July 2022, amending the Principal
Notification No. S.0. 689 (E), dated the 4™ April, 2011, by substituting
certain entries in that Notification.

S.0. 3275 (E), dated the 21% July 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4" August, 2005, by
substituting certain entries in that Notification.

S.0. 3644 (E), dated the 3™ August, 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4" August, 2005, by
substituting certain entries in that Notification.

S.0. 3645 (E), dated the 3™ August, 2022, amending the Principal
Notification No. S.O. 689 (E), dated the 4™ April, 2011, by substituting
certain entries in that Notification.

S.0. 3724 (E), dated the 8" August 2022, amending the Principal
Notification No. S.0. 1728 (E), dated the 26" June, 2015, by substituting
certain entries in that Notification.

S.0. 3725 (E), dated the 8" August 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4" August, 2005, by
substituting certain entries in that Notification.

S.0. 3851 (E), dated the 17" August 2022, amending the Notification No.
S.0. 689 (E), dated the 4™ April, 2011, by substituting certain entries in
that Notification.

S.0. 3853 (E), dated the 17" August 2022, amending the Principal
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Notification No. S.0. 1096 (E), dated the 4" August, 2005, by
substituting certain entries in that Notification.

S.0. 3854 (E), dated the 17" August 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4™ August, 2005, by
substituting certain entries in that Notification.

S.0. 4088 (E), dated the 31" August 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4™ August, 2005, by
substituting certain entries in that Notification.

S.0. 4346 (E), dated the 15" September 2022, amending the Notification
No. S.0. 689 (E), dated the 4™ April, 2011, by substituting certain entries
in that Notification.

S.0. 4348 (E), dated the 15" September 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4" August, 2005, by
substituting certain entries in that Notification.

S.0. 4435 (E), dated the 22" September 2022, amending the Principal
Notification No. S.0. 2369 (E), dated the 12" July, 2016, by omitting
certain entries in that Notification.

S.0. 4438 (E), dated the 22" September 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4" August, 2005, by
substituting certain entries in that Notification.

S.0. 4611 (E), dated the 30" September 2022, declaring new National
Highway No. 544G and inserting its description in the Schedule to the
said Act.

S.0. 4743 (E), dated the 6™ October, 2022, amending the Notification
No. S.0. 689 (E), dated the 4™ April, 2011, by substituting certain entries
in that Notification.

S.0. 4911 (E), dated the 17" October, 2022, amending the Notification
No. S.0. 689 (E), dated the 4™ April, 2011, by substituting certain entries
in that Notification.

S.0. 5247 (E), dated the 11" November, 2022, declaring new National
Highway No. 913 and inserting its description in the Schedule to the said
Act.

S.0. 5427 (E), dated the 22" November, 2022, amending the Principal
Notification No. S.0. 1096 (E), dated the 4" August, 2005, by
substituting certain entries in that Notification.

S.0. 5435 (E), dated the 22" November, 2022, amending the
Notification No. S.0. 689 (E), dated the 4™ April, 2011, by substituting
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certain entries in that Notification.

(50) S.0. 5572 (E), dated the 1** December, 2022, declaring new National

Highway No. 748A and inserting its description in the Schedule to the
said Act.
[Placed in Library. For (30) to (50) See No. LT-8198/17/22]

(B) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Road Transport and Highways, under Section 11 of the National Highways Authority

of India Act, 1988, along with Delay Statement:-
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S.0. 709 (E), dated the 15" February, 2022, regarding entrustment of
stretch from K.M. 0.000 to K.M. 66.916 (Khuri Khurd — Junction of NH -
21 near Bagrana) of National Highway No. NE 4C in the State of
Rajasthan, to the National Highways Authority of India, along with Delay
Statement.

S.0. 791 (E), dated the 18" February, 2022, regarding entrustment of
stretch from K.M. 8.000 to K.M. 50.300 (Sagar - Mohari Section) of
National Highway Number NH — 86 (New NH — 934), in the state of
Madhya Pradesh, to the National Highways Authority of India, along with
Delay Statement.

S.0. 850 (E), dated the 25" February, 2022, rescinding the Notification
No. S.O. 2970, dated the 19t June, 2018, with immediate effect, along
with Delay Statement.

S.0. 1030 (E), dated the 9" March, 2022, regarding entrustment of
certain stretches of National Highways, mentioned therein, to the National
Highways Authority of India, along with Delay Statement.

S.0. 1591 (E), dated the 4™ April, 2022, amending Notification No. S.O.
515 (E), dated the 3" February, 2021 to omit certain entries, mentioned
therein, from the said Notification, along with Delay Statement.

S.0. 1593 (E), dated the 4™ April, 2022, amending the Notification No.
S.0. 3320 (E), dated the 13" October, 2017 to omit/substitute certain
entries, mentioned therein, in the said Notification, along with Delay
Statement.

S.0. 1880 (E), dated the 20th April, 2022, entrusting certain stretches of
National Highways No. 911 in the State of Rajasthan, as mentioned
therein, to the National Highways Authority of India, along with Delay
Statement.

S.0. 2365 (E), dated the 24" May, 2022, entrusting the stretch from
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K.M.41.900 to K.M. 93.000 (Mahagama-Hansdiha Section) of National
Highway Number NH - 133), in the State of Jharkhand, to the National
Highways Authority of India.

S.0. 2404 (E), dated the 27" May, 2022, amending the Principal
Notification No. S.O. 3320 (E) dated the 13" October, 2017, by omitting
certain entries, as mentioned therein, from that Notification, along with
Delay Statement.

S.0. 2405 (E), dated the 27" May, 2022, amending the Principal
Notification No. S.0. 1018 (E), dated the 28" March, 2017, by omitting
certain entries, as mentioned therein, in that Notification, along with Delay
Statement.

S.0 2406 (E), dated the 27" May, 2022, rescinding the Notification No.
S.0. 383 (E), dated the 24" January, 2019, with immediate effect, along
with Delay Statement.

S.0. 2407 (E), dated the 27" May, 2022, entrusting certain stretches of
National Highways, as mentioned therein, to the National Highways
Authority of India, along with Delay Statement.

S.0. 2815 (E), dated the 21* June, 2022, amending the Notification No.
S.0. 3743 (E), dated the 21* October, 2020, by substituting certain
entries, as mentioned therein, in that Notification, along with Delay
Statement.

S.0. 2816 (E), dated the 21 June, 2022, amending the Principal
Notification No. S.0. 3254 (E), dated the 5" July, 2018, by substituting
certain entries, as mentioned therein, in that Notification.

S.0. 2918 (E), dated the 28" June, 2022, amending the Principal
Notification No. S.0. 5216 (E), dated the 11" October, 2018, by omitting
certain entries, as mentioned therein, in that Notification, along with Delay
Statement.

S.0. 2919 (E), dated the 28" June, 2022, entrusting certain stretches of
National Highways, as mentioned therein, to the National Highways
Authority of India, along with Delay Statement.

S.0. 3138 (E), dated the 8" July, 2022, amending the Principal
Notification No. S.0. No. 380 (E), dated the 24" January, 2019, by
substituting certain entries, as mentioned therein, in that Notification,
along with Delay Statement.

S.0. 3139 (E), dated the 8" July, 2022, amending the Principal
Notification No. S.0. 791 (E), dated the 18" January, 2022, by
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substituting certain entries, as mentioned therein, in that Notification,
along with Delay Statement.

S.0. 3140 (E), dated the 8" July, 2022, entrusting certain stretches of
National Highways, as mentioned therein, to the National Highways
Authority of India, along with Delay Statement.

S.0. 3163 (E), dated the 11" July, 2022, entrusting certain stretches of
National Highways, as mentioned therein, to the National Highways
Authority of India, along with Delay Statement.

S.0. 3199 (E), dated the 15" July, 2022, entrusting certain stretches of
National Highways, as mentioned therein, to the National Highways
Authority of India, along with Delay Statement.

S.0. 3253 (E), dated the 20™ July, 2022, entrusting certain stretch of
National Highway Number NH - 753 BE, in the State of Maharashtra, to
the National Highways Authority of India, along with Delay Statement.
S.0. 3274 (E), dated the 21" July 2022, amending the Principal
Notification No. S.0. 1018 (E), dated the 28" March, 2017, by omitting
certain entries in that Notification.

S.0. 3643 (E), dated the 3™ August, 2022, amending the Principal
Notification No. S.0. 3512 (E), dated the 23" November, 2016, by
substituting certain entries in that Notification.

S.0. 3852 (E), dated the 17" August 2022, entrusting NH-139W
(Bakarpur to Areraj Section) in the State of Bihar to the National
Highways Authority of India.

S.0. 4087 (E), dated the 31%" August 2022, entrusting NH-68 (Sanchore
- Tharad Section) in the State of Gujarat to the National Highways
Authority of India.

S.0. 4347 (E), dated the 15" September 2022, rescinding the
Notification No. S.0. 5566 (E), dated the 29" October, 2018.

S.0. 4352 (E), dated the 16" September 2022, entrusting certain
stretches of the Section of NH-119A and NH 119D as specified therein in
the State of Bihar to the National Highways Authority of India.

S.0. 4436 (E), dated the 22" September 2022, amending the Principal
Notification No. S.0. 1395 (E), dated the 28" May, 2014, by substituting
certain entries in that Notification.

S.0. 4437 (E), dated the 22" September 2022, entrusting certain stretch
of the Section of NH-125A as specified therein in the State of Rajasthan to
the National Highways Authority of India.
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(31) S.0. 5426 (E), dated the 22" November, 2022, entrusting certain
stretches of the Sections of the National Highways in the State of Bihar,
as mentioned therein, to the National Highways Authority of India.

(32) S.0. 5662 (E), dated the 5" December, 2022, declaring new National
Highway No. 148B and inserting its description in the Schedule to the
said Act.

(33) S.0. 5714 (E), dated the 8" December, 2022, entrusting certain stretch
of the Section of NH-544G in the State of Andhra Pradesh, as specified
therein, to the National Highways Authority of India.

(34) S.0. 5715 (E), dated the 8" December, 2022, entrusting certain stretch
of the Section of NH-48 in the State of Tamil Nadu, as specified therein,
to the National Highways Authority of India.

(35) S.0. 5716 (E), dated the 8" December, 2022, entrusting certain stretch
of the section of NH-344GM in the State of Uttar Pradesh and Haryana,
as specified therein, to the National Highways Authority of India.

[Placed in Library. For (1) to (35) See No. LT-8308/17/22]

Il. A copy each (in English and Hindi) of the following papers:—
(a) Annual Report and Accounts of the Indian Academy of Highway Engineers
(IAHE), Noida, Uttar Pradesh for the year 2021-22 together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Academy.
[Placed in Library. See No. LT-8197/17/22]

Report (2021) on the working of the Protection of Civil Rights Act, 1955 and related
papers

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): Sir, | lay on the Table, a copy each
(in English and Hindi) of the following papers:—

(a) Annual Report on the working of the Protection of Civil Rights Act, 1955,
for the year 2021, under sub-section (4) of Section 15A of the Protection
of Civil Rights Act, 1955.
(b) Statement giving reasons for the delay in laying the paper mentioned at
(a) above.
[Placed in Library. See No. LT-8040/17/22]
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I. Notifications of the Ministry of Home Affairs
Il. Report and Accounts (2020-21) of CITCO, Chandigarh

T8 AT # I WAt (s e ) - wEiey, # EaRad o /vl ued W
YT g -

I. (A) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
G.S.R. 633 (E), dated the 17" August, 2022, publishing the Central Reserve Police
Force, Assistant Sub-Inspector (Mechanic Motor Vehicle), Technical Cadre, Group
'C' post Recruitment Rules, 2022, under sub-section (3) of Section 18 of the Central
Reserve Police Force Act, 1949.

[Placed in Library. See No. LT-8309/17/22]

(B) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
G.S.R. 784 (E), dated the 20" October, 2022, publishing the Governor's
(Allowances and Privileges) Amendment Rules, 2022, under sub-section (3) of
Section 13 of the Governors (Emoluments, Allowances and Privileges) Act, 1982.
[Placed in Library. See No. LT-8310/17/22]

(C) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Home Affairs, under sub-section (5) of Section 35 of the Unlawful Activities
(Prevention) Act, 1967 :-

(1) S.0. 4670 (E), dated the 4™ October, 2022, amending the Fourth
Schedule to the said Act by inserting the name of Imtiyaz Ahmad Kandoo
@ Sajad @ Fayaz Sopore at serial number 39 after serial number 38 and
the entries related thereto.

(2) S.0. 4671 (E), dated the 4™ October, 2022, amending the Fourth
Schedule to the said Act by inserting the name of Showkat Ahmad Sheikh
@ Showkat Mochi at serial number 40 after serial number 39 and the
entries related thereto.

(3) S.0. 4672 (E), dated the 4" October, 2022, amending the Fourth
Schedule to the said Act by inserting the name of Basit Ahmad Reshi at
serial number 41 after serial number 40 and the entries related thereto.

(4) S.0. 4673 (E), dated the 4" October, 2022, amending the Fourth
Schedule to the said Act by inserting the name of Habibullah Malik
@ Sajid Jutt @ Saifullah @ Noomi @ Numan @ Langda @ @ Ali Sajid
@ Usman Habib (@ Shani at serial number 42 after serial number 41 and
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the entries related thereto.

(5) S.0. 4674 (E), dated the 4™ October, 2022, amending the Fourth
Schedule to the said Act by inserting the name of Bashir Ahmad Peer @
Imtiyaz Alam @ haji at serial number 43 after serial number 42 and the
entries related thereto.

(6) S.0. 4675 (E), dated the 4™ October, 2022, amending the Fourth
Schedule to the said Act by inserting the name of Irshad Ahmad (@ Idress
at serial number 44 after serial number 43 and the entries related thereto.

(7) S.0. 4676 (E), dated the 4™ October, 2022, amending the Fourth
Schedule to the said Act by inserting the name of Rafig Nai (@ Sultan at
serial number 45 after serial number 44 and the entries related thereto.

(8) S.0. 4677 (E), dated the 4" October, 2022, amending the Fourth
Schedule to the said Act by inserting the name of Zafar Igbal (@ Salim
@ Jamaldeen (@ Shamsher Nai (@ Shamsher Khan at serial number 46
after serial number 45 and the entries related thereto.

(9) S.0. 4678 (E), dated the 4™ October, 2022, amending the Fourth
Schedule to the said Act by inserting the name of Bilal Anmad Beigh
@ Babar at serial number 47 after serial number 46 and the entries related
thereto.

(10) S.0. 4679 (E), dated the 4™ October, 2022, amending the Fourth
Schedule to the said Act by inserting the name of Sheikh Jameel-ur-Rehman
@ Sheikh Sahab @Rehman @Abu Nusrat @Fayaz Ahmed Dar at serial
number 48 after serial number 47 and the entries related thereto.

[Placed in Library. For (1) to (10) See No. LT-8311/17/22]

(D) A copy each (in English and Hindi) of the following Notifications, under sub-
section (4) of Section 25 of the Private Security Agencies (Regulation) Act, 2005,
along with Delay Statement:-

(1) Andman and Nicobar Administration Notification No. 62/2021 No. 45-
230/2019-Home, dated the 4" May, 2021, publishing the Andman and
Nicobar Islands Private Security Agencies (Private Security to Cash
Transportation Activities Rules, 2021.

[Placed in Library.See No. LT-8312/17/22]

(2) U.T. Administration of Dadra and Nagar Haveli and Daman and Diu
Notification No. 1/Home/293/PSA(PSCTA) Model Rules - 2018/20-
21/922, dated the 10" April, 2020, publishing the Dadra and Nagar Haveli

11
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and Daman and Diu Private Security Agencies (Private Security to Cash
Transportation Activities) Rules, 2020.
[Placed in Library. See No. LT-8313/17/22]

Il. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(a) Forty-seventh Annual Report and Accounts of the Chandigarh Industrial
and Tourism Development Corporation Limited (CITCO), Chandigarh, for
the year 2020-21, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) above.
[Placed in Library. See No. LT-8314/17/22]

MR. CHAIRMAN: Shri Rajeev Chandrasekhar.

Report and Accounts (2021-22) of NIMI, Chennai; IIE, Guwahati; and NIESBUD,
NOIDA and related papers

Rien wmera & wrow w3 (shwcht srguit ) : FEIGT, # N Ioig TEeER St @
3R A TR o=l B Ueh-Teb Ufer (SIUST e fa=al §) q41 ue el UR el §:-

(i) (a) Annual Report and Accounts of the National Instructional Media Institute
(NIMI), Chennai, for the year 2021-22, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above institute.
[Placed in Library.See No. LT-7953/17/22]

(i) (a) Annual Report and Accounts of the Indian Institute of Entrepreneurship
(IIE), Guwahati, Assam for the year 2021-22, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above institute.
[Placed in Library. See No. LT-8315/17/22]

(i) (a) Annual Report and Accounts of the National Institute for Entrepreneurship
and Small Business Development (NIESBUD), NOIDA, for the year 2021-
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22, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of above Institute.
[Placed in Library. See No. LT-8316/17/22]

MR. CHAIRMAN : Next time ensure that there is a message in advance.

Reports and accounts of various organizations for various years and related papers

SR B JATed 4§ ¥od W3 (it Yopent Rig won) : qgiey, § feferRad
TS 4T Yol IR Xl §:-

(A) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013: —
(a) Twenty-first Annual Report and Accounts of the National Scheduled
Tribes Finance and Development Corporation (NSTFDC), New Delhi, for
the year 2021-22, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. LT-7963/17/22]

(B) A copy each (in English and Hindi) of the following papers:—

(i)(a) Annual Report and Accounts of Ramakrishna Mission Ashrama Narainpur,
Chhattisgarh for the years 2017-18, 2018-19 and 2019-20, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Mission.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8317/17/22]

(i) (a) Annual Report and Accounts of Ramakrishna Mission, Narottam Nagar,
Arunachal Pradesh for the years 2017-18, 2018-19, 2019-20 and 2020-21
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Mission.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8318/17/22]
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(i) (a) Annual Report and Accounts of Ramakrishna Sarda Mission, Khonsa,
Tirap, Arunachal Pradesh for the years 2017-18, 2018-19 and 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Mission.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8319/17/22]

(iv)(a) Annual Report and Accounts of Himalayan Buddhist Cultural Association,
Kullu, Himachal Pradesh for the years 2017-18, 2019-20 and 2020-21
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8320/17/22]

(v)(a) Annual Report and Accounts of Institute of Studies in Buddhist Philosophy
and Tribal Cultural Society (ISBP and TCS), Lahul and Spiti, Himachal
Pradesh for the years 2017-18 and 2018-19, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8321/17/22]

(vi)(a) Annual Report and Accounts of Rinchen Zangpo Society for Spiti
Development, Lahul and Spiti, Himachal Pradesh for the years 2017-18,
2018-19, 2019-20 and 2020-21, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Society.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8322/17/22]

(vii)(a) Annual Report and Accounts of Rajasthan Bal Kalyan Samiti, Udaipur,
Rajasthan for the years 2016-17, 2017-18, 2018-19, 2019-20 and 2020-21,
together with the Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above Samiti.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8323/17/22]

(vii)(a) Annual Report and Accounts of Banasthali Vidyapeeth, Tonk, Rajasthan
for the years 2017-18 and 2018-19, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Organization.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8324/17/22]

(ix)(a) Annual Report and Accounts of Graameeeya Makkal Abivrudhi lyakkam,
Coimbatore, Tamil Nadu for the years 2017-18, 2018-19, 2019-20 and
2020-21, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8325/17/22]

(x)(a) Annual Report and Accounts of Bharat Sevashram Sangha Aurangabad,
Murshidabad, West Bengal for the years 2017-18 and 2018-19, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Sangha.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8326/17/22]

(xi)(a) Annual Report and Accounts of Bharat Sevashram Sangha, Balurghat,
Dakshin, Dinajpur, West Bengal for the years 2017-18, 2018-19, 2019-20
and 2020-21, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Sangha.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8327/17/22]
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(xii)(a) Annual Report and Accounts of Bharat Sevashram Sangha, Beldanga,
Murshidabad, West Bengal for the years 2017-18, 2018-19 and 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Sangha.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8328/17/22]

(xiii)(a) Annual Report and Accounts of Bharat Sevashram Sangha, Muluk Bolpur,
Birohum, West Bengal for the years 2017-18, 2018-19 and 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Sangha.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8329/17/22]

(xiv)(a) Annual Report and Accounts of Bharat Sevashram Sangha Kusuria
Branch, Nadia, West Bengal for the years 2017-18 and 2018-19, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Sangha.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8330/17/22]

(xv)(a) Annual Report and Accounts of Gohaldiha Jati Upajati Blue Bird Women's
Welfare Centre, Jhargram, West Bengal for the years 2017-18 and 2018~
19, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Centre.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8331/17/22]

(xvi)(a) Annual Report and Accounts of Bharat Sevashram Sangha, Kunor, Uttar
Dinajpur, West Bengal for the years 2018-19 and 2019-20, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Sangha.
(c) Statement giving reasons for the delay in laying the papers mentioned at
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(a) above.
[Placed in Library. See No. LT-8332/17/22]

(xvii)(a) Annual Report and Accounts of Uttar Pradesh Vanvasi Sewa Sansthan
Palia Kalan Kheri, Uttar Pradesh for the years 2019-20 and 2020-21,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Sansthan.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8333/17/22]

(xviii)(a) Annual Report and Accounts of Khanderao Education Society, Dhule,
Maharashtra for the years 2017-18, 2018-19, 2019-20 and 2020-21,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8334/17/22]

(xix)(a) Annual Report and Accounts of Keshav Gramotthan Shikshan Samiti,
Dindori, Madhya Pradesh for the years 2017-18, 2018-19, 2019-20 and
2020-21, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Samiti.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8335/17/22]

(xx)(a) Annual Report and Accounts of Rajendra Ashram Trust, Jhabua, Madhya
Pradesh for the years 2017-18 and 2018-19, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Trust.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8336/17/22]

(xxi)(a) Annual Report and Accounts of Sandhi Niketan Shikshan Sanstha,
Wadgaon, Nanded, Maharashtra for the years 2017-18, 2018-19 and
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2019-20, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Sanstha.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8337/17/22]
(xxii)(a) Annual Report and Accounts of Savya Sanchi Centre for Urban and Rural
Development, Sidhi, Madhya Pradesh for the years 2016-17, 2017-18,
2018-19, 2019-20, 2020-21 and 2021-22, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Centre.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8338/17/22]

(xxiii)(a) Annual Report and Accounts of Shree Ganesh Foundation, Dhule,
Maharashtra for the years 2017-18, 2018-19, 2019-20, 2020-21 and 2021-
22, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Foundation.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8339/17/22]

(xxiv)(a) Annual Report and Accounts of Chandrai Mahila Mandal, Dhule,
Maharashtra for the years 2018-19, 2019-20 and 2020-21, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8340/17/22]

(xxv)(a) Annual Report and Accounts of Shri kotuleshwar Shikshan Prasarak
Mandal Kotul, Maharashtra for the years 2018-19, 2019-20 and 2020-21,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8341/17/22]



[ 21 December, 2022 ]

(xxvi)(a) Annual Report and Accounts of Shri Swami Swayam Seva Bhavi Sanstha,
Ganeshpur, Dhule, Maharashtra. for the years 2019-20, 2020-21 and
2021-22, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Sanstha.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8342/17/22]

(xxvii)(a) Annual Report and Accounts of Mission Foundation Movement, Ngama
Building, Mizoram for the years 2019-20 and 2020-21, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Mission.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8343/17/22]

(xxviii)(a) Annual Report and Accounts of Vasantha Lakshmi Charitable Trust and
Research Centre, Andhra Pradesh for the years 2020-21 and 2021-22,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Mission.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8344/17/22]

(xxix)(a) Annual Report and Accounts of Dr. Ambedkar Mission, Assam for the
years 2019-20, 2020-21 and 2021-22, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Mission.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8345/17/22]

(xxx)(a) Annual Report and Accounts of Bandhewal Shiksha Samiti, Madhya
Pradesh for the years 2019-20 and 2020-21, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Samiti.
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(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8346/17/22]

(xxxi)(a) Annual Report and Accounts of Bharat Sevashram Sangh, Dumka,
Jharkhand for the years 2017-18, 2018-19, 2019-20and 2020-21, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Sangh.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8347/17/22]

(xxxii)(a) Annual Report and Accounts of Bharat Sevashram Sangha (Pakur),
Jharkhand for the years 2017-18, 2018-19, 2019-20 and 2020-21, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Sangha.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8348/17/22]

(xxxiii) (a) Annual Report and Accounts of Bharat Sevashram Sangha (Sonari), East
Singhbhum, Jamshedpur, Jharkhand for the years 2017-18, 2018-19,
2019-20 and 2020-21, together with the Auditor's Report on the
Accounts.
(b) Review by Government on the working of the above Sangha.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8349/17/22]

(xxxiv)(a) Annual Report and Accounts of Bharat Sevashram Sangha, (Ranchi
Unit), Jharkhand for the years 2017-18, 2018-19 and 2019-20, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Sangha.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8350/17/22]
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(xxxv)(a) Annual Report and Accounts of R.K. Mission TB Sanotorium, Ranchi,
Jharkhand for the years 2017-18, 2018-19, 2019-20 and 2020-21, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Mission.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8351/17/22]

(xxxvi)(a) Annual Report and Accounts of Christian Grammer School, Manipur for
the years 2017-18, 2018-19, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above School.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8352/17/22]

(xxxvii)(a) Annual Report and Accounts of Siamsinpawlpi, Manipur for the years
2017-18, 2018-19, 2019-20, 2020-21 and 2021-22, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Organization.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8353/17/22]

(xxxviii)(a) Annual Report and Accounts of R.K. Mission Ashram, Cherapunjee,
Meghalaya for the years 2017-18, 2018-19, 2019-20, 2020-21and 2021-22,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8354/17/22]

(xxxix)(a) Annual Report and Accounts of Integrated Rural Development and
Educational Organization, (IRDEO), Manipur for the years 2018-19 and
2019-20, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Organization.
(c) Statement giving reasons for the delay in laying the papers mentioned at
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(a) above.
[Placed in Library. See No. LT-8355/17/22]

(x1)(a) Annual Report and Accounts of Bharat Sevashram Sangha, Gangpur
Navsari, Gujarat for the years 2017-18, 2018-19 and 2019-20, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Sangha.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8356/17/22]

(xli)(a) Annual Report and Accounts of Swami Vivekanand Youth Movement,
Mysore, Karnataka for the years 2017-18, 2018-19, 2019-20 and 2020-21,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organisation.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8357/17/22]

(xli)(a) Annual Report and Accounts of Vivekananda Girijana Kalyan Kendra,
Chamrajnagar, Karnataka for the years 2017-18 and 2018-19, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8358/17/22]

(xlii)(a) Annual Report and Accounts of Sankalp, Cuttack, Odisha for the years
2017-18, 2018-19, 2019-20 and 2020-21, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Organization.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8359/17/22]

(xliv)(a) Annual Report and Accounts of Shree Ramakrishna Ashrama, Kalahandi,
Odisha for the years 2017-18 and 2018-19, together with the Auditor's



[ 21 December, 2022 ]

Report on the Accounts.
(b) Review by Government on the working of the above Organization.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8360/17/22]

(xiv)(a) Annual Report and Accounts of Holy Home, Nuapada, Odisha for the
years 2017-18, 2018-19, 2019-20 and 2020-21, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Organization.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8361/17/22]

(xivi)(a) Annual Report and Accounts of Nikhila Utkal Harijan Adivasi Seva Sangha,
Bhubaneswar, Odisha for the years 2019-20 and 2020-21, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8362/17/22]

(xlvii)(a) Annual Report and Accounts of Sarvodaya Samiti, Gandhi Nagar,
Koraput, Odisha for the years 2019-20 and 2020-21, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Samiti.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8363/17/22]

(xlvii)(a) Annual Report and Accounts of Koraput Development Foundation,
Koraput, Odisha for the years 2017-18, 2018-19, 2019-20 and 2020-
21,together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Foundation.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8364/17/22]
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(xlix)(a) Thirty-third Annual Report and Accounts of the Tribal Co-operative
Marketing Development Federation of India Limited (TRIFED), New Delhi,
for the year 2020-21, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Federation.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8365/17/22]

Reports and Accounts (2018-19 to 2021-22) of the Samgra Shiksha of Various states
and U.T.s and related Papers

Ren wi=Tera § wrow w3t (el srqunt &) : Aeigy, # fFfeRad u=i @ ga-td
afcr (STt o fewl ) 991 geel uR el §:-

(i) (a) Annual Report of the Samagra Shiksha, Uttar Pradesh, for the year 2018-
19.
(b) Review by Government on the working of the above Programme.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8366/17/22]

(i)(a) Annual Report of the Samagra Shiksha, Uttar Pradesh, for the year 2019~
20.
(b) Review by Government on the working of the above Programme.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8367/17/22]

(i) (a) Annual Report of the Samagra Shiksha, Uttar Pradesh, for the year 2020-
21.
(b) Review by Government on the working of the above Programme.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8368/17/22]

(iv)(a) Annual Report of the Samagra Shiksha, UT of Chandigarh, for the year
2021-22.
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(b) Review by Government on the working of the above Programme.
[Placed in Library. See No. LT-7970/17/22]

(v)(a) Annual Report of the Samagra Shiksha, Delhi, for the year 2021-22.
(b) Review by Government on the working of the above Programme.
[Placed in Library. See No. LT-7969/17/22]

(vi)(a) Annual Report of the Samagra Shiksha, Arunachal Pradesh, for the year
2020-21.
(b) Review by Government on the working of the above Programme.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-7968/17/22]

(vi)(a) Annual Report of the Samagra Shiksha, Kerala, for the year 2020-21.
(b) Review by Government on the working of the above Programme.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8369/17/22]

(vii)(a) Annual Report of the Samagra Shiksha, Puducherry, for the year 2021-22.
(b) Review by Government on the working of the above Programme.
[Placed in Library. See No. LT-8370/17/22]

(ix)(a) Annual Report of the, Samagra Shiksha, UT of Dadar Nagar Haveli and
Daman and Diu, for the year 2020-21.
(b) Review by Government on the working of the above Programme.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8371/17/22]

(x)(a) Annual Report of the, Samagra Shiksha, Manipur, for the year 2020-21.
(b) Review by Government on the working of the above Programme.
(C) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-7967/17/22]
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I.  Notification of the Ministry of Home Affairs
Il. Report and Accounts (2021-22) of RPL, Punalur and related papers

HATTA H I H311 (3ft 3791 FAR): HBIe Y, H TR U= FHT el UR Rl
&

l. A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
S.0. 3755 (E), dated the 10" August, 2022, notifying inclusion of the campuses
established at Goa and Tripura as the campuses of the National Forensic Sciences
University, under sub-section (2) of Section 53 of the National Forensic Sciences
University Act, 2020.
[Placed in Library. See No. LT-8052/17/22]

Il. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:——
(a) Forty-sixth Annual Report and Accounts of the Rehabilitation Plantations
Limited (RPL), Punalur, Kerala, for the year 2021-22, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.
(b) Review by Government on the working of the above Company.
[Placed in Library. See No. LT-8051/17/22]

I.  Notification of Ministry of Social Justice and Empowerment

Il. Reports and Accounts (2013-14 and 2021-22) of various Organizations and
related Papers

lll. Memorandum of Understanding (2021-22) between the Government of India and
ALIMCO, Kanpur

WIS I 3R SfRIBIRGT #aera # g w3t (it ufern Hif®w): weiey, §
freferRad o= T e et uR Rl §:-

I. A copy (in English and Hindi) of the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment) Notification No.
G.S.R. 800 (E), dated the 23" August, 2018, under Clause (2) of Article 338B of the
Constitution of India, publishing the National Commission for Backward Classes
Chairperson, Vice-Chairperson and Members (Conditions of Service and Tenure)
Rules, 2018, along with Explanatory Memorandum, Delay Statement and Statement
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of Objects and Reasons.
[Placed in Library. See No. LT-8372/17/22]

Il. (A) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(i) (a) Forty-ninth  Annual Report and Accounts of the Artificial Limbs
Manufacturing Corporation of India (ALIMCO), Kanpur, for the year 2021-
22, together with the Auditor's Report on the Accounts and the comments
of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. LT-8057/17/22]

(i) (a) Thirtieth Annual Report and Accounts of the National Backward Classes
Finance and Development Corporation (NBCFDC), New Delhi, for the
year 2021-22, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. LT-8373/17/22]

(B) (1) A copy each (in English and Hindi) of the following papers under
Section 25 of the National Trust for Welfare of Persons with Autism, Cerebral Palsy,
Mental Retardation and Multiple Disabilities Act, 1999:—

(a) Annual Report and Accounts of the National Trust for the Welfare of
Persons with Autism, Cerebral Palsy, Mental Retardation and Multiple
Disabilities (Divyangjan), New Delhi, for the year 2021-22, together with
the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Trust.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) above.

[Placed in Library. See No. LT-8374/17/22]

(C) A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Narayan Seva Sansthan, Udaipur,
Rajasthan, for the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Sansthan.
[Placed in Library. See No. LT-8055/17/22]
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(i) (a) Thirty-fifth Annual Report and Accounts of the Rehabilitation Council of
India (RCI), New Delhi, for the year 2021-22, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Council.
[Placed in Library. See No. LT-8058/17/22]

(i) (a) Annual Report and Accounts of the Kangchup Area Tribal Women
Society, Manipur, for the year 2013-14, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Sangh.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8053/17/22]

(iv) (a) Annual Report and Accounts of the People with Hearing Impaired
Network (PHIN), Hyderabad, Telangana, for the year 2021-22, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. LT-8054/17/22]

(v) (a) Annual Report and Accounts of the Koshi Kshetirya Biklang Bidhwa Bridh
Kalyan Samiti, Saharsa, Bihar, for the year 2013-14, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Kendra.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8375/17/22]

(vi) (a) Annual Report and Accounts of the All India Confederation of the Blind,
Gurgaon, Haryana, for the year 2013-14, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Samiti.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-7749/17/22]

lll. Memorandum of Understanding between the Government of India
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[Department of Empowerment of Persons with Disabilities (Divyangjan),
Ministry of Social Justice and Empovverment] and the Artificial Limbs
Manufacturing Corporation of India (ALIMCO), Kanpur, Uttar Pradesh for the
year 2021-22.

[Placed in Library. See No. LT-8056/17/22]

|. Notifications of the Ministry of Education

Il. Reports and Accounts (2019-20, 2020-21 and 2021-22) of Various Educational
Institutes, Universities, Councils, Foundations and other Organizations and related
Papers

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. SUBHAS
SARKAR): Sir, | lay on the Table —

l. A copy each (in English and Hindi) of the following Notifications of the Ministry of
Education (Department of Higher Education), under sub-section (2) of Section 46 of
the Mizoram University Act, 2000:-

(1) No. 5-40/Estt.l/19/4, dated the 11" July, 2022, publishing the Mizoram
University (Amendment) Statutes, 2022.

(2) No. 5-40/Estt.l/19/6, dated the 11" July, 2022, amending the Mizoram
University Ordinance "OA-1 "On Assignment of Departments to the
Schools of Studies" by substituting the entries mentioned therein in that
ordinance.

[Placed in Library. For (1) and (2) See No. LT-8376/17/22]

Il. (A) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (5) of Section 28 and sub-section (3) of Section 37 of the Indian Institutes of
Information Technology (Public-Private Partnership) Act, 2017 :-

(i) (a) Annual Report and Accounts of the Indian Institute of Information

Technology (IIIT)-Una, Himachal Pradesh, for the year 2020-21, and the
Audit Report thereon.
(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8004/17/22]

(i) (a) Annual Accounts of the Indian Institute of Information Technology (IlIT),
Sri City, Chittoor, Andhra Pradesh for the year 2021-22, and the Audit
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Report thereon.
(b) Review by Government on the working of the above Institute.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (i)(a) above.
[Placed in Library. See No. LT-8005/17/22]

(B) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 22 of the National Institutes of Technology, Science Education
and Research Act, 2007 :—

(i) (a) Annual Report and Accounts of the National Institute of Technology,
Karnataka, for the year 2021-22, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8007/17/22]

(i) (a) Annual Report and Accounts of the Indian Institute of Engineering Science
and Technology, Shibpur, West Bengal for the year 2021-22, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8010/17/22]

(i) (a) Annual Report and Accounts of the Visvesvaraya National Institute of
Technology, Nagpur, for the year 2021-22, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8011/17/22]

(iv) (a) Annual Report and Accounts of the National Institute of Technology,
Agartala, Tripura for the year 2020-21, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8377/17/22]

(v) (a) Annual Report and Accounts of the National Institute of Technology,
Calicut, Kerala for the year 2020-21, together with the Auditor's Report on
the Accounts.
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(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8378/17/22]

(vi) (a) Annual Report and Accounts of the National Institute of Technology,
Uttarakhand, for the year 2021-22, and the Audit Report thereon.
(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8379/17/22]

(vii) (a) Annual Report of the Indian Institute of Science Education and Research
(IISER), Mohali, Punjab, for the year 2021-22.
(b) Annual Accounts of the Indian Institute of Science Education and
Research (IISER), Mohali, Punjab, for the year 2021-22, and the Audit
Report thereon.
(c) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8380/17/22]

(vii) (a) Annual Report and Accounts of the National Institute of Technology,
Raipur, Chhattisgarh for the year 2020-21, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8008/17/22]

(ix) (a) Annual Report and Accounts of the National Institute of Technology,
Warangal, Telangana for the year 2020-21, together with the Auditor's
Report on the Accounts
(b) Review by Government on the working of the above Institute.
(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (iv)(a), (v)(a), (vii)(a) and (ix)(a) above.
[Placed in Library. See No. LT-8381/17/22]

(C) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 30 and sub-section (4) of Section 31 of the Central Universities Act,
2009:—

(i) (a) Annual Report of the Central University of Punjab, Bathinda, for the year

2021-22.
(b) Annual Accounts of the Central University of Punjab, Bathinda, for the
year 2021-22, and the Audit Report thereon.
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(c) Review by Government on the working of the above University.
[Placed in Library. See No. LT-7989/17/22]

(i) (a) Annual Report of the Central University of South Bihar, Gaya, for the year
2019-20.
(b) Annual Accounts of the Central University of South Bihar, Gaya, for the
year 2019-20, and the Audit Report thereon.
(c) Review by Government on the working of the above University.
[Placed in Library. See No. LT-8382/17/22]

(i) (a) Fourteenth Annual Report of the Dr. Harisingh Gour Vishwavidyalaya,
Sagar, Madhya Pradesh, for the year 2021-22.
(b) Review by Government on the working of the above University.
[Placed in Library. See No. LT-7992/17/22]

(iv) (a) Fourteenth Annual Report of the Central University of Kashmir, Jammu
and Kashmir, for the year 2021-22.
(b) Thirteenth Annual Accounts of the Central University of Kashmir, Jammu
and Kashmir, for the year 2021-22, and the Audit Report thereon.
(c) Review by Government on the working of the above University.
[Placed in Library. See No. LT-8003/17/22]

(v) (a) Fourteenth Annual Report of the Central University of Karnataka, for the
year 2021-22.
(b) Fourteenth Annual Accounts of the Central University of Karnataka, for the
year 2021-22, and the Audit Report thereon.
(c) Review by Government on the working of the above University.
[Placed in Library. See No. LT-8009/17/22]

(vi) (a) Annual Report of the Central University of Gujarat, for the year 2021-22.
(b) Annual Accounts of the Central University of Gujarat, for the year 2021-22,
and the Audit Report thereon.
(c) Review by Government on the working of the above University.
[Placed in Library. See No. LT-8002/17/22]

(vii) Annual Accounts of the Central University of Haryana, for the year 2020-21,
along with separate Audit Report for the period from 2020-21.
[Placed in Library. See No. LT-8383/17/22]
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(vii) (a) Annual Report of the Central University of Odisha, Koraput, Odisha, for
the year 2021-22.
(b) Annual Accounts of the Central University of Odisha, Koraput, Odisha, for
the year 2021-22, and the Audit Report thereon.
(c) Review by Government on the working of the above University.
(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (i) (a) and (b) and (vii) above.
[Placed in Library. See No. LT-7986/17/22]

(D)(1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 30 and under sub-section (4) of Section 31 of the Mizoram
University Act, 2000:—

(i) Annual Accounts of the Mizoram University, Aizawl, for the year 2020-21, and

the Audit Report thereon.
(i) (@) Annual Report of the Mizoram University, Aizawl, for the vyear
2021-22.
(b) Review by Government on the working of the above University.
(2) Statements giving reasons for the delay in laying the papers mentioned at

(1) (i) above.

[Placed in Library. See No. LT-7985/17/22]

(E) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 31 of the Nagaland University Act, 1989:—
(a) Twenty-seventh Annual Report of the Nagaland University, Lumami,
Nagaland, for the year 2021-22.
(b) Review by Government on the working of the above University.
[Placed in Library. See No. LT-7987/17/22]

(F) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 33 and sub-section (4) of Section 34 of the Manipur University
Act, 2005:-

(a) Annual Report of the Manipur University, Imphal, for the year 2020-21.
(b) Annual Accounts of the Manipur University, Imphal, for the year 2020-21
and the Audit Report thereon.
(c) Review by Government on the working of the above University.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the
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papers mentioned at (1) (a) and (b) above.
[Placed in Library. See No. LT-7990/17/22]

(G) A copy each (in English and Hindi) of the following papers under sub-
section (3) of Section 34 and sub-section (4) of Section 35 of the Indira Gandhi
National Tribal University Act, 2007 :—

(a) 14" Annual Report of the Indira Gandhi National Tribal University,
Amarkantak, Madhya Pradesh, for the year 2021-22.

(b) Annual Accounts of the Indira Gandhi National Tribal University,
Amarkantak, Madhya Pradesh, for the year 2021-22, and the Audit Report
thereon.

(c) Review by Government on the working of the above University.

[Placed in Library. See No. LT-7994/17/22]

(H) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 24 and sub-section (4) of Section 26 of the Auroville
Foundation Act, 1988:-

(a) Annual Report and Accounts of the Auroville Foundation, Auroville, Tamil
Nadu, for the year 2019-20, together with the Auditor's Report on the
Accounts.
(b) Review by Government on the working of the above Foundation.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) above.
[Placed in Library. See No. LT-7670/17/22]

(1) A copy each (in English and Hindi) of the following papers, under Section 18
and sub-section (4) of Section 19 of the University Grants Commission Act, 1956: —
(a) Annual Report of the University Grants Commission (UGC), New Delhi,
for the year 2021-22.
(b) Annual Accounts of the University Grants Commission (UGC), New Delhi,
for the year 2021-22, and the Audit Report thereon.
(c) Review by Government on the working of the above Commission.
[Placed in Library. See No. LT-8384/17/22]

(J) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 27 and sub-section (4) of Section 28 of the Jamia Millia
Islamia, Act, 1988:-

(a) Annual Report of the Jamia Millia Islamia, New Delhi, for the year 2021-22.
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(b) Annual Accounts of the Jamia Millia Islamia, New Delhi, for the year 2021-
22, and the Audit Report thereon.
(c) Review by Government on the working of the above University.
[Placed in Library. See No. LT-8006/17/22]

(K) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 30 and sub-section (4) of Section 31 of the Assam University
Act, 1989:-

(a) Twenty-ninth Annual Report of the Assam University, Silchar, Assam for
the year 2021-22.
(b) Annual Accounts of the Assam University, Silchar, Assam, for the year
2021-22, and the Audit Report thereon.
(c) Review by Government on the working of the above University.
[Placed in Library. See No. LT-7991/17/22]

(L) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 31 and sub-section (4) of Section 32 of the Central Sanskrit
Universities Act, 2020:-

(a) Annual Report and Accounts of the Central Sanskrit University, New
Delhi, for the year 2021-22 together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above University.

[Placed in Library. See No. LT-8385/17/22]

(M) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 23 of the Institutes of Technology Act, 1961:—
(i) (a) Annual Report of the Indian Institute of Technology (IIT), Ropar, Punjab,
for the year 2021-22.
(b) Annual Accounts of the Indian Institute of Technology (IIT), Ropar,
Punjab, for the year 2021-22, and the Audit Report thereon.
(c) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8000/17/22]

(i) (@) Annual Report of the Indian Institute of Technology (IIT), Bhilai,
Chhattisgarh, for the year 2021-22.
(b) Annual Accounts of the Indian Institute of Technology (IIT), Bhilai,
Chhattisgarh, for the year 2021-22, and the Audit Report thereon.
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(c) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8001/17/22]

(N) A copy (in English and Hindi) of the Annual Accounts of the Visva-Bharati,
Santiniketan, Bolpur, for the year 2021-22, and the Audit Report thereon, under sub-
section (4) of Section 36 of the Visva Bharati Act, 1951.

[Placed in Library. See No. LT-7999/17/22]

(O) A copy (in English and Hindi) of the Annual Accounts of the Indira Gandhi
National Open University (IGNOU), New Delhi, for the year 2021-22, together with the
Auditor's Report on the Accounts, under sub-section (4) of Section 29 of the Indira
Gandhi National Open University Act, 1985.

[Placed in Library. See No. LT-8016/17/22]

(P) A copy each (in English and Hindi) of the following papers :—

(i) (a) Annual Accounts of the Nagaland University, Lumani, Nagaland, for the
year, 2020-21 and the Audit Report thereon, under sub-section (4) of
Section 32 of the Nagaland University Act, 1989.

(b) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-7987/17/22]

(i) (a) Annual Account of the Rajiv Gandhi University, Doimukh, Arunachal
Pradesh, for the year 2020-21, under sub-section (3) of Section 33 of the
Rajiv Gandhi University Act, 2006.
(b) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8386/17/22]

(iii) (a) Annual Accounts of the Mahatma Gandhi Antarrashtriya Hindi
Vishwavidyalaya, Wardha, for the year 2020-21, and the Audit Report
thereon, under sub-section (4) of section 31 of the Mahatma Gandhi
Antarrashtriya Hindi Vishwavidyalaya Act, 1996.

(b) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-7995/17/22]
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(iv) (a) Annual Report and Accounts of the Board of Apprenticeship Training
(BOAT), Western Region, Mumbai, for the year 2021-22, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. LT-7995/17/22]

(v) (a) Annual Report and Accounts of the Ghani Khan Choudhury Institute of
Engineering and Technology (GKCIET), Malda, West Bengal, for the year
2021-22, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8014/17/22]

(vi) (a) Annual Report of the National Institute of Industrial Engineering (NITIE),
Mumbai, for the year 2021-22.
(b) Annual Accounts of the National Institute of Industrial Engineering
(NITIE), Mumbai, for the year 2021-22, and the Audit Report thereon.
(c) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8013/17/22]

(vi) (a) Annual Report of the Maharshi Sandipani Rashtriya Vedavidya
Pratishthan, Ujjain, for the year 2021-22.
(b) Annual Accounts of the Maharshi Sandipani Rashtriya Vedavidya
Pratishthan, Ujjain, for the year 2021-22, and the Audit Report thereon.
(c) Review by Government on the working of the above Pratishthan.
[Placed in Library. See No. LT-8387/17/22]

(viii) (a) Annual Report and Accounts of the North Eastern Regional Institute of
Science and Technology (NERIST), Itanagar, Arunachal Pradesh, for the
year 2021-22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8388/17/22]

(ix) (a) Annual Report and Accounts of the Central Institute of Technology (CIT),
Kokrajhar, Assam, for the year 2021-22, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-8389/17/22]
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(x) (a) Annual Report and Accounts of the Board of Practical Training (BOPT),
Eastern Region, Kolkata, for the year 2021-22, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Board.
[Placed in Library. See No. LT-8390/17/22]

(xi) (a) Annual Report and Accounts of the National Institute of Technical
Teachers' Training and Research (NITTTR), Bhopal, Madhya Pradesh,
for the year 2021-22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-7983/17/22]

(xii) (a) Annual Report and Accounts of the National Institute of Technical
Teachers' Training and Research (NITTTR), Chandigarh, for the year
2021-22, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-7982/17/22]

(xii) (a) Annual Report and Accounts of the Sant Longowal Institute of Engineering
and Technology (SLIET), Punjab, for the year 2021-22, together with the
Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-7981/17/22]

(xiv) (a) Annual Report and Accounts of the Board of Apprenticeship Training
(BOAT), Chennai, Tamil Nadu for the year 2021-22, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Board.
[Placed in Library. See No. LT-7980/17/22]

(xv) (a) Annual Report and Accounts of the Board of Apprenticeship Training
(BOAT), Kanpur, Uttar Pradesh for the year 2021-22, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. LT-7979/17/22]
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(xvi) (a) Annual Report and Accounts of the Indian Council of Philosophical
Research (ICPR), New Delhi, for the year 2020-21, together with the
Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Council.
(o) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8391/17/22]

(xvii) (a) Annual Report and Accounts of the Indian Council of Social Science
Research (ICSSR), New Delhi, for the year 2020-21, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8392/17/22]

(xvii) (a) Annual Report and Accounts of the Indian Council of Historical Research
(ICHR), New Delhi, for the year 2020-21, together with the Auditor’s
Report on the Accounts.
(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8393/17/22]

(xix) (a) Annual Report and Accounts of the Mahatma Gandhi National Council of
Rural Education (MGNCRE), Hyderabad for the year 2020-21, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.
(o) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8020/17/22]

(xx) (a) Annual Report and Accounts of the Mahatma Gandhi National Council of
Rural Education (MGNCRE), Hyderabad, for the year 2021-22, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. See No. LT-8020/17/22]
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(xxi) (a) Annual Report and Accounts of Indian Institute of Advanced Study,
(IIAS), Shimla, for the year 2019-20, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Council.
(o) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8394/17/22]

(xxii) (a) Annual Report and Accounts of Indian Institute of Advanced Study,
(IIAS), Shimla, for the year 2020-21, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
[Placed in Library. See No. LT-8395/17/22]

(xxiii) (a) Annual Report and Accounts of the Association of Indian Universities
(AIU) New Delhi, for the year 2021-22, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. See No. LT-7984/17/22]

(xxiv) (a) Annual Report and Accounts of the All India Council for Technical
Education (AICTE), New Delhi, for the year 2021-22, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Council.
[Placed in Library. See No. LT-8018/17/22]

I. Notifications of the Ministry of Finance
Il. Public Enterprises Survey Report (2021-22) on the performance of Central Public
Sector Enterprises

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT
KISHANRAO KARAD): Sir, | lay on the Table—

l. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-section (3) of
Section 114A of the Insurance Act, 1938 and Section 27 of the Insurance Regulatory
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and Development Authority Act, 1999:-

M

%)

©)

4)

®)

©)

™)

No. IRDAI/Reg/3/182/2022, dated the 6™ December, 2022, publishing the
Insurance Regulatory and Development Authority of India (Regulatory
Sandbox) (Amendment) Regulations, 2022.
No. IRDAI/Reg/4/183/2022, dated the 6" December, 2022, publishing the
Insurance Regulatory and Development Authority of India (Insurance
Intermediaries) (Amendment) Regulations, 2022.
No. IRDAI/Reg/5/184/2022, dated the 9" December, 2022, publishing the
Insurance Regulatory and Development Authority of India (Appointed
Actuary) Regulations, 2022.
No. IRDAI/Reg/6/185/2022, dated the 6™ December, 2022, publishing the
Insurance Regulatory and Development Authority of India (Actuarial Report
and Abstract for Life Insurance Business) (Amendment) Regulations,
2022.
No. IRDAI/Reg/7/186/2022, dated the 6™ December, 2022, publishing the
Insurance Regulatory and Development Authority of India (Assets,
Liabilites and Solvency Margin of General Insurance Business)
(Amendment) Regulations, 2022.
No. IRDAI/Reg/8/187/2022, dated the 6™ December, 2022, publishing the
Insurance Regulatory and Development Authority of India (Other Forms of
Capital) Regulations, 2022.
No. IRDAI/Reg/9/188/2022, dated the 6™ December, 2022, publishing the
Insurance Regulatory and Development Authority of India (Registration of
Indian Insurance Companies) Regulations, 2022.

[Placed in Library. For (1) to (7) See No. LT-8396/17/22]

ll. A copy (in English and Hindi) of the Public Enterprises Survey Annual Report

on the performance of Central Public Sector Enterprises, for the year 2021-
22.
[Placed in Library. See No. LT-8190/17/22]

Report and Accounts (2021-22) of NMDFC, New Delhi and related Papers

TR B HATT F o F3l (3ft S Fah) : 7Eigy, § Hu i, 2013
DI IRT 394 B JU-GRT (1)(F) & e F=AIRad g=1 Bl Yh-Tas ufel (SRSl a1
fa=<fl ) AW dod R 3@ §:-

41



42

[RAJYA SABHA]

(a) Twenty-eighth Annual Report and Accounts of the National Minorities

Development and Finance Corporation (NMDFC), New Delhi, for the year
2021-22, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

[Placed in Library. See No. LT-8264/17/22]

Reports of the Comptroller and Auditor General of India

o w=era 3 wog w3t (sft U AeR) ¢ ARGy, H AlAg™ & e 151 & G
(1) & ST FrAfRad Uirae=i @ Uh-Td T (37U 91 fa<l §) G491 ued W)

R §:-

0

(i)

(iit)

()

)

Report of the Comptroller and Auditor General of India - Sabka
Vishwas (Legacy Dispute Resolution) Scheme (SVLDRS) 2019 -
Union Government - Department of Revenue - (Indirect Taxes -
Goods and Services Tax, Central Excise and Service Tax) - Report
No.14 of 2022;

[Placed in Library. See No. LT-8137/17/22]

Report of the Comptroller and Auditor General of India for the year

ended March, 2021 - Derailment in Indian Railways - Union

Government (Railways) - Performance Audit - Report No.22 of 2022;
[Placed in Library. See No. LT-8138/17/22]

Report of the Comptroller and Auditor General of India for the year
ended March, 2021 - Union Government (Railways) - Railways
Finances - Report No.23 of 2022;

[Placed in Library. See No. LT-8139/17/22]

Report of the Comptroller and Auditor General of India for the year
ended March, 2021 - Union Government (Railways) - (Compliance
Audit) - Report No.25 of 2022 (Volume-1);

[Placed in Library. See No. LT-8140/17/22]

Report of the Comptroller and Auditor General of India on
Management and Outcome of Mission Mode Projects in DRDO -
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Union Government (Defence Services) - Defence Research and
Development Organisation (DRDO) - Report No.28 of 2022
(Performance Audit);

[Placed in Library. See No. LT-8141/17/22]

(vi)Report of the Comptroller and Auditor General of India for the year
ended March, 2021 - Union Government - Department of Revenue -
Direct Taxes - Report N0.29 of 2022;

[Placed in Library. See No. LT-8142/17/22]

(vii) Report of the Comptroller and Auditor General of India for the year
ended March, 2021 - Union Government - (Department of Revenue -
Customs) - (Compliance Audit) - Report No.30 of 2022; and

[Placed in Library. See No. LT-8143/17/22]

(vii) Report of the Comptroller and Auditor General of India for the year
2020-21 - Union Government - Accounts of the Union Government -
Report No.31 of 2022 (Financial Audit).

[Placed in Library. See No. LT-8143/17/22]

Reports of the Comptroller and Auditor General of India

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT
KISHANRAO KARAD): Sir, | lay on the Table, under clause (2) of section 19A of the
Comptroller and Auditor General's (Duties, Powers and Conditions of Service) Act,
1971, a copy each (in English and Hindi) of the following Reports:-

(i) Report of the Comptroller and Auditor General of India for the year
ended 31% March, 2021 - Union Government (Commercial) - Report
No.27 of 2022 - General Purpose Financial Reports of Central Public
Sector Enterprises (Compliance Audit); and

(ii) Report of the Comptroller and Auditor General of India for the year
ended 31% March, 2021 - Union Government (Commercial) - Report
No.33 of 2022 (Compliance Audit Observations).

[Placed in Library. See No. LT-8189/17/22]
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REPORT OF THE COMMITTEE ON GOVERNMENT ASSURANCES

DR. M. THAMBIDURAI (Tamil Nadu): Sir, | present the Seventy-Sixth Report (in
English and Hindi) of the Committee on Government Assurances.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON EXTERNAL AFFAIRS

SHRI ABDUL WAHAB (Kerala): Sir, | lay on the Table, a copy (in English and Hindi)
of the Eighteenth Report of the Department-related Parliamentary Standing
Committee on External Affairs (Seventeenth Lok Sabha) on the action taken by the
Government on the Observations/Recommendations contained in its Ninth Report on
‘India and International Law including Extradition Treaties with Foreign Countries,
Asylum Issues, International Cyber-security and Issues of Financial Crimes’.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS

2} YFTHTS ERIHTS AIBRAT (JORIQ) : ABIGd, H HEISI(TAUSITED) & Brai=aa=
&I FHIET & GaY H 9T FEEa Ugifora® iR urpfae 1 Heel dadg Wl
JART (2022-23) & AT UfIAST B g UfT (3l a1 2=l #) |91 9o W
REERIES

REPORTS OF THE COMMITTEE ON WELFARE OF OTHER
BACKWARD CLASSES

STttt i S AGUHT (STR U9 : HBIGd, H 3 [Uss a1 & BT Hael A
(2022-23) & IR fcrde=1l @ Uah-Tab Ufel (SRS AT fa=<l ) JHT Ue el IR
Rl g i

(i)  Fifteenth Report on “Measures undertaken to secure representation of
OBCs in employment and for their welfare in Canara Bank™ pertaining to
Department of Financial Services, Ministry of Finance;
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(i)  Sixteenth Report on “Measures undertaken to secure representation of
OBCs in employment and for their welfare in Gas Authority of India
Limited (GAIL)” pertaining to Ministry of Petroleum and Natural Gas;

(i)  Seventeenth Report on “Measures undertaken to secure representation
of OBCs in employment and for their welfare in Airports Authority of India
(AAI1)” pertaining to Ministry of Civil Aviation; and

(iv) Eighteenth Report on “Measures undertaken to secure representation of
OBCs in employment and for their welfare in BSNL and MTNL”
pertaining to Department of Telecommunications, Ministry of
Communications.

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Second, Sixth,
Fifteenth and Forty-Eighth Reports of the Department-related Parliamentary Standing
Committee on Rural Development and Panchayati Raj

YA ST T | o F3 (31t Bfve 9RsaR grdte) - "eiey, | efalRad &
Hee H qehed FHT UCH UR Rl §:-

(i) Status of implementation of recommendations contained in the Second
Report of the Department-related Parliamentary Standing Committee on
Rural Development and Panchayati Raj on Demands for Grants (2019-
20) pertaining to the Ministry of Panchayati Raj.

(i)  Status of implementation of recommendations contained in the Sixth
Report of the Department-related Parliamentary Standing Committee on
Rural Development and Panchayati Raj on Demands for Grants (2020-
21) pertaining to the Ministry of Panchayati Raj.

(i) Status of implementation of recommendations contained in the Fifteenth
Report of the Department-related Parliamentary Standing Committee on
Rural Development and Panchayati Raj on Demands for Grants (2021-
22) pertaining to the Ministry of Panchayati Raj.

(iv) Status of implementation of recommendations contained in the Forty-
eighth Report of the Department-related Parliamentary Standing
Committee on Rural Development and Panchayati Raj on Demands for
Grants (2018-19) pertaining to the Ministry of Panchayati Raj.
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Status of implementation of recommendations contained in The Twenty-Second
Report of the Department-related Parliamentary Standing Committee on Rural
Development and Panchayati Raj

ol faerT waTera # o wWeit (Wt fRem s@if) - ARiey, § um e
T, AT faT™T HATE BT T AR (2022-23) b Hae H [GHRT Heifera qrToT
I 3R el o1 Hed S9ay WY AR & aigdd giided | eidfase
RABTIRE & BrIaa &1 IR & Hder H aehed JHT Ul R @l g

MOTION FOR ELECTION TO THE COMMITTEE ON
WELFARE OF OTHER BACKWARD CLASSES (OBCs)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM
I\/IEGHWAL): Sir, | move the following Motion:-

"That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate one Member from Rajya Sabha vice
Shri Vishambhar Prasad Nishad, retired from the Rajya Sabha on 4"
July, 2022, to associate with the Committee on Welfare of Other
Backward Classes (OBCs) for the remaining period of the term of the
Committee and do proceed to elect, in the manner as directed by the
Chairman, one Member from among the Members of this House to
serve on the said Committee."

The question was put and the Motion was adopted.

OBSERVATION BY THE CHAIR'
1l g o (TSR W), H9 U s (har o1 1% ... (@ae). ..

MR. CHAIRMAN: One second. Hon. Members, on 12" December, 2022, | had made
a request to the leaders of the parties to allocate seats amongst their Members for the
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sake of my convenience and for compliance of rules in identifying from which seat the
Member, whose name has been called, is speaking and is entitled.

| am constrained to observe that my request has not drawn the desired
attention till date and parties such as INC, AAP, TRS, Shiv Sena, JD(U) and SP are
yet to allocate seats amongst their Members. Once again, | request you to kindly
expedite and forward your details, without any further delay, to the Table during the
course of the day.

7 wHiE oA : IR, e 267 & T8 AR G AICH B ... (TAIH)....

MR. CHAIRMAN: Hon. Members, | have developed a practice that if there is any input
to me, | will address it. So, the hon. Members may show patience and wait for it.

Hon. Members, under Rule 267, | have received two notices for suspension of
the rules. Ms. Dola Sen has given notice on 'concern over price rise of essential
commodities'. The problem with the notice is that the trap in which the Professor fell
is getting contagious and the notice is not in order.

Shri Pramod Tiwari has given notice on 'concern over illegal and unprovoked
Chinese transgressions in Depsang Plains and other parts of Arunachal Pradesh'. |
am constrained to observe that in spite of a very comprehensive ruling, in spite of
thorough focus on the rule and its requirements, the compliance is not as desirable.

It is lacking, Tiwari ji, every element of Rule 267. | have carefully gone through
your notice. Given the high stature you have and the long parliamentary career, | will
appeal to you, as a very senior Member of the House, to kindly bestow attention and
help me develop wholesome practices so that we are in compliance of the rules.

Members have taken a stand yesterday that my predecessors have invoked
Rule 267 during their respective tenures though the number has never been in
double-digit during their five year tenures. | can assure the hon. Members that | am
not a statistics-driven person. If there will be an occasion, | will invoke the Rule, and,
if there will be no occasion, | will not invoke it because | am repository of your
wisdom, your conscience and your rights.

it yiE foart : ) ... (ag™). ..
g S A9 (e ) : W) L. (FAU™). ..

MR. CHAIRMAN: No, no. Please. ...(Interruptions)... Do your homework. No, Ms.
Dola Sen. ...(Interruptions)... | won't yield. ...(Interruptions)... | won't yield.
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..(/nterrupt/ons)... Matters of urgent public importance, Shri Jose K. Mani.
..(Interruptions)...  Jose K. Mani, please go ahead. No, no; please.
..(Interruptions)... Jose K. Mani.

MATTERS RAISED WITH PERMISSION

Economic hardships being faced by rubber farmers in Kerala due to steep decline in
price of natural rubber

SHRI JOSE K. MANI (Kerala): Sir, this is an SOS message from the rubber farmers of
Kerala. | have taken up this issue many times, not only in this august House but also
in the Lok Sabha, when | was a Member there. Yesterday again, during the
discussion on the Appropriation Bills, | flagged this issue. Today again, | am taking
up this issue in Zero Hour. It shows the gravity of this issue.

Natural rubber is a strategic produce right since independence. It has been
used in the military down to the school or the children level. In 1947, to promote
rubber, the Rubber Act was enacted. All the promotion was done by the Government
of India. | would now like to flag a few points here. The main reason for fall in price of
natural rubber is the indiscriminate import of rubber. A decade back, its price was
Rs. 250 per kilo. Today, it has come down to less than Rs. 140 per kilo. It is
indicative that the import of natural rubber has correlation with the price of natural
rubber here. The irony is that whenever the price of natural rubber goes down, the
tyre industry increases the price of tyres. Not only that, if you look at the annual
report of the leading tyre manufacturers, they make enormous profits during such
periods. So, | believe that the import duty collected by the Government of India is the
sweat of the rubber farmers and, therefore, should be passed on to the rubber
farmers.

Another point | would like to mention is we all know that there is a huge global
concern over the climate change. To mitigate the climate change, the best solution is
planting trees, and the research shows that the carbon absorption by the rubber trees
is much higher. If you see, soil organic carbon is 119 per hectare in rubber trees. It is
very high. So, the amount set apart for the climate change mitigation may be given to
the farmers of rubber plantation.

To conclude, Sir, my first point was regarding increasing the import duty.
Whenever the domestic price is less than the global price of natural rubber, we see
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the tyre manufactures importing the natural rubber ...(Time-bell rings)... The import
duty has to be increased.

SHRI P. WILSON (Tamil Nadu): Sir, | associate myself with the matter raised by the
hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also associate
myself with the matter raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI ABDUL WAHAB (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI AJIT KUMR BHUYAN (Assam): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI A.A. RAHIM (Kerala): Sir, | also associate myself with the matter raised by the
hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

49



50

[RAJYA SABHA]

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI SANT BALBIR SINGH (Punjab): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

MR. CHAIRMAN: Hon. Members, | avail the opportunity to make a very special
request to all of you. | urge all of you to plant minimum one hundred trees in a year.
And, when the hon. Members do it, geographically well- spread out, it may not be
much in numbers but, surely, it will send a very good message, which will be
motivational and inspirational. | would be happy to be informed by the Members their
performance on this count so that over the next one year, each of the Member
engages in plantation of, at least, one hundred trees in his or her own right. Now,
Prof. Manoj Kumar Jha.

Declining mental and physical health of children in the country

PROF. MANOJ KUMAR JHA (Bihar): Thank you, hon. Chairman, Sir, for allowing
me to raise a very important issue which relates to the mental health of children in our
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country. Also, to underline, this is my first Zero Hour submission being accepted
since 7™ of December, the beginning of this Session.

TN, Th U 27 H, STal 31 fhfTdhol el Bl by B 89R 9T Adbsi
RIS &, AT AFRIS I AR AFRIG WRT I Tl uR 3R ot 9y €1 W,
3R BH A9 3T ITeaTael BT fagaiyor &, g9 99 e fawel &1 faveiy &, a
AR I BT DR BHR SR Sl GIUE &, d TAR] WY1 3R BHR 919 H Jehe sl
AR |l F8Iey, 956l & ARG R &1 719 fodr & favg aifds 3
ugel Wl T, b BITS & qT8 DI URIRRATAT 7 39 IR 9 g g7 faa1 g 3R 4
AT ¢ o $9@T TR 981 331 1 3Ifds 9 gd ot aadia ui| axls 9 -- W,
3R 3119 &S BRI H I3, A1 3 AR IR 981 B4R U1 JAuTd Iuaed &, olfdh BIc
orERl AT el § A7, A ARG WReg & foy ws W gfaen Sueer T8 21 I8
TIAdhar & IR H e ot feweht 8, <1 fewoht was Sfud =81 @l 81 99+
FHYRT HBIGd, JUF Bl RUIS & AR, 13 TT2Id 31 UGS dlel e 20 IR I DA
& 21 I8 RS &1 &1 [ g1 A1fey| S99 RS 9gd 7, o IRIe] 7, Icdisd
g, TR BT 7B § IT fRR UeR 7, <ifep 519 9 a9 disil & 99 U IRIR § 59
TRE Pl Bls Hd NI &, Al 98 B3 V8 DI dIvl SFdl 2, VI g0 Gagell & Tl A
TEd B, 39 e AN R &R U &2 92 A1 dl G& DI Al TgAT Bl DI B
g AT ORI DI AIC UGAM DI DIRET A &l § FHAT § b b a'e BT WIRME
2R 3R Eeger A1 fEgoi | &1 9l SHhT b IhRUT BIdT 81 3D A1
g1, TRl R URAR I ST 819 &I Udb HIM Bt 81 AE-T GYMUfT 819y, AT
3P ATETH W ARBR I 3MUE T b are dis WY TRER Bl 8l, WHRI « ARG
WY P! 3 Teb I THIRCT A =781 foran 8, o THRT &1 99 Ge Bl, §9 Ha- Bl
3ruer off| ...(d Bl "5dY)...

TR, H U TERT 3MTUT BT 54 8H AR W@ReY H ygeibal | uR faag]
I, AR &, A1 e R 31 gdhidd $l S@d §U I$ R & Al Bic
eI 3R TTa] T Uga BI i AT N | GUTIRT A8, A U 12 Haed IR &1 5
12 g H H TR 3TUT TE B § [ Bl A o oTel T b TRBIRT T
H HRYD IT BT Sidt BRI DI Udh Nl FdRAT 81, I IS 89 Uh FHfbd IR
BT QYT YRT DR TG SR =l BT 1T S 914, 57 B |

# AHASIY ISAHR (ITR YY) : HEIGY, H W DI 9 [V 3 g HRal g
7t SATeT W (FET UR) : MRS, H Wl W DI 39 {99y | Hag Har g

it RS IR (STR QYD) : eI, § Al W3 &l 39 vy 3 Hag FHrar gl

SN Gl It A (BT : HBIed, H Wi W &1 59 fJ9g | Aag ol o

ol



52

[RAJYA SABHA]
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the mention
made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the mention made
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
mention made by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
mention made by the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also associate
myself with the mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
mention made by the hon. Member.

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the mention
made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the mention
made by the hon. Member.

T Transliteration in Urdu script.
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DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the mention made by
the hon. Member.

SHRI AJIT KUMAR BHUYAN (Assam): Sir, | also associate myself with the mention
made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the mention made by
the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the mention made by
the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
mention made by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the mention
made by the hon. Member.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | also associate myself with
the mention made by the hon. Member.

SHRI A.A. RAHIM (Kerala): Sir, | also associate myself with the mention made by
the hon. Member.

SHRI ABDUL WAHAB (Kerala): Sir, | also associate myself with the mention made
by the hon. Member.

DR. AMEE YAJINIK (Gujarat): Sir, | also associate myself with the mention made by
the hon. Member.

SHRI SANT BALBIR SINGH (Punjab): Sir, | also associate myself with the mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the mention made by
the hon. Member.
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DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the mention made by
the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the mention made
by the hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | also associate myself with the mention
made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

Need to roll back the proposed amendment to Rule 6 of IAS (Cadre) Rules, 1954
relating to deputation of IAS officers to the Union Government

SHRI JAWHAR SIRCAR (West Bengal): Sir, | thank you for giving me this
opportunity to highlight a very important issue. This is about the proposed
amendment to the All-India Service Cadre Rules. The amendment to Rule 6 of the
IAS (Cadre) Rules, 1954 relating to deputation of IAS Officers to the Union
Government will give absolute one-sided overriding power to the Centre in violation of
the All-India Service Act and spirit. At the same time, one appreciates the fact that
there is an acute shortage of IAS officers and among other service officers also at the
Centre for various reasons, including the demands of the States. The submission
that | am making is just with the help of a little data. In West Bengal, only 11 out of
280 officers have been deputed to work at the Centre. In Rajasthan, it is 13 out of
247. In Telangana, it is 7 out of 208. There is no political colour to it. It is an
administrative requirement of the States. | have worked exactly half, 16 years in the
Centre, and exactly half, 16 years in the State. So | know the situation.

Sir, today, in this opportunity before you, | submit it from that experience that
an overview needs to be taken on the absolute numbers. You cannot pull the blanket
on one side and expose your legs to mosquitoes or pull it over your legs and expose
your face to mosquitoes. There is an overall shortage and one cannot go on with this
tug of war. So, | submit to the Government that (a) do not transgress into federal
relations in a one-sided manner; (b) appreciate the problem and (c) please take an
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overview of the total shortage so that both the Centre and the States can function
properly. Thank you, Sir.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | associate myself with the mention made
by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the mention made
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
mention made by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the mention
made by the hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the mention
made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the mention made by
the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the mention made by
the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
mention made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | also associate myself with the mention made
by the hon. Member.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | also associate myself with
the mention made by the hon. Member.
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PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the mention
made by the hon. Member.

SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, | also associate myself
with the mention made by the hon. Member.

SHRI ANIL DESAI (Maharashtra): Sir, | also associate myself with the mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the mention made by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the mention made by
the hon. Member.

Need to install the statue of legendary Panna Dai in Jaipur, Rajasthan

i P FiE AR (STR U< : QUTIRT S, ISR & gfiaer 4§ o9 1Ra & |1
HERTU U9 b1 9 f71 ST 8, S TR & H1F 977 I~1 Jorel D1 i 719 fora
ST 81 ...(aEH). ..

MR. CHAIRMAN: Your Chairman was student of Sainik School, Chittorgarh and the
Fort was always before me for seven years. Please go ahead.

2t gy i R g=yare, @)1 SN WHRh @1 9aialk J1r iR 996 oy
ST AT GF Ia B dierq™ W &1l 3T | 9= 917 &1 4 WHHRE &
forT ST SITaT 1 99 Sl UsdT g1 89 sfoer ¥ U1 9T & 1, dfolg,
Hag-fTeT 3R WrRh I 987 ISR S+ &l Tol [Aadr g1 <Ifh sfagr
33T ICTERYI BIH b IS U1 &1 DI 3741 e I AT o1 (el gra 2
IoRE & = amfTe e, JoReE & faf = JErol & dnT o
Y | TR B TRBR I Ig AN B T I & b TT &1 Bl Sfiat dl
RTSTRYT b YTSIehH H MR fohdT ST T2T ITeh! Hfel RTSTRAT H &S Y| offeh
TSR B GRBR 1 JT TF S FEINTG IS g T8f S AN bl qTI-1IT Bl
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T 81 fhaT © 3R SHd! Sl &l 7 d1 981 & UTeahd § i fhar g iR 9 &1
3 I ST T oS B

37T H JMMYH ATETH A 5 AXBR A AN HRAT g [ 98 39 [I9g # gwaay o
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SHRI NARESH BANSAL (Uttarakhand): Sir, | associate myself with the matter raised
by the hon. Member.

SHRI DEEPAK PRAKASH (Jharkhand): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI VIVEK THAKUR (Bihar): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI SAMIR ORAON (Jharkhand): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI NEERAJ SHEKHAR (Uttar Pradesh): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI GULAM ALI (NOMINATED): Sir, | also associate myself with the matter raised
by the hon. Member.
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SHRI RAKESH SINHA (NOMINATED): Sir, | also associate myself with the matter
raised by the hon. Member.

S1. FeHIDId YT (STR USY) : Helqd, H W T Bl 97 (99T & A1 TG HRal
gl
it MBI ISR (SR US) : A2lqd, H Hl W03 31 39 Ivg & | T9g Hal
gl

Difficulties being faced by various states in notifying
Labour Codes and issues arising out of it

SHRI M. SHANMUGAM (Tamil Nadu): Mr. Chairman, Sir, | rise to speak on the need
to withdraw Labour Codes or keep them in abeyance. The Union Government has
made unsuccessful attempt to simplify and codify all the laws into one uniform code
to ease trade, and improve trade and commerce in the nation. In 2002, the Second
National Commission on Labour recommended to consolidate 29 labour laws; and on
its recommendation, the Ministry of Labour and Employment in 2019 introduced four
Bills in Parliament to bring Code on Wages, Code on Industrial Relations, Code on
Social Security and Code on Occupational Safety, Health and Working Conditions.
These Bills were moved in Parliament without having a discussion and developing a
consensus in the tripartite meeting. These Codes have proved to be anti-workers as
they paved the way for a 'hire and fire' policy and restrict the right to strike. The
contract labourers have largely been denied basic protections such as assured wages
because the Code has brought a new form of short-term labour known as fixed term
employment. The Code on Social Security also creates enabling provisions to notify
schemes for 'gig" and 'platform' workers, but there remains a lack of clarity in these
definitions. Keeping these issues in view, some State Governments are reluctant to
frame draft rules for the notification.

Sir, therefore, this is high time that the Union Government should revisit these
four Codes. | urge the Union Government to convene the Indian Labour Conference
and tripartite meeting to discuss with the trade unions to arrive at a consensus on the
important proposal. | would, therefore, suggest that the Government may withdraw
these Codes as done in the case of farmers law or keep them in abeyance. Thank
you, Sir.
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SHRI P. WILSON (Tamil Nadu): Sir, | associate myself with the matter raised by the
hon. Member.

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, | also associate
myself with the matter raised by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also associate
myself with the matter raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.
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SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRIMATI SULATA DEO (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI' M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

Problems being faced by Areca nut farmers of Karnataka

SHRI G.C. CHANDRASHEKHAR (Karnataka): Sir, in the country, we produce a total
of about eight lakh tonnes of Areca nut; out of which, Karnataka alone produces
about six lakh tonnes. Nearly 20 lakh families depend on this. In 2014, farmers used
to get around Rs.1,00,000 per quintal. Now, they are getting Rs.39,000 per quintal.
When our country is producing surplus amount of crop, what is the necessity to
import from Bhutan, Bangladesh, Myanmar and even from Dubai, where they do not
grow Areca nut? On the other hand, due to heavy floods, for the last three years,
there has been 33 per cent crop loss worth around Rs.70,000 lakh. Around 15 MPs
represent this belt. Even then we are not able to provide justice to farmers. Sir, not
only Karnataka stands in first place producing 33 tonnes of pepper but the rate has
come down to Rs.350 which was Rs.650 in 2014 due to 99 per cent of imports
happening from Indonesia, Vietham and Sri Lanka. Finally, the tea imports increased
to 176 per cent in 2021. For all these things, the exporting countries are enjoying
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agreements like ASEAN, Indo-Sri Lanka bilateral agreement and other unscientific
free trade agreements.

Sir, | request, through you, to kindly restructure the policies and programmes
which are affecting the farming communities. Thank you very much, Sir.

it R ST (JToRT) : HEIGy, H A R §RR1 So1Y Y 4wy & |1 W@
Dl Hdg DRl g

ST el St A (BTAIR) : HEIGY, § 4l AT Aa¥g §IRT 301 Y 49y &
1Y W Bl Hag Bl gl

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the issue raised the
hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | too associate myself with the issue raised the
hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the issue raised
the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | too associate myself with the issue raised the
hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | too associate myself with the issue raised the
hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | too associate myself with the issue
raised the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
issue raised the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the issue
raised the hon. Member.

SHRI ABDUL WAHAB (Kerala): Sir, | too associate myself with the issue raised the
hon. Member.
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SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself with the
issue raised the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised the
hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised
the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

Increased drone sightings along Indo-Pak Border

1 TSN IRT (BIRAQ) : FHIUT HBlad, § 3T HIH U < Bl IS YRET
ST B3 Ueh 37 HEed YUl (49 ST ATe g

AT YR g1 7 e b 3ffTH TS Teh AT 268 S« ST B Gl &l
21 I8 G199 2021 | 109, TY 2020 H 49 3R a9 2019 H 35 o} BT JeT A9 &
for a7 IR W YRAT AT F TIAR IR SRAT H g A9 S X2 81 SHBT g%l
BT B4R forg iR f&ar &1 fawy 21 Fd=or a1 wR, Ry w9 9 done 3R 57+
HR H $H 38 S IR G946 4 G gs B

W, Jg W a1 &1 fawg & & drones shot at LoC have a certain

sophistication and technology similar to the ones produced by China. For example,

Burrag drone. Pakistan claims this is indigenous product but actually its technology is
similar to China's rainbow series of Unmanned Aerial Vehicles.
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
issue raised the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself with the
issue raised the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the issue
raised the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised the
hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the issue raised the
hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | too associate myself with the issue raised the
hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | too associate myself with the issue raised the
hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | too associate myself with the issue raised the
hon. Member.
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SHRI JOSE K. MANI (Kerala): Sir, | too associate myself with the issue raised the
hon. Member.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | too associate myself with
the issue raised the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised
the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

Need to exempt poultry birds from the purview of draft Prevention of Cruelty to Animal
(Amendment) Bill, 2022

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Hon. Chairman, Sir, the Ministry of
Animal Husbandry, through their website, have invited the suggestions from
stakeholders with regard to the draft Prevention of Cruelty to Animal (Amendment)
Bill, 2022. | am raising the concerns of poultry farmers to not include poultry birds
under the draft PCA (Amendment) Bill. India is now the world's third-largest egg
producer with the industry size of 20 billion U.S. dollars. The total poultry birds in the
country are approximately 1.2 billion. The poultry meat production is about 4.8 billion
tonnes per year. The country has exported 3,22,000 metric tonnes of egg and meat
to the countries such as Oman, Maldives, Indonesia, Vietham, Bhutan, Japan and
Russia. Tamil Nadu accounts for maximum egg production in the country. The
Namakkal District in Tamil Nadu is famous for poultry and around six crore eggs are
produced every day and supplied throughout India. Not only Tamil Nadu, Andhra
Pradesh, Karnataka, Maharashtra -- Gujarat also -- Madhya Pradesh, Odisha, West
Bengal and North Eastern States are major egg contributors. Approximately, 20 lakh
families are involved directly or indirectly in this field. The draft PCA (Amendment) Bill
fails to address the concerns of poultry farmers. The domesticated birds cannot be
treated as animals. To quote one example, Section 11 in this Bill is about the penal
provisions from Rs.1,000 to Rs.2,500. The cost of the poultry bird is nearly only
Rs.400. And also many other Sections such as 3A, 10(2), 11(i), 11C 34 also raise
concerns. Already, the Ministry of Animal Husbandry from the respective State
Governments are regulating poultry under the State law. Therefore, | request the
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Union Minister to invite the important stakeholders and poultry farmers and
incorporate their suggestions in this Bill. ...(Time-Bell rings.)... Sir, one minute.

Sir, by considering poultry birds as production birds in-line with dairy
production animals, the entire draft of PCA Amendment Bill, shall exempt poultry and
not to include in this Bill. Poultry is a rural industry. Due to its special nature and
economic viability, | humbly request the hon. Minister of Animal Husbandry to regulate
the poultry in co-ordination with respective State Governments.

SHRI P. WILSON (Tamil Nadu): Sir, | associate myself with the matter raised by the
hon. Member.

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised the
hon. Member.
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

MR. CHAIRMAN: Now, hon. Minister Shri Parshottam Rupala.

AT, GO 3R ST w3t (37t gRel™ Surel) : |9l J8ied, d-
HE 7 Uleg] BRI & (oY S b=+ [S@rT &, § 99 H-a+ &l g-gdls bl gl 4
3119 HTETH W AT AAS Bl 3R IR G b Ylog ] BIHA DI ATLIRIT o1 A
ST H U9 (Bl GuR A < F Uleg! BHA & &d Bl JHAM UGN Bl HRd
ARBR BT Blg SIIGT el © 3R &9 VAT $© 4l 81 811 <3| §A 39 BT P dad
AgIST P Y FOIR AR §, IHH B9 I AXBRI DI ARIHAT a9 ol 3R Y
BT BT ARIhaT ¥t /a9y ol 3R SHE 918 &1 $8H SIl $B BT 8T, I8 B
96 q1g At MY MUY U FoIe™ H I8 Hal © & tles! B Bl ST BIHY &
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31151 <21 o TS D1 g g7 IR &, B9 IHD! 3R AT DRI ..(AT DI T6eh)...

MR. CHAIRMAN: Now, Shri Tiruchi Siva.
Lack of special educators for children with special needs in Government schools

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, | am happy that the Minister of
Education is here because | am raising, of course, a very important issue.

Sir, the Right to Education Act, of 2009, enables children with special needs or
those differently-abled children to pursue mainstream education by mandating public
schools to reserve 25 per cent of seats for students coming from economically weaker
sections and disadvantaged groups or children with special needs. The Rights of
Persons with Disabilities Act of 2016 reinforced their right to a dignified life, but many
of these children remain without formal education.

Sir, in India, there are approximately 78.64 lakh differently-abled children.
However, as per a UNESCO Report published in 2019, 12 per cent of children with
disability drop out of school, and an additional 27 per cent have never attended any
educational institution. The main reason for this is the lack of special teachers in
mainstream schools. The teachers who are qualified as special teachers have to
obtain or require to obtain a degree in B.Ed. Special Education for teaching special
children. Moreover, they are required to obtain a license from the Rehabilitation
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Council of India to teach the special children. However, there is no vigilance from the
RCI as well. That is different.

Sir, the main issue is that in the mainstream schools since there are lack of
special educators, the other teachers do not treat the special children as they should.
It is very, very important. Now, | shall conclude.

They are treated as abnormal and they are called as a problem. They are
almost failed and most of them drop out of the schools. Those specially trained
teachers hesitate to come to mainstream schools because they are employed only on
contract basis and their pay scale is very, very meagre when compared to other
teachers.

So, there are two important issues to be taken into consideration. One, those
teachers who are qualified and the differently-abled children who need to be imparted
with education.

Sir, | urge the Minister to revise the school education policies to employ more
special trained teachers to teach the differently-abled children with interest on the
children as well as the teacher and before that those teachers who have already been
employed on contract basis should also be there and their pay scale has to be revised
on par with the mainstream school teachers. ...(Time-Bell rings.)... Thank you very
much, Sir.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised the
hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised the
hon. Member.

Sl Bl dt A (BUAR) : HBIGd, § |l AT 9awd §RT 33 Y vy |

I bl Hag Bl gl

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.
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SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, | also associate
myself with the matter raised by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also associate
myself with the matter raised by the hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI' AJIT KUMR BHUYAN (Assam): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | also associate myself with
the matter raised by the hon. Member.
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SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | also associate myself
with the matter raised by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

Need to establish National Centre for Ageing in
Banaras Hindu University, Uttar Pradesh

il T fgadt (STR U_) @ AR AT ST, H 3Tae! 3MRT § o SAToT g+
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IS YA TR &1 S 2 ..(FAT B "e)... Al 91 Il 2 {6 $96T U 98d a9
THIG TS| HEIGY, H 3T I8 W Der Ared § b dreht fowg favafdemers & o
3T 7T fSUICHE el & - SRIA B fSUICHE ...(A9d Dl G98Y)... 3961 & 4
@ gU RN oy feafdemery § ddece, ISiee Slaer Ud 39 WEd
HUATRT BT T HH ©, STDh] TG B U AR IR I Bl STHd 2.

MR. CHAIRMAN: Please. You have made your point. ...(Interruptions)... Now,
Shrimati Darshana Singh.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the issue
raised by the hon. Member.

SHRI VINAY DINU TENDULKAR (Goa): Sir, | too associate myself with the issue
raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised by
the hon. Member.

2l AHAS IMAHR (SR <) : H81ed, H 9l A1 TSR gRT Io1Y Y 5y |

I Bl ARG DRl gl

Successful completion of Tamil Sangamam Cultural Event at Kashi reflecting
'Ek Bharat, Shreshta Bharat' Vision
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HHRIHD TATH ! 5T 77 3R §9 <9 7 & GAT I ARG D ATadIg ol
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

MR. CHAIRMAN: Shrimati Mamata Mohanta; not present. Now, Shri P. Wilson.
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Need to modernize airports in Tamil Nadu including Chennai Airport

SHRI P. WILSON (Tamil Nadu): Thank you hon. Chairman for giving me this
opportunity. | rise today to bring to the attention of hon. Minister of Civil Aviation,
through this august House the need to modernise various Airports in Tamil Nadu in
order to cater to the needs of the industries, trade and commerce and tourism
sectors and for the benefit of the citizens. Sir, there is a quote, A mile of a highway
will take you only a mile but a mile of a runway will take you anywhere." So, airports
are catalysts for economic growth. A State like Tamil Nadu which is in the top three
of any growth maker, therefore, deserves and requires world class airports.

Sir, the State's capital - Chennai has the highest domestic and international
traffic in the State. Yet, Chennai's airport is far from modern, let alone international
standard. Chennai's airport should be on par with Delhi, Bombay or Bangalore; yet
sadly, it is not. Chennai is thus losing business. The Ministry of Civil Aviation has to
expedite establishment of the planned second airport with ultra-modern international
facilities so as to make Chennai the commercial hub of South India. Sir, the focus of
the Ministry is required not only for Chennai, but also Madurai, the second largest city
in the State of Tamil Nadu. Madurai is the gateway for 13 southern and central
districts including Dindigul, Theni, Virudhunagar, Tirunelveli and Kanyakumari. These
districts have a total population of 2,32,93,738 which accounts for 29 per cent of the
State's population. Every year, lakhs of passengers travel from Madurai to foreign
countries. However, due to lack of direct air connectivity to many other international
destinations, tourism, export and economic growth has been stunted in this region.
This also results in explosion of traffic in the Chennai Airport. Non-inclusion of the
Madurai Airport as a 'point of call' airport for other international destinations by the
Ministry has been preventing foreign airlines from operating direct services to
Madurai. Several foreign airlines have already requested the Civil Aviation Ministry for
addressing this concern, on which no actions have been taken yet. The appointment
of the current plant officer at the international cargo terminal at Madurai Airport is also
pending for a long time, which has hampered export and import via Madurai Airport.
Sir, cargo operations are also delayed due to customs. The airport lacks CISF staff
and is not working around the clock. However, no steps have been taken in spite of
repeated requests to make Madurai an International Airport with such facilities of
imports and exports. Apart from this, Sir, the plight of Tiruchirappalli and Coimbatore
International Airports causes a grave concern. The UDAAN Scheme covers five
airports in Tamil Nadu - Salem, Neyveli, Vellore, Ramanad and Tanjore. It has been
five years since the plan was launched, but flight operations have begun only from
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Salem Airport. Since this is the need of the hour to augment the growth of Tamil
Nadu, | request the hon. Union Minister of Civil Aviation, through this august House,
to address the aforementioned issues expeditiously and also inform the status of
disbursal of funds for all airports. Thank you, Sir.

SHRI R. GIRIRAJAN (Tamil Nadu): Sir, | associate myself with the issue raised by
the hon. Member.

DR. V. SIVADASAN (Tamil Nadu): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI PABITRA MARGHERITA (Assam): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

MR. CHAIRMAN: Ms. Saroj Pandey; not present. Now, Shri Sanjay Singh.

73



74

[RAJYA SABHA]

Adverse impact of GST on small traders of Uttar Pradesh

st o R (I o 89, feel) - gurafa we8led, Sfud J9 9gd 8l
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MR. CHAIRMAN: The hon. Member will give details of the two incidents; he is yet to
give those details of the information.

SHRI SANJAY SINGH: Sir, | have given it.

MR. CHAIRMAN: No, not given; please check it up. Give the details also. Please
conclude now.

o7t <oty Rig : AEIGy, SR UQe § CaT Bl UUTTell o] H)dh TATRAT Bl ST INe=
T ST R8T 8, S UR R 1 =Myl SHYHST b A1 | SIYHT! Bl SIYHT! )
e <ITY, S TeT afdw T W dedlel 7d Hifvg|

S1. 3TNS FAR FITet (U919 : HEIGY, H W Bl 39 [T & 1Y Hdg BT g

21 elter aR a1 (RIS ot &3, faeel) : #eled, § 4 W a1 39 favg &
1Y g DT Gl

7t e At (JIS1Rer) : Helgd, # i a3 1 59 99 & A1) Hag HRal gl

i ¥ g g (45719) : weiey, § 41 w3 o1 59 [y & e g Rl g

SHRI SANJEEV ARORA (Punjab): Sir, | also associate myself with the submission
made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the submission made
by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | also associate myself with the submission
made by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | also associate myself with the
submission made by the hon. Member.
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SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the submission
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

SHRI' M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

Need to regulate tobacco advertising and promotion of
tobacco use on OTT platforms

SHRI SUJEET KUMAR (Odisha): Mr. Chairman, Sir, thank you for the opportunity
given to me to speak. | was not supposed to speak today. | wish to draw the attention
of the House and the Government about an issue which has grave implications on the
health of our country, particularly the youth and other citizens of our country.

The issue is unregulated and unrestrained advertisement of tobacco and
cigarette products on OTT platform. We all know that the OTT platform bypasses
cable broadcast and satellite channels. They are able to advertise tobacco and
cigarette products without any restraint. | don’t need to tell this august House the
harmful effects of cigarettes. Sir, tobacco and cigarettes are the prominent risk
factors of major diseases in the country. Forty per cent of the non-communicable
diseases are directly attributable to cigarette and tobacco products. A study done by
an organisation called Global Youth Tobacco Survey has highlighted that 14 lakh
Indians, on an average, die every year due to consumption of these products. The
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prevalence of tobacco use among boys is 9.6 per cent and girls is 7.4 per cent. These
are boys and girls between 13 and 18 years of age. We all know that young boys and
girls, when they see a movie star smoking or indulging in any tobacco use on TV or on
films, get motivated to use those products. A study conducted in New Delhi has
shown that adolescents between 12 and 16 years of age, who have high exposure to
Bollywood movies, are 2.6 times more likely to consume these products. Sir, it is
known that the viewership of OTT platform has significantly increased particularly,
post-pandemic. There is another study conducted by (MICA) Mudra Institute of
Communications, Ahmedabad which tells us that young people between 15-34 age
groups spend on an average 70 minutes a day viewing OTT platforms. Now it is basic
commonsense that the rules which apply to TV and movies should also apply to OTT
platforms. When we have stringent regulations guiding the advertisements of tobacco
and cigarette products in movies and televisions, why is the same standard not
applicable to OTT platforms? Also, because of the regulatory gap, OTT platforms
have become a haven for advertisement of cigarettes and tobacco products. So,
through you, Sir, | would like to bring the attention of the Government about the
urgent need to regulate and restrain the use of tobacco and cigarette advertisement in
OTT platforms and to leverage the use of COTPA Act in this regard. Thank you.

DR. JOHN BRITTAS (Kerala): Sir, | associate myself with the issue raised by the
hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI AJAY PRATAP SINGH (Madhya Pradesh): Sir, | also associate myself with the
issue raised by the hon. Member.
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SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

MR. CHAIRMAN: Shri Jugalsinh Lokhandwala.
SHRIMATI JAYA BACHCHAN: Sir,....

MR. CHAIRMAN: One second, Shri Jugalji. Do you want to associate with Shri
Sujeet Kumar, Madam?

SHRIMATI JAYA BACHCHAN: Sir, | want to disassociate with the gentleman's
comment.

MR. CHAIRMAN: Thank you, Madam.

Need to establish a Heritage University for research on Indian cultural heritage

# SFTARTE dArRgsare (JoRI) : FHART FB81ed, H AP ATdH I 9IRA | Sl
g9IRI AT R AR, A8, ATeld, das! gale &, N Io-AgRISTRI 7 911
T, ITD! AR TG BT & ATHINT HIAT AIGIM AT DI ARG H AR S ORI
ATl QR Py AGHCH &, 9 IR ¥ Il IWRYTG HRAT A8y, IH IRE
@ Y@q 81 BT 81§ UF "egH F WRER | Ig Al A {6 g6 I 79
TG o HUR ST ST A1MZY 3T SR [ BV I H U B AIJHCH &, oIl g
qraf$dr 8N, &% AR 81, H3 dred 811, § I8 A18d1 § 4 I7d foly I31 & 3faR
T FErFST g1 SITY, T A1e0¥ 9 ST IR &1 JiedaHe (a1 g, [y
AR ST 37 aTefl U1t 7, S9! W) A1gH IS % 89N WRA &1 3fa8’ &1 7 8iR
e TRE W IR Rl 7 3951 3@ Q@4 {6a1 o1l &9 H8 181 IR <1 & o &g
HfeRT BT dTed-Ted fbar a1 81 U afaet & Hiemd | d HieR R | 9917 o
Hhd &l TARI 39 UGl & By AlSTa AR HeATHITdl & HRET & B H SAIS
BN AR T dTel T<h B R BARI YT I8 DHH AT, FTEE qR <20 b 3R FARI
HAT BT ATH BT 3MID ATH H ARBR A A I8 [AIRE &, TS|

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the issue
raised by the hon. Member.



[ 21 December, 2022 ]

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

it 9uTafa : ST, BT I

Need to include self defence and martial arts training to girls in
school curriculum in the country

S1. B 1 (ISTRIWS) : ISRV FHTART HBIG, § AT MURT § b 10 31
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PR B! S A AR B BRI §S1 SR H SHD STeq WY B Bl HIHAAT B
BU S & & A1H H s ARBR & AT FR1em #3i1 Sif | #_7 A1ex (Faed 8 {6
31exoiiy gegT w31, #7 Vs |1 ARl Sif & Hebleud e Bl FYUl 1 & forg 9
"I gRN, 9 UgRN" § 319 "It Bl Ao g9RN" B Wl FHIRd BRI 59 yRUey
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the issue
raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

MR. CHAIRMAN : Now, the Question Hour. Question Number 151 — Shri Jawhar
Sircar.

12.00 Noon
ORAL ANSWERS TO QUESTIONS

MGNREGA funds released and dues

*151. SHRI JAWHAR SIRCAR: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the number of States that have not been given any funds under Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) in this financial year
and the reasons therefor;

(b) the funds released to each State for MGNREGA during this Financial Year as
compared to last year;

(c) the reasons why MGNREGA budget has been kept so low despite huge
pending dues; and

(d) funds released in current year for past dues, and for new works ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SADHVI
NIRANJAN JYOTI): (a) to (d) A statement is laid on the Table of the House.
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Statement

(a) Mahatma Gandhi National Rural Employment Guarantee Scheme (Mahatma
Gandhi NREGS) is a demand driven wage employment Scheme. Fund release to the
States/UTs is a continuous process. As per the provisions of the Mahatma Gandhi
National Rural Employment Guarantee Act, it is the responsibility of the State
Government to ensure transparency and accountability in the implementation of the
scheme. Also, according to the provision of the scheme, if the State Government is
not fully successful in discharging its responsibility, then the Government of India has
the right to issue appropriate guidelines as well as stop the release of funds.
Accordingly, funds have not been given to only one State under the Mahatma Gandhi
National Rural Employment Guarantee Scheme in the current financial year 2022-23.

(b)  Funds released to States/UTs for implementation of Mahatma Gandhi NREGS
during current Financial Year 2022-23 and last Financial Year 2021-22 is at Annexure.

(c) Mahatma Gandhi NREGS is a demand driven wage employment programme.
The amount is released as per the requirement of the fund as per the demand.

(d) During current Financial Year 2022-23, an amount of Rs. 2,671 crore has been
released for previous year’s dues and Rs. 41,663 crore has been released for new
works towards wages.

Annexure
State/UT-wise details of fund released under Mahatma Gandhi NREGS in the
last financial year 2021-22 and current financial year 2022-23 (as on
14.12.2022) (Rs. in lakh)
SI. No. State/UT 2021-22 2022-23
1 |Andhra Pradesh 721442.94 626040.27
2 |Arunachal Pradesh 45628.27 35988.96
3 |Assam 238324.81 150361.62
4  |Bihar 543992.91 463161.76
5 |Chhattisgarh 390619.75 149582.33
6 |Goa 24.46 396.47
7 |Gujarat 161561.03 137838.75
8 |Haryana 72752.60 27501.57
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9  |Himachal Pradesh 98470.29 97054.10
10 Jammu & Kashmir 96317.21 53458.13
11 |Jharkhand 307663.40 130873.94
12 [Karnataka 606401.95 443998.48
13 |Kerala 346901.56 240223.46
14 |Madhya Pradesh 849990.43 425651.43
15 [Maharashtra 207596.99 185564.51
16 [Manipur 56310.74 75649.62
17 [Meghalaya 113765.51 74462.42
18  [Mizoram 55018.16 34961.24
19 [Nagaland 57501.18 54529.11
20 [Odisha 571332.31 367886.81
21 |Punjab 127146.82 83818.97
22 |Rajasthan 988655.74 615903.25
23  [Sikkim 11267.32 6291.12
24 |Tamil Nadu 964220.53 661760.74
25 [Telangana 423808.58 241024.52
26 [Tripura 99644.08 74856.71
27  |Uttar Pradesh 855134.38 770692.84
28 [|Uttarakhand 64613.11 56959.79
29 |West Bengal 754591.22 0.00
30 |Andaman & Nicobar 763.16 461.41
31 |Lakshadweep 30.05 0.00
32 |Puducherry 1410.77 1931.32
33 |Ladakh 5904.89 3470.18
2 Dadra & Nagar Haveli & 0.00 80.03
Daman & Diu
Total 98,38,807.15 62,92,436.80

SHRI JAWHAR SIRCAR: Sir, as it will appear from the reply, there has been a gross
injustice against West Bengal that has not been given even one paisa under NREGA

this year, not a single paisa, against Rs. 7,500 crores given last year! So, | wanted to

know from the hon. Minister why such a special favour has been meted out, why such

a special spite has been meted out in spite of the fact that the Chief Minister has

ordered that every Job Card be verified.



[ 21 December, 2022 ]

redt RS S - A FETIia "8y, § MUd ATeuH W i 98ied & U9
R TETHRY ST AT gl RDPR AR & T8 [l Wl 15T & A1 WGHId T8
BTl 2, b b ARBR & B wed B o, 9D AT DI AJUTAT BRI

1Tl JfS I BT SITS] FHY I 1 81, Al § B ISTEXT ST ST ATe |
P

MR. CHAIRMAN: Be brief.

redt RS ST : JEIed, YiRgH! ST & 19 WRBR Bl a4 2019 H S g
& gIRT &I g FRIE1 5w RUIE W aa7ue UEIR o gq $s dR ATU8 (6T T,
fhg 31 a9 dId ST & 918 W S9% gRI 39 W Iad SHRArEl 8 B
TS ...(FALYT)... 3Iidd: IR gRTUCIRIR 99T &1 7T, T ST SR ... (AT ). .

SHRI JAWHAR SIRCAR: Sir, it is a lie. ... (Interruptions)...

MR. CHAIRMAN: Mr. Jawhar Sircar, you will get your turn. ...(Interruptions)...
Please sit down. ... (Interruptions)...

aiedt R SAifd - A 99T J9819Y, Uh 3N hald §ol gRT Aol
4...(FGUM)... AR Q9 7S, i I8 ISP U &, O a9
TSI BITI....(STGET)..

MR. CHAIRMAN: Hon. Members, wait for your tumn. ... (Interruptions )... Let the hon.
Minister reply. ...(Interruptions)...No. Please take your seat. ...(Interruptions)...

aredt RS S : 31T STaTe G B e IRGY L. (TEET). .

MR. CHAIRMAN: Take your seat. ...(/m‘erru,oz‘/ons)... You will get an opportunity.
...(Interruptions )...

Aredl RS I : U o1 < 1T <o T JIoTT | ¥ 2019 Bl dxg ol bR
TIT T, 37d: ...(STIET)...

SHRI SUKHENDU SEKHAR RAY: Sir, it is a political reply. ...(/m‘errupz‘/ons)...
MR. CHAIRMAN: You will get your right. ...(Interruptions)... Mr. Sukhendu Sekhar

Ray, you will get your right. ...(/m‘errupz‘/ons)... Please take your seat.
...(Interruptions )...
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[Tt Ao S A 9 J8ied, 89 TRId) & 1 Bl WeHTd Tol drd|
...(STaT)...

MR. CHAIRMAN: Please take vyour seat. ...(Interruptions)...Hon. Minister.
...(Interruptions )...

redt RS SIT : IT99 ARBR, URA IRBR & Sl Bed &, SAD] STUTeT By, Al
&Y D] o P [T TR Bl...(aLT)...

MR. CHAIRMAN: Mr. Sircar, your second supplementary. ...(/nterrupt/ons)...

it STATER WD : 37T T I1d B S| ...(FFETH)...

MR. CHAIRMAN: Hon. Member will ask his second supplementary.
...(Interruptions )... Please listen to the hon. Member. ...(Interruptions)... It is an
important issue. ...(Interruptions)...

SHRI JAWHAR SIRCAR: Sir, the hon. Minister has made a very exaggerated one-
sided response. ...(Interruptions)...

MR. CHAIRMAN: Ask your supplementary. ...(Interruptions)...

SHRI JAWHAR SIRCAR: | can prove it. ...(Interruptions)... We can prove every word
of it. ...(Interruptions)... This is political discrimination before our Panchayat
elections and you will face it now. ...(Interruptions)...

Sir, second supplementary is: Why are you kiling NREGA? Sir, from Rs. 1.17
lakh crores two years before, you have brought it to Rs. 1 lakh crores last year and
now you have brought it to Rs. 62,000 crores? ... (Interruptions)...You are reducing
it by 30 per cent! ... (Interruptions)...

MR. CHAIRMAN: Hon. Minister will reply. ...(Interruptions)...

a1t e S : A FHI i Feled, | rad Aedd | WeH Bl e b N
HRAT TS g l...(TALTH)... EFHT T &b {7 MU= &7 Bl RSt B Bl a1 gu!
g, A § AreT 4T W) ST AT, (SFFE)... 2006 | 2014 T g §91e & folg
14,985 BRI BYY UAIDhT Y I l...(TILH)...
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MR. CHAIRMAN: Please take your seat. ...(Interruptions)... | am here to deal with
everything. ...(Interruptions)...

et RS SAIfd ;. 9feas §9ma @ I8 geRIfeT <1 % o (auE)... "
JUIRT 8ISy, 2014 3 314 db U] 9Tl Dl 54,150 RIS B Bl EARIR ST TS

g1 9 UeUTd el HR T2 EL...(AYH)... 5T WRGR 8] BT Sure d¥l TR
T4 IR RpTss &

it fererds QAT SMaTSI : AHTIRT Heled, § JMTad HIewH | A1 #i1 ST |
I8 ST T8l ¢ b "HETeHT 1t IS IR0 ISR TR AR (F)' &
T8 I WR ¥ ol bl ASIGRI BT ISR AT 87 9 AW ¥ I[OIRI 15 BT
RTTaR &1 3 BT T B

redt RS S U AR IS, AT R F Sl I WIR ASGRI BT & RT
qT &, AfS 3t H fUwel SR ga9 & gR | die], A1 g1 o7 81 & fdb 2014 & Ugel
2006 ¥ 2014 TP 1,660 BRIS 9 (ST BT FoT (T TITI SHD SAATaT A1 T
HAT STl & 29T ofF & 919 2014 W 4 T &H ARN < $9H d8d dgIaN] Bl 81 gHH
T 2006 | 2014 TP 2,13,220 BRrs o9 A SR 31, Safd 2014 & 1@ dd
5,79,783 HRIS BUY fad T B

7t ISR - FHTRT HBIG Y, ST ATETH | H AHISTE AT BRI H1 Sl 4 ..
MR. CHAIRMAN': Put your question, please.

S1. 5 IR : R, 8 U &, I8 U3 154 57

MR. CHAIRMAN: No, no. On this, you have to ask your supplementary.

SHRI RAMJI: Sir, | have to ask supplementary on Question No. 154, not on this.

DR. JOHN BRITTAS: Sir, it is me who has to put the question. There is some
confusion. He has to ask supplementary on Question No. 154 and | am on 151.

MR. CHAIRMAN: But | had your request, Shri Ramiji.

DR. JOHN BRITTAS: That is for Q. No. 154, Sir.
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MR. CHAIRMAN: No. Shri Ramiji, your request was for Q. No. 151. Doesn’t matter.
Okay. Now, Shri Kanakamedala Ravindra Kumar.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, thank you for having given me this
opportunity. In respect of MNREGA funds, the Central Government has released
thousands of crores to the State of Andhra Pradesh.  There are huge complaints
from the executants and cases have been filed against....

MR. CHAIRMAN : Ask your question.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Several members have filed complaints
that the dues are not paid to the executants. That is why, they have filed a number
of cases before the High Court. Then only they released part payment and contempt
cases are also pending before the High Court.

MR. CHAIRMAN: Put your question please.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, | am coming to that. There are also
a large number of complaints sent to the Ministry. My question to the hon. Minister
is: Has the Ministry initiated any inquiry about the misuse of MNREGA funds in the
State of Andhra Pradesh or not?

it e SAf - weiey, A e | 31 Yew | Heled g gul 81 ey
HIBR b 1Y D5 ABR A=Y HIb B BRA] A8l 8, b $B Iodl H b
TRBR B Al b IR IR B1H 7 8 P BRI BRI H I BIdT1 21 Il Bl VAT 8,
Tl &9 3MYP! IHD! STHBRT < <

#i YPel TTAPWT IS : qBIGd, H YD AEgH A 1T FA1 Sl DI ggd-agd
gIGTS <l g b "FA' ST Ueb 98l T IS I8 ARBR AT DR BT HIH B
B! 21 BT FaT g & b T A 531 S I g™ BT B B b BRI 341
AT B/ "H=RAT" & BT BT by IIRTATY aTs TS © iR afe srvafidgard ars
TS B, a1 fhd=il gRIRT 399 IS 82 R S9HBT Sfid dR & [oI¢ Bl a9y
3iffse & g9TdR RUIE oft 715 IR R RUIE <Y 778, 1 SH /IT U7 737 3R 97
INBR T HRATS B el 27

Jret foo= S : 981y, I8 A1e] S &) IRGR 8, <90 & f2d J Bis W A1 8T,

Y I9 WcH T8l BYd 1 "IN b ded 891 BIfdsS-19 & TII H BRI Bl Afeh
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47 U1 fT 2 3R STt d Sffa & 914 &, I8 XSy IRGRI 6T A9 8, S g1 a8 |
RUIE 3melt 2, 89 S99 R BRATS HYd &

MR. CHAIRMAN: Next question. Question No. 152, Ms. Indu Bala Goswami.
Supplementary one.

PMGSY in Himachal Pradesh

7*152. MS. INDU BALA GOSWAMI: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the total length of roads in terms of kilometers built in Himachal Pradesh under

the Pradhan Mantri Gram Sadak Yojana (PMGSY);

(b) the total length of roads in terms of kilometers, approval for which has been
given for the construction of PMGSY in Himachal Pradesh in the third phase;
and

(c) the quantum of funds planned to be spent by the Central Government on this
construction work ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SADHVI
NIRANJAN JYOTI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) Since inception, in Himachal Pradesh, 22,295 km road length has been
sanctioned under various verticals of Pradhan Mantri Gram Sadak Yojana (PMGSY),
out of which, 20,728 km road length has been completed as on 15" December, 2022.

(b) and (c) The target road length for Himachal Pradesh under PMGSY-Ill is 3,125
km, out of which 440.18 km at a cost of Rs 422.13 crore has been sanctioned.

it S5 1 MERT . FHTIRT ARG, TeTe HAT TR GS@ AT & 98 LA,
TS HIgD BT 761 DY X8I 8|

T Original notice of the question was received in Hindi.
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MR. CHAIRMAN: | do not know how to use it. | would love to use it more frequently
in certain situations. s it operational now ?

MS. INDU BALA GOSWAMI: Yes, Sir.

MR. CHAIRMAN: Madam, please go ahead. ...(Interruptions)...

it €5 a1e MRAR : 7EIGY, "YU H3] UM Aed AISHT & d8d a¥ 2021-22 H
SR AT U<2T & 7 Fo7el 39 & HIHS ... (F@EH). ..

MR. CHAIRMAN: Ask your question, Madam.

it €5 a1en MRART : FEIGY, H 3MTUd A W AT HAT Sl I BT arsdl g (B
T 2 U TS B Ao | fHTae gt & faRy rsut wF o § @1 T R
gAD dad [eHTdd Uael H YRl &1 & F$dh FHI0T g YR KT Bl TS B b
o @9 &1 R g1 D1 o I Y 5 STUTd H 987 HRd & AT I U2 &

T 8 3rguTa foher 57

aredt e i - A qumla Jgied, I8 ey JeeEe f2HmEe v |
TG 21 BArEe Usel H Bol-dd H FShi Bl Widd oy 20,603 fhaiey
ofl, IHD! QR BT AT &, TGH Pl T 6,226 RIS DUV §3M &1 Bol-¢ H 1,251
fhaTIeR ofmTs wWiidd o, T4 1,155 fhalIHIeR o+aTs qul 8s 8 3R $el I 755
HRIS BUY g1 ©l HABIGY, § 3MUd AedHT § AT AGRIT Bl a1 el g &
hoT-2t 3 34 51 Feohi BT B del 81 8, IEH 3,125 fhaldIey & oled § I oot
440 TrAIER owTs WIdd &, Pol YUl I & 31X 4] S/ BT =l 38T 2

Gt S5 1T TRART : HBIGY, 3MTUd ATEIH J AT H31 Sil 9 #-7T 9% § (& Aeh
forafor IR TR Rgw & 1T w13 UTH G B A1 B RN IR H R IS D] IR
BT HR dTel ShERI BT T ITE=1 IR STYIUH ST U e Id 81?2

et RS Sfa - A 9l Aei9y, 9gel 91l § e w1 U aed
IS & foY qd gem w21 . sfed Ry aroudil Sit &1 ffiwa= dRel g, [
gRTTMal BT S & forg I Agd ol it off| 1ot 31 g 9o gy Eeft 1 vEr @
5 <1 g Tsd! | dfad 9, STh! SAIST AT 81 SHYIUH & HIEgH | S9! AR
B B o IR WY Bl & 3R T8l Bl dHl Uil Sl 8, 99 R BRdTs &l
ST B
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S TPe Il : FITHI FHIUIT HBIGY, e 3l U S AISHT' Teb e AT
gl I8 gd ya #31 e [IERl It Sl & 99 A Y gs oY, IHh ueEn Juig
DI VIBR IAR R TS T TG H3T UTH TS AT b el TRY[ AR AN ]
& 915 AR IROT H g BTH SIRI 81 ST AP 15 ITel, 20 AT I -1 i, "germ= 93
T A d Ao & T IRO1 § g1 &ff, T 3719 BTHh! SToiR BTeld | &, WRTE 8Teld A ©
3R 31 TP IISIE B P IMATIHAT TS T &1 316 "I HA T A8 D
AT & Bol-<9 H Sl F$b 9 X8l &, 98 Al G &1 91d g, 361 91d 8, Al Sl
ASh UBl 99 gl ol 3iR 379 e 8l bl 5, SAh JA11bRUN IT T IHIbRUT &b oIy
T N1 &RIT DI UTGLT HR I8 8 AT 21, I8 H A 7431 A2IedT F S a8l g

[redt fARoE SAfa ;. Farafa J8iey, "W H3 UH A d Aol H Sl SheR dSh
I B, 5 ATl db & folv SHH!T MRS Bl 81 bR 9P 918 SHP IG-I9d Bl
RreRY sl &1 8l 2

3 9% g : § 15-20 AT Ug el I FSD| Bl a1 BR IBT gl ... (FAEM)... H 3l
I 91 8] PR BTl ...(FGEH)...

e} RS S : 98 90 WRBR Sl 2l ... (FagH). ..

31 9P e Ucd : IMYD] He1 S &l ...(FGIH)....

MR. CHAIRMAN: Dr. Amar Patnaik.

DR. AMAR PATNAIK: Thank you, Chairman, Sir. In the PMGSY, ...
MR. CHAIRMAN: Your question, please.

DR. AMAR PATNAIK: Yes. The question is, will the Ministry of Rural Development
consider to relax the norm to sanction for providing connectivity to habitations
hundred-and-above for 18 |AP districts and 250-and-above in 12 non-IAP districts
in Odisha since the tribal-dominated districts cover more than 40 per cent of the total
population of the State? This is a relaxation being asked.

A1} RS Sfa : 9= i weiey, B9 BT a1 § 500 IT 399 31
JTETET ITel UTH AR UBTS! &1 H 250 IT 30 3Mfeh TETST dTel T TAT ST aTgeft
ol 7, s forg T8 #3rerg @t avw% 3 ARfT firerht 8, 98 1= 100 | &9 e
Tl UM § WY A bl BT 4707 B B
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(MR. DEPUTY CHAIRMAN in the Chair.)

SHRI K.R.N. RAJESHKUMAR: Mr. Deputy Chairman, Sir, the hon. Minister for Rural
Development had written a letter to me where he said that PMGSY had been closed
since 30" September, 2022. Work on many roads in rural areas, especially those
meant for connectivity with the hilly regions, is still pending. Is the Government
considering extending the PMGSY scheme by another three years ?

1t RS S : 991 STa9TaiT 98Iy, "THTEEAT U A d o1 & fdid
X I & oY T ST A 21 IS AT Fad & @) 3 foiRad w9 4 3o
forer, Y 89 S9! ST Sd1e < <l

MR. DEPUTY CHAIRMAN: Q. No. 1583. Shri Sanjay Raut; not present. Shri K. R.
Suresh Reddy, you may put your first supplementary question.

*153. [The questioner was absent. |
Coordination between the NDRF and SDRF
*153. SHRI SANJAY RAUT: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the existing functional Battalions of the National Disaster Response Force
(NDRF) are sufficient to meet unexpected calamity in the country and if so, the
details thereof;

(b) whether less amount is being spent on equipment used in disaster relief and
upgradation of the existing/purchased equipment and if so, the details thereof; and
(c) whether Government has taken steps for proper coordination between the NDRF
and State Disaster Response Force (SDRF) in States and if so, the details thereof
and its outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI NITYANAND
RAD: (a) to (c) A statement is laid on the Table of the House.

Statement

(a) and (b) The primary responsibility of disaster management rests with the State
Government concerned. The Central Government, wherever required, supplements
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the efforts of the State Governments by providing logistic and financial support in
cases of natural disasters of severe nature.

Under section 44 of the Disaster Management Act, 2005 National Disaster
Response Force (NDRF) was established with 8 Battalions (Bns) in 2006. The
strength of NDRF Bns have been progressively augmented by 2 Bns in 2010, 2 Bns in
2015 and 4 Bns in 2018. At present, NDRF has 16 Battalions, which are located as per
vulnerability profile of the country to provide immediate response during disasters.
NDRF is equipped with state of art equipments to provide specialist response to a
threatening disaster situation or disaster.

Further, the requirement of funds and its utilization for disaster response
equipments of NDRF is regularly reviewed and the requisite funds are made available
to NDRF by the Government of India from time to time.

(c) For better coordination and synergy between NDRF and State Disaster
Response Force (SDRF), following steps are taken:

o NDRF organizes annual conference of SDRF, including other stakeholders
concerned. The conference provides an opportunity to share best practices to
improve the response capabilities through mutual cooperation/ coordination in case
of any disaster.

. Ministry of Home Affairs (MHA) organizes annual conference of Relief
Commissioners and Secretaries of the Department of Disaster Management of States
and Union Territories to review the status of preparedness including of NDRF and
SDRF, to deal with disaster or impending disaster situation before South-West
Monsoon.

o NDRF regularly conducts mock drills/ exercises involving SDRF and other
stakeholders. These mock drills/ exercises provide platform for effective coordination
between NDRF and SDRF.

o NDRF is relentlessly engaged in Community Capacity Building and public
awareness and preparedness programmes.

o NDRF renders necessary assistance for capacity building of the SDRF.

o The Government of India has also established a premium training institute i.e.
NDRF Academy at Nagpur to impart training to NDRF personnel and other
stakeholders, including SDRF. Besides, NDRF Bns are also imparting training to
SDRF personnel in various disaster management courses.

o In the wake of disaster/ impending disaster situation, NDRF officials also
participates in the coordination meetings organized by the State Governments/local
administration.
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. National Disaster Management Authority (NDMA) also advices State/UTs
regarding training, equipment and prepositioning of their SDRFs.

o The Government with its continuous efforts has significantly improved its
preparedness to deal with the natural calamities. With the coordinated efforts at
various levels, the disaster response mechanism has improved substantially and the
loss of human lives due to natural disasters has been substantially reduced in the
country.

SHRI K.R. SURESH REDDY: Sir, the reply from the Government clearly states that
disaster management is a State subject and the Government of India comes in only
with logistic and financial support. My question to the hon. Minister relates to the
beautiful and harmonious city of Hyderabad, which had been ravaged by severe
floods in 2019 and 2020, two years ago. The reply that we got in August this year was
that not a single rupee had been paid to the city of Hyderabad in Telangana. My
qguestion is, when a disaster of such nature has taken place in a big city like
Hyderabad, which has never been witnessed earlier, why has the Government not
come forward to help the State Government in its relief operations ?

MR. DEPUTY CHAIRMAN: You have put your question.

SHRI K.R. SURESH REDDY: This is so much discriminatory. Sir, my question is
based on the reply given by the Minister. Not a single rupee has been given to the
city of Hyderabad.

it T X : 98Iy, VT 8 31 31y} O+ STET Tl 3176 ER] Bl fA9Y w9 |
HETIAT UG HRA Bl 91 Bl s &, 1D oI 500 BRIS BUYY I 3fde gl &,
T FERTETE BT Y 250 BHRIS BUT AU 77 & 3R 99 9 50 BRI$ BUY BT Arded
81 AT 81 ERT, § AR GaI ¥ MU HRAT I8 § [ Il ARG (¥e
fESTReR R I & RITIT 8 &, T T 7 31T I SHS! AT 81 Bl B
$D Al 1 SHD! RATYAT 9] TP 81 Bl 8, [T T =1 41 T 81 8H dAlSIRE D
3R fa<T AT Wi &xd 81 § s0d I H LT WX W Sl Ahel §, SHD IR |
AT 1T ¢ | 3R MY T Ui auf &1 e 31, 1 Qi {3 80 TS ISR &l
g ¥ T Bl S S od 8, S9H 2015 F 2020 & g1, I 149 fa<T ST H 82
YfereTd 91T T, 98 2010 BT goi=l | 82 UfTerd 318 21 fh 2021 | 2026 TH &
forg 108 ufcrera geraT AT S/ I WY B1 39 HE § I B g¥aR St fean
AT S, I8 H g1 18T gl ST Bl TASIIRUG & o7 ay 2015-16 H 224 BRIS
JUY, 2016-17 H 288 HRIS BUU, 2017-18 H 302 BRI HIY, 2018-19 H 300 HRIS BUY,
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2019-20 ¥ 333 HRIS BYY [T Y| § bR I AT Dl Hef 1514 BRI BUY fSU 7Y
9|

Nt STy : g=ae] AR St HERTST GTeNEl @ieidll Please put your

question.

SHRI MAHARAJA SANAJAOBA LEISHEMBA: Sir, the North-Eastern Regions /States
are in natural-calamity prone zones. So, it would be kind enough if the Ministry could
take up some more effective steps which would help the respective State
Governments to strengthen their SDRFs and to coordinate with NDRF to face any
eventuality in future.

N Frease W A8Iey, R I & A1Y-1e T1f-$%¢ 7 o9 ff BIE 37T e 2,
Jg AT gar w3 Sfl ge [&Afod 81 € SR A g8 WAl off 9 sl &
A R AT W 91 BRd 2| A1 e | TSR 3R THSISIRUE &
DIBATSTL & g § FaTd Yo7 §l § a1 dr8d § fd 59 b &H A1 W) H
halesd & AT AT Hl B & R IHBT R | R &1 51d TTSIBIRYE
DI ol el &, d9 o7 I IR JAYST AT 8, g8l 89 GAR BIdHR I e 4
A e & d19 Ugad 21 39 A1-3¥C Bl [d9Y WY 9§ I@T 1 21 98 98 4918 B
RIfer 81 a1 R qeger ot R 81, A1ed-s%¢ 4 ol 91 amver &) Rafa 4 78
AT 95 IRl & A1 HTH Rl &l 89 Sl faxig Jde & &, Sl Al Red
HUIT T &, IAH A1-$3C BT fa=IY =716l 76 B

oY RSt =Y : SUFUTUT gEiey, )T TYd q1euH | €l HEISY 9 Udh U9 g HAAY
HEIGY, S ¥ IAT H HTeTd TTSIIRUG hal Bl ISR AT gl §Y, I8
A DI PUT BN [P T TRBR AT T I P 3R AR FATAT hgl bl WA
B BT fIaR B BT 82 IS BT, 1 A ferd HRT RIT & 3R UAb a8 39 Hhgl IR Wd
BT Tt 7T BT RT RIT - ?

it e I TR, 31l TISIIRUS &l 16 ST« & A1 81 gt 21 et
Ty B IR TS TSI BT WA B TS 21 511 ISR & &3 ©, 981 89 U8l 4 8l
TR R & IR ST &7 SR ufee™ &1 4G 8, S99 Ul Wl Ed &, Hiifd
QAT b fRA1 | 9IRe BT H I 9T 86 G ol &, o1 249 4 gq sl |
IGD! IRy ATt 1 R & 3R STRd U WR ARy wY | Ao WY 81 A
TR 7 Sl Y8BT 8, TR U 98 IIAR 3MidheT 21 89 3MUST & &5 ¥ A8 T
IR} & TR, T XI5 | GAR W50 3 1 Wold & IR R a8l I 31uaT Jriay
& 15 I8 d199 A ol BH I8 SFAR bl A1 GG Dl 4ol Q31, Rifdh 36
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TS BT 3ffpel o H F9I T 99 I§ R U SUA Bl 89 AT AeT Bl
TR bl IUTE BRI S|

S ITGUTUL : 3T AT ST Bl Ig orar ST U9 ST 154, -0 i
3T AR YA

Operation of Old Age Homes by NGO in Assam

*154. SHRI AJIT KUMAR BHUYAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:-

(a) whether it is fact that there are many Old Age Homes operated by Non-
Government institutions in Assam;

(b) if so, the details thereof;

(c) the number of Old Age Homes and the number of people staying in the Old Age
Homes operated across Assam;

(d) the steps taken by Government to increase the working efficiency of these Old
Age Homes in view of present social scenario, in which number of destitute old age
people is increasing; and

(e) the details of funds released by Government to these institutions in the last two
years and the details of funds pending for release ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) to (e) A statement is laid on the
Table of the House.

Statement

(a) and (b) Yes Sir. The Department of Social Justice and Empowerment,
Government of India, provides financial assistance to NGOs/ Voluntary organisations
(VOs) etc. for maintenance of senior citizen homes (old age homes) in Assam also
under the Integrated Programme for Senior Citizens (IPSrC), a component of Atal
Vayo Abhyudaya Yojana (AVYAY).

(c) As on date a total of 35 senior citizen homes are operational under IPSrC in the
State of Assam, with a total capacity of 1,145 indigent senior citizens and one
Sr.Citizen Home is maintained by the State Government. Details are given at
Annexure-I.
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(d) To increase the working efficiency of these Homes, awareness is generated
about the scheme through the Website of the Ministry, Social Media, Regional
Conferences held from time to time and Radio Channels also. To increase the
coverage of the Scheme, new senior citizen homes are assisted in such districts
where there are no senior citizen homes, on the basis of proposals received online
from the respective State/ UT Government as per guidelines of the scheme. Through
the use of technology, this Department generates awareness through elder line
(14567) also. This Department also builds capacity of NGOs through provision of
information as well as by arranging conferences and meetings for efficient working of
Sr. Citizen Homes.

(e) This Department has already taken action to release grants for the current
financial year 2022-23 against proposals received for Sr. Citizen Homes working in the
state of Assam. The details of funds released under IPSrC, including for Assam are
given at Annexure-Il.

Annexure-|

Details of District projects under IPSrC in Assam

S. Project NGO's Name NGO Registered Project Project
No. District Address Type Location
1 | Hojai Al Amin Aminpatty PO Sr.CH- | 241, Old NH 36
Library Chotohaibor Dist 25M | Nagaon
Foundation Nagaon State Assam Lumding
PIN 782001Nagaon Road,
Nilbagan, Near
Axom Junior
College
Nilbagan,
Hojai, 782445
2 | Jorhat Al Amin Aminpatty PO Sr.CH- | 256, Ground
Library Chotohaibor Dist 25M Floor, AALF
Foundation Nagaon State Assam Senior Citizen
PIN 782001Nagaon Home, Near

Maszid,
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No.

Project
District

NGO's Name

NGO Registered
Address

Project
Type

Project
Location

Farmud Ali
Path, Royal
Road, Jorhat,
Jorhat Near
Maszid 785001

Kamrup
Metropolitan

Bahumukhi
Krishi Aru
Samaj Kalyan
Samity

Noor Nagar, P.O.
Herapati, P.S. Sadar,
Dist. Nagaon
AssamNagaon

Sr.CH-
25M

19, Ground
Floor, Noor
Manzil, Near
Masjid,
Dakhingaon,
Dakhingaon,
Guwahati Near
Masijid 781019

Nagaon

Bahumukhi
Krishi Aru
Samaj Kalyan
Samity

Noor Nagar, P.O.
Herapati, P.S. Sadar,
Dist. Nagaon
AssamNagaon

Sr.CH-
25M

324, Ground
Floor, Near
Chota Rupahi
Adarsha High
School,
PMGSY Road,
Nagaon Near
Chota Rupahi
Adarsha High
School 782002

Nalbari

Committee
On Socio
Economic
Health
Development
Assam

Sixmile Jayanagar
Road

House No 35
Guwahati 781022
Assam

Guwahati

Sr.CH-
50M

N/A, Ground,
1st,2nd, Near
opposite 574
No
Bhubenashwari
Primary
School,
Bishwa
Goswami Path,
Nalbari Near
opposite 574
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S. Project NGO's Name NGO Registered Project Project
No. District Address Type Location
No
Bhubenashwari
Primary School
781334
6 | Lakhimpur Dikrong Valley | DIKRONG VALLEY Sr.CH- | 15, Ground
Environment ENVIRONMENT AND 50W | Floor, Near
And Rural RURAL Barpathar
Development | DEVELOPMENT Energy Filling
Society SOCIETY. Station, Nh-
BARPATHAR, P.O. 15, Narayanpur
GOSAIBARI, DIST. Near Barpathar
LAKHIMPUR, Energy Filling
ASSAM. PIN- Station 787033
787033.LAKHIMPUR
7 | Dhubri Fulkumari Village - Falimari, Sr.CH- [ 132, 1st,
Bapuiji Club P.O.- Falimari, 25M | Falimari Bazar,
District- Dhubri Falimari Bazar
(Assam). Pin- Road, Dhubri
783325, Pin- Falimari Bazar
000000DHUBRI 783325
8 | West Karbi | Global Health | Rupahi (near Sr.CH- [ 173, Ground
Anglong And Bhakatgaon), P.O. 50M | Floor ,
Education Rupahi, Dist. Baithalangso
Centre Nagaon, State: Weekly
Assam, PIN Code:, Market,
Pin-000000Nagaon Baithalangso
Weekly Market
Road,
Baithalangso
Baithalangso
Weekly Market
782450
@ | Biswanath Global Health | Rangaloo PO Sr.CH- | 198, Ground
Immunization | Jumarmur Dist 25M | Floor,
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S. Project NGO's Name NGO Registered Project Project
No. District Address Type Location
Population Nagaon State Assam Choraijonia LP
Control PIN 782427Nagaon School,
Organization Hospital Road,
Choraijonia,
Sootea
Choraijonia LP
School 784175
10 | Dima Hasao | Global Health | Rangaloo PO Sr.CH- | 315, Ground
Immunization | Jumarmur Dist 50M | Floor, Langting
Population Nagaon State Assam High School,
Control PIN 782427Nagaon Hasin-| street,
Organization Langting,
Dimahasao,
Langting
Langting High
School 788832
11 | Nagaon Global Health | Rangaloo PO Sr.CH-| 344, Ground
Immunization | Jumarmur Dist 25M Floor, Wafa
Population Nagaon State Assam Enterprise )
Control PIN 782427Nagaon Petrol Pump,
Organization Old NH 36
Rangaloo,
Nagaon
Lumding
Road,
Rangaloo Wafa
Enterprise )
Petrol Pump
782427
12 | Golaghat Golaghat Golaghat Nirman Sr.CH- | 652, Ground
Nirman Mahila | Mahila Got (NGO) 25M | Floor, Assam
Got Ngo Bengana Khuwa, Type Building,
Near Railway Gate Near Railway
Law College PO- Gate, Law
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S. Project NGO's Name NGO Registered Project Project
No. District Address Type Location
Golaghat, PS- College Road,
Golaghat Dist- BengenaKhua,
Golaghat, Assam Law College
Pin- 785621 RoadGolaghat,
Golaghat Golaghat Near
Railway Gate
785621
13 | Kamrup Golaghat Golaghat Nirman Sr.CH- | 12, Ground
Metropolitan | Nirman Mahila | Mahila Got (NGO) S50W | floor, Assam
Got Ngo Bengana Khuwa, Type Building,
Near Railway Gate Puberun Path,
Law College PO- Bagharbari
Golaghat, PS- Srimanta
Golaghat Dist- Nagar,
Golaghat, Assam Bagharbari,
Pin- 785621 Puberun Path,
Golaghat Guwahati
Puberun Path
781037
14 | Charaideo Gram Vikas Vill: Rangaloo, P.O. Sr.CH- | 266, Ground
Parishad Jumarmur, Distt. 25M Floor, Near
Nagaon, State: Police Station,
Assam, PIN : 782427, Mathurapur
Pin-000000Nagaon Road, Sonari
Near Police
Station 785689
15 | Marigaon Gram Vikas Vill: Rangaloo, P.O. Sr.CH- | 277, Ground
Parishad Jumarmur, Distt. 25M | Floor, Railway

Nagaon, State:
Assam, PIN : 782427,
Pin-000000Nagaon

Station,
College Road
Moirabari ,
Moirabari
Railway Station
782126
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S. Project NGO's Name NGO Registered Project Project
No. District Address Type Location
16 | Sibsagar Gram Vikas Vill: Rangaloo, P.O. Sr.CH- [ 198, Ground
Parishad Jumarmur, Distt. 25M Floor, Near
Nagaon, State: Namghar,
Assam, PIN :782427, Kareng Road
Pin-000000Nagaon Joyasagar,
Sivasagar Near
Namghar
785665
17 | Kokrajhar Gramin VILL-ROWMARI Sr.CH- | Tea Garden,
Bikash PO/PS-CHAPAR 50M | vill-bangaldoba
Samittee DIST-DHUBRI pt 2 po-
(ASSAM)PIN- nayekgaon
783371, Pin- dist-kokrajhar
783371dhubri
18 | Chirang Green Vally 3A/49, Awas Vikas, Sr.CH- | Bilashpur,
Society Rowmari, Ward No. 50M [P.O.-
4,P.0.,Pin- Kajalgoan,
783371Guwahati Distt- chirang,
MAIN ROAD,
783385
19 | Barpeta Guwahati Guwahati Youth Sr.CH- | 25, Ground
Youth Society | Society 25M | Floor, RCC
Dakhin Tiniali, Building, Near
Kahilipara RCC Bridge,
Guwahati 781019 Dangarkuchi,
District Kamrup Dangarkuchi
(Metro) Assam Road, Barpeta
Guwahati Near RCC
Bridge 781314
20 | Odalguri Guwahati Guwahati Youth Sr.CH- | 25, Grant
Youth Society | Society 25M | Floor, AT
Dakhin Tiniali, Building,
Kahilipara College Road,
Guwahati 781019 Odalguri,
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S. Project NGO's Name NGO Registered Project Project
No. District Address Type Location
District Kamrup College Road,
(Metro) Assam Odalguri
Guwahati College Road
784509
21 | Goalpara Integrated Integrated Sr.CH- | 48, Ground,
Development | Development 50W | Building,
Association Association Pancharatna,
Vill. Chamatapathar, Nayapara,
P.O. Chamatapathar, Goalpara Agia
P.S. Sonapur, Road,
Pin.782402Guwahati Goalpara
Pancharatna
783101
22 | Dibrugarh Jagriti JAGRITI SANMILITA | Sr.CH- | 00, Ground An
Sanmilita UNNAYAN 25M 1st Floor, Near
Unnayan KENDRAVill- Fishery Office,
Kenda Bongalmora, PO- Nh 37,
IslamgaonDist.- Dibrugarh Near
Lakhimpur, Assam, Fishery Office
India.Pin Code- 786008
787054, Pin-
7/87054Bihpuria
23 | Lakhimpur | Jagriti JAGRITI SANMILITA | Sr.CH- | 00, 00, Near
Sanmilita UNNAYAN 25M | Gram
Unnayan KENDRAVill- Panchayat,
Kenda Bongalmora, PO- Dhunaguri
IslamgaonDist.- Malapindha
Lakhimpur, Assam, Road,
India.Pin Code- Bongalmora
787054, Pin- Near Gram
787054Bihpuria Panchayat
787054
24 | Karimganj Karimganj VILLAGE AND PO Sr.CH- | 353, Ground
Sapta Barna | ERALIGOOL 25M | floor,
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S. Project NGO's Name NGO Registered Project Project
No. District Address Type Location
Welfare DISTRICT Baraigram
Organisation | KARIMGANJ Railway
PIN 788723 Station, 8 No.
ASSAMKARIMGANJ NH, Village
Baraigram,
District
Karimganj
Baraigram

Railway Station
788723

PIN 782002Nagaon

25 | Dhemaji Khorapathar | KHORAPATHAR Sr.CH- | RCC Ground
Sanmilita SANMILITA YUVAK 25M | Floor, PP 183,
Yuvak Samaj | SAMAJ Dag 551,
VILLAGE AND P.O.- Nagakhelia
SANDAHKHOWA,PIN Gaon Map,
- 787054, Mouza,
LAKHIMPUR, Dhemaji,
ASSAMLAKHIMPUR Assam
26 | Goalpara Mahila Chota Rupahi, P.O. Sr.CH- | 550, ground
Mandal Herapati, P.S. Sadar, 25M | floor, senior
Dist. Nagaon Assam, citizen house,
PIN 782002Nagaon near LP
school,
Bhalukdubi,
goalpara,
Goalpara near
LP school
783101
27 | Nagaon Mahila Chota Rupahi, P.O. Sr.CH- | 324, Ground
Mandal Herapati, P.S. Sadar, 25M | Floor , Near
Dist. Nagaon Assam, Doloni Lp

School, Pmgsy
Road , Nagaon
Near Doloni Lp
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S. Project NGO's Name NGO Registered Project Project
No. District Address Type Location
School 782002
28 | Kamrup Nevard Life Line Clinical CCH [70A, Grant
Metropolitan | (North East Hospital Research Floor, AT
Voluntary Centre Building, Near
Association of | P.O.Kahilipara. Das Scholar
Rural Dakhingaon. School,
Development) Guwahat.i Pallital, Jonaki
Kamrup district. Nagar Path,
Assam Pin Code Guwahati Near
781019 Guwahati Das Scholar
School 781171
29 | Bongaigaon | Rupahi RUPAHI KOHINOOR | Sr.CH- | 124, NA,
Kohinoor Club | CLUB 50M | Ashwam type,
RUPAHI TINIALI Near Jyoti
PO RUPAHI Adarsa
DIST NAGAON Vidyalaya,
(ASSAM) Nayapara
PIN 782125NAGAON Ward-4,
A.K.Azad
Road,
Abhayapuri
Near Jyoti
Adarsa
Vidyalaya
783384
30 [ Nagaon Sadau Asom | Sadau Asom Gramya | Sr.CH- [ 240, NA, Near
Gramya Puthibharal Santha 25M | Namghar,
Puthibharal Vill- Sankar Nagar, Sankar Nagar,
Santha Chanmari Path Chanmari
P.O- Haiborgaon Road, Nagaon
Pin-782002Nagaon Near Namghar
782002
31 | Tinsukia Sadau Asom | Sadau Asom Gramya | Sr.CH- [ Girish Chandra
Gramya Puthibharal Santha 50M | Rai Choudhury
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S. Project NGO's Name NGO Registered Project Project
No. District Address Type Location
Puthibharal Vill- Sankar Nagar, Path, Bordoloi
Santha Chanmari Path Nagar,
P.0O- Haiborgaon Tinsukia,
Pin-782002Nagaon Assam 786125
32 | Hailakandi South P.O. Borbond Sr.CH- | A/38, Ground
Borbond District Hailakandi 25M Floor, S K Roy
Gram Pin 788164Hailakandi BEd College,
Unnayan Lotakandi,
Samity Katlicherra S K
Roy BEd
College 788161
33 | Karbi Surjadaya VILL- GHAHI Sr.CH- | 00, Ground
Anglong Yuba Sangha | TATIPARAP.O.-2NO | 50M | Floor, Udali
GHAHI GAON P.S.- Namghar 2,
SOOTEA, Pin- National
784175SONITPUR Highway 36,
Karbianglong
Udali Namghar
2782482
34 | Cachar Wodwichee P.O. Sr.CH- | 62, Ground
LAKSHIRBONDVIA- 25M [ Floor, Senior
R.P.ROADDISTRICT Citizens Home,
HAILAKANDIPIN Fokir Tila
788155, ASSAM, Pin- Bazar, Uttar
788155HAILAKANDI Bariknagar, B
K Road,
Silchar Fokir
Tila Bazar
788013
35 | Hailakandi Wodwichee P.O. Sr.CH- | 138/A, Ground
LAKSHIRBONDVIA- 25M | Floor,
R.P.ROADDISTRICT Lakshirbond
HAILAKANDIPIN HS School,
788155, ASSAM, Pin- Lakshirbond,
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S. Project NGO's Name NGO Registered Project Project
No. District Address Type Location
788155HAILAKANDI Hailakandi
Lakshirbond
HS School
788155

CCH — Continuous Care Home for Senior Citizens; SrCH- Senior Citizen Homes

Annexure-ll

State/ UT wise details of Expenditure and No. of beneficiaries during last 2 years

under Integrated Programme for Senior Citizens (IPSrC)

Financial Year2020-21

Financial Year 2021-22

Sr. No. States/UTs GIA o GIA Beneficiaries
released | Beneficiaries(No.) | released (No.)
(In lakh) (In lakh)

1| Andhra Pradesh 1548.91 16275 | 1259.01 21050
2 | Bihar 28.35 50 0.00 0
3 | Chhattisgarh 72.28 150 46.37 225
4 | Goa 18.90 50 0.00 0
5 | Gujarat 150.19 1500 86.99 250
6 | Haryana 382.77 1175 241.81 1050
7 | Himachal Pradesh 27.09 4850 18.07 25
8 | Jharkhand 29.06 75 42.75 100
9 | Karnataka 1035.45 6370 790.55 1420
10 | Kerala 59.94 100 33.78 100
11 | Madhya Pradesh 266.22 475 175.45 450
12 | Maharashtra 1301.12 6895 585.86 5915
13 | Odisha 1769.61 12895 | 1484.26 12470
14 | Punjab 50.81 675 6.21 600
15 | Rajasthan 256.86 550 296.24 750
16 | Tamil Nadu 1358.98 21320 | 1428.56 31895
17 | Telangana 410.50 5450 302.58 10050
18 | Uttar Pradesh 549.94 965 754.51 1595
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Financial Year2020-21 Financial Year 2021-22
Sr. No. States/UTs GIA o GIA Beneficiaries
released | Beneficiaries(No.) | released (No.)
(In lakh) (In lakh)
19 | Uttarakhand 45.92 75 16.08 25
20 | West Bengal 653.74 15300 | 338.50 15150
21| A & N lsland 0.00 0 0.00 0
22 | Chandigarh 0.00 0 0.00 0
Dadra Nagar
Haveli & Daman
23 | and Diu 0.00 0 0.00
24 | Lakshadweep 0.00 0 0.00
25 | Delhi 86.42 125 36.15 25
26 | Pondicherry 2.20 25 41.16 125
27 | Arunachal Pradesh 59.09 125 15.58 50
28 | Assam 948.62 29995 | 696.15 25365
Jammu and
29 | Kashmir 0.00 0 0.00 0
30 | Ladakh 0.00 0 0.00 0
31 | Manipur 1052.11 10750 | 518.60 10450
32 | Meghalaya 29.05 100 93.96 200
33 | Mizoram 19.17 25 0.00 0
34 | Nagaland 13.90 50 10.72 50
35 | Sikkim 0.00 0 0.00 0
36 | Tripura 31.07 50 0.00 0
Grand Total 12258.27 136440 | 9319.90 139385

SHRI AJIT KUMAR BHUYAN: Sir, | would like to put a question to the hon. Minister
and my question is very specific and very pointed. After submitting the necessary

papers to the Ministry over the last two years, why are the Old Age Homes in Assam

still not getting funds? That is my first question.

it IFTETRT SrSTdd : STHHIURT HElGd, BH- 3TNH H 319 dd 35 3fles Ul 8 < faU
g, T ggi @ %=1 BH F B 1,145 1 399 H Si Al AR 8Kl 8, 89 Sd! A4S
B B EAT QX S H 371 T 500 G131 AU &1 321 wR H 766 o7t € 3R 89+ 2025-
26 AP B 7T B 3Mcs TS 8T T BT W hAT 81 IR T 9G] g9l &l 89
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3T IR W STGT &1 311 S W IR 4TS 7, S dax (W & qaifdd ST
fa=m fepar sirg|

SHRI AJIT KUMAR BHUYAN:  Sir, the Minister has not answered my question.
Anyhow, | would like to know whether any recommendations for Old Age Homes have
been received by the Central Government from the Assam Government in the last two
years. If yes, what action has been taken by the Central Government for funding
these Old Age Homes in Assam?

TS < AR ifemiRar @3t (1. dRg $9R) : A ITFHTIRT 7B,
TSl F $-UIee & A1egH | St Y 31deH 3 8, S 3MdgH] IR g IRBR Bl
3TIRIT 31T R WIS <1 3R SRR HATHT §RT S o7g UiT SIRT &
ST 21 3rH H o7 & gIRT 35 Al & forw e faan <1 a1 2 3R 981 ua
T TS ARBR P R AT eI Bl S el 21 3R PTs Wl A 31 IR IR I8
A P! TP IR Ui < Sl §, A SID! SIaRT Wl Ui <F Sl 81 D! Ui 39
I # 75 &1 S 8, 519 Tigwy & gRT PRI 819 IR 9 Fe1 4 (i rafieam
qTs STl 21 It g1v SiH iR S9d! W IRR & v Aifey fear Siar 21
TR 399 37 H AR Rrrad S 81 STl 8, a1 fh 89 SIIRT ST BRI & 3R )
JIAHTATY SO B IR ITeh folq SIETRT RTRT ST - ST STl §1 3TFH H 35 9 9|
Ul DIs 9l el 21 8, Fd gRT AR A6 S Hdlithel B+ & d18 IHD] Tic 95
DI TS Bl BHRY AUy & gIRT VAT 12 RIS, I aiRss THRS & &1 fFRIefor
foram T el S8 A RFaT gv fhar a1, S99 I 1 1 19+ ARy rfrafiadant Sie
PR Al AR DT fh I Ui IR B < 778 B

SHRI BHUBANESWAR KALITA: Sir, what the Minister has stated does not match
with the figures he has given in his statement. In 2020-21, the grant was Rs.948.62
lakhs, and in 2021-22, it has been reduced to Rs.696.15 lakhs. So, it does not match
with Minister's reply that the funds released are increasing. We even receive
complaints from some of the Old Age Homes. Will the Ministry ask the State
Government to do the performance audit and credibility report of these organisations
and NGOs ?

S1. INE AR : AT SYFHMRT FEIG, AT GG &b g1 3A[dbo| b Haeg H Sl
DB AT, IHD TR H H ATqh gIRT AT G DI e m<|ﬂ|u|6d|‘§’ﬁ5€ﬁﬁ€
DI goT8 ¥ Igd AN 3Tes Yol 8R4 IT 1 975 81 MY & I I & dTcl aRSSTH] Bl
T HH B TS AT 5T BIRUT I A3 b §RT HH Fold {hAT AT 3R AT HROT
T I B §8 T
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it SYUTIRY : AT STTde 3Tl @19 i, I8 Fa9 'Operation of Old Age Homes
by NGO in Assam' fasa U= 8, A1 &RIT 1M1 I ea- 1H I Relcs 872

1 SIS 37ctl @A : 81 IR, ol $HD AR H ¥ WRaqy bl f$eT &1 78 2

-8 6 U S s Sl s e Sl S O S m g OB B gla Qliat
ot IYFHIT : i

Y SITdE 3relt WM : JR, AT A3 SH 7 37U STa7q § R WRATY BT il faam B

= WIS (i Sl o ot Dl ) o e il e T OB B ygla Gilin

it STHUMRT : 39 T &1 S 99T B, IED H MUB] UgH} 91 @ T,
'Operation of Old Age Homes by NGO in Assam'. 3R YT Fgd- 3RTH TR &,

319 B

sft e Srell WM : IR, AN FIAT A 81, s U 8 9 Relce B

..(FAUM).... TR, TR H 7 7 3fpe] ¥ RIS Bl 2 ...(QLTH)....

G s s em () . o 3D ) e Se0 ) Tl bl O S ) e e T O e ke Glia
e (A8 1S 5 il 2 sy 15500 LS L

S STFHTIRT : TE, 3T H 3 ISAT G| ...(FAY)..... S ASH | ALY IS, FAT
3TYDT FIZET 3 ¥ Relcs 87

o} Tl R, AR [T 39F 9 Rolee T81 2l
it SUUTAfS : Siep 21 ...(STALT). ..
SHRI BHUBANESWAR KALITA: Sir, my question has not been answered.

MR. DEPUTY CHAIRMAN: Now, Q.No.155.

T Transliteration in Urdu script.
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Spending on educational research

*155. DR. ASHOK KUMAR MITTAL: Wil the Minister of Education be pleased to
state:

(a) the number of students graduated from each field as provided and approved by
the University Grants Commission (UGC);

(b)the cumulative spending of all educational institutions in the country for research
and development and spending on each field respectively;

(c)the details of spending of both Government and private institutions in educational
research; and

(d) whether Government plans to promote spending and quality of research and
development in the country in the context of higher education?

THE MINISTER OF EDUCATION (SHRI DHARMENDRA PRADHAN): (a) to (d) A
statement is laid on the Table of the House.

Statement

(a) As per information received from the University Grants Commission (UGC), it
does not provide programme wise approval to the Higher Educational Institutions
(HEIs). The recognized universities are empowered to offer programmes in various
fields leading to award of degrees specified u/s 22(3) of UGC Act, 1956. However, as
per Al India Survey on Higher Education2020-21, out-turn / pass-outs at Under
Graduate level in Major Disciplines/ subjects is available atAnnexure.

(b) to (d)The Government has been putting consistent efforts to promote spending
and quality of Research & Development (R&D) in the Country.The Department of
Science & Technology (DST) brings out the R&D statistics. The DST has informed
that as per the latest available R&D Statistics, December 2020, the national
expenditure on research and development measured in terms of Gross Expenditure
on Research and Development (GERD) during the years 2015-16 to 2017-18 was
2.95452.44 crore, %.103099.26 crore and %.113825.03 crore respectively.lt is
estimated to be of the order of %.123847.71 crore for the year 2018-19. In absolute
terms India’s GERD has been continuously increasing over the years and has been
increased by three times in last 10 years. The National expenditure on R&D in the
Higher Education Sector has also increased from .5512.83 crore during 2014-15 to
an estimated %.8797.08 crore during 2018-19, thus marking an increase of 59.57%.
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The Department of Higher Education and other Ministries of the Government of
India like the DST, Department of Biotechnology, Council of Scientific & Industrial
Research, Indian Council of Agricultural Research, Indian Council of Medical
Research are implementing various schemes for promoting research and
development in the Higher Educational Institutions (HEIs).Further, the HEIs are also
being encouraged to collaborate with the private sector, Alumni Associations,
startups and entrepreneurship to augment the research efforts.

ANNEXURE

2020-21 Out-turn/Pass-Out at Under Graduate Level in Major Disciplines/ Subjects
(Based on Actual Response)

Discipline Male Female Total
Arts 908169 | 1135968 2044137
Science 504531 | 604498 1109029
Commerce 496879 | 523734 1020613
Engineering &
Technology Computer Engineering 121756 83874 205630
Mechanical Engineering 153508 9439 162947
Electronics Engineering 73672 59779 133451
Civil Engineering 87954 26364 114318
Electrical Engineering 59026 24576 83602
Information Technology 28191 14276 42467
Other Engineering &
Technology 26855 12746 39601
Architecture 6634 7705 14339
Chemical Engineering 8870 2901 1771
Agriculture Engineering 3087 1427 4514
Aeronautical Engineering 3041 Q73 4014
Food Technology 1782 1538 3320
Metallurgical Engineering 1500 456 1956
Mining Engineering 1649 36 1685
Instrumentation Engineering 1002 639 1641
Marine Engineering 147 99 1246
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Dairy Technology 538 263 801
Planning 270 192 462
Automotive Studies 328 % 337
Urban Planning 12 6 18
Education 230318 | 425157 655475
Medical Science Nursing 15844 63083 78927
Pharmacy 31590 24386 55976
General Medicine 12899 13983 26882
Medical Science 10148 15451 25599
Dentistry 4410 13483 17893
Physiotherapy 3488 8676 12164
Ayurveda 3946 6256 10202
Homeopathy 2657 4912 7569
Other Medical Science 1943 2517 4460
Indian Medicine 696 1132 1828
Unani 610 854 1464
Bio-Technology 494 873 1367
Ophthalmology 484 794 1278
Medical Management 683 399 1082
Occupational Therapy 269 648 917
Microbiology 250 667 917
Bio-Chemistry 215 417 632
Pathology 158 416 574
General Surgery 81 128 209
Radiology 103 1 194
Physiology 54 78 132
ENT 55 48 103
Anatomy 46 52 98
Public Health 54 42 96
Gynaecology 50 46 96
Pediatrics 50 46 96
Forensic Medicine/
Toxicology 32 48 80
Lab Medicine 44 34 78
Anesthesiology 21 20 41
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Nephrology 10 14 24
Nuclear Medicine 10 9 19
Cardiology 4 5 9
Neurology 2 3 5
Radiothrapy 2 2 4
Social Science 107678 | 114456 222134
IT & Computer 117985 92512 210497
Management 108622 72064 180686
Law 61125 30103 91228
Indian Language 22685 43553 66238
Agriculture 38212 15387 53599
Foreign Language 14508 19475 33983
Library &
Information
Science 10377 10646 21023
Physical
Education 13926 6481 20407
Oriental Learning 10910 9290 20200
Home Science 1729 14629 16358
Fine Arts 4620 5322 9942
Journalism &
Mass
Communication 4209 4091 8300
Area Studies 3108 471 7819
Social Work 2982 3358 6340
Design 1776 4506 6282
Paramedical
Science 2955 2845 5800
Fashion
Technology 901 3469 4370
Hospitality and
Tourism 3299 879 4178
Veterinary &
Animal Sciences 2437 1413 3850
Linguistics 858 1976 2834
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Fisheries Science 756 750 1506
Cultural Studies 461 889 1350
Religious Studies 647 646 1293
Marine Science /

Oceanography 346 24 370
Defence Studies 124 166 290
Women Studies 0 276 276
Gandhian Studies 100 1 M
Criminology &

Forensic Science 32 67 99
Footwear Design 60 34 94
All India 3349549 | 3560297 6909846

S1. 3% PAR Tl : 819, B4 Fddh AEH o AERIS &1 % Db <d il &
ameNale ¥ el 81 % TR JFTAR | [RAT [® AMD <d JTarge! bl AR ARBR
b NAAC J IR ¥ 9 3.85, AT 96 TRIC A SITET 3{ch by HIRT Bl T Gfaaerst
3R Ao el arFeIst H Ha4rts Jiraraet aiva faar gl

Y STAUTfY : 3T FaTe BTl

S1. 3 PR FRTet : AR, H T UR B ATRET ¢ H 3D oY [ Ugel USTe Bl
STT D1, USTTd & R HAT DI, JFAANFST & aT5d TR 3R IT% Bl 98Tg 9l §U
9 9a ¥ e B 6 a8 WY W 91 394 e 81, Jife a8 JRaid 1o
AT Sd ABIRTST Sil & A | R 2

Y SRy : 1Y HaTdt g Tl

S1. 39 HAR T : 97 H301 Sff 1 I8 ue 8 fb i d Ol 818 Xob gfrafiet ol
DI IS Yol o7 ST B © IT Dlg R 9% ST Whi o7 1B 872

it eRfs UeE - SUTHTIT HEISY, JMER Gaw 7 S ey W § Rad U
& TN H gl T goT ATI IAD] U FYi {Ja07 faam 11 21 31+t I+ Wiifthas Bt
B R, YRT WRGR gRT T dTel Sed 16707 TR Td I RBRI §RT Tl Tl
QU Ied R1&T0T TR &l RA< e &l Sl 21 3R 89 99 2018-19 qh Bl
3fThST 3MMID AT T A1 HIRA DR 1 ARG, 23 BR, 847 BRIS AT 10 <<l
gl I A WA U9 g8l fb w1 NAAC FTIAT & 918 Iie &l IRt Bl
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ST HEIGY, T NAAC I UTE o & BIs IIRAT To1 81 NAAC 319+ 319 § Th
ST JACHMAH STSIIHT &, clfdh HRA WRBHR & RISl &M Sl §, 98 AR
JhIR P SIS H ST 2, ITeb! IRV & BHUR Sl &1 NAAC Ueh el TR
CARSEIEIRS]

S1. 3P PAR BT : AEIGY, AT 2 H TSR 8RR QO[he T &l s
HMET ST &, S fd des Fafaeis & 29 3 9901 15 81 9Rd &1 $ls 4l
IS Ts=T & 1 |1 & I T A 5 WRA WRDR T WRARI SIS &
T NIRF N 3% @1, Rt sfefaferd) emar agedt <1 321 71 # 396 foly |9ad
UESl WRA AXPBR Bl I8Tg ST ATl

1t STAUTIRT : @IS, 39 HITe Y|

S1. IS PAR FiTe : # I A1 | AR HAT S A qo1 arg 6 w1 84
R H HRA §RT Bl ST Nl BHD ol I8 T, il WK (A& g+ Bl
AN 3T 9 b, ST Te H2T St &1 Y Uh A1 87

i g U : SUFHIIRT HEIG Y, TERUITY R | TIgR 3R RL.UH. b1 & IR
H Ioord fhaT 21 U8 Th UhR 1 df3gd W & ol eI g§RT ol dTel 919d ®f
T &1 HRA &b DS SIS IHD] Yol B o, I b7 HATSIATSH DI U
SIS & HUR AT 8, Mdhd 2 3R I 398 F8l @S 8Id &, I8 SEd 1 H maa]
T8 & |1 BeT g o S bl b g W AR DI bl ford b
FARAT -- UhSTE BT AT T, <ifepT b1 gaerm T8t offl i) S & IRBR A
TR B! o b1 gaven & W1 fhar g, Rigd IR ¥ qF991" 99 7 Sooid
{1 2, 98 NIRF 21 31T WIRA # o9 1,100 AN 3R IFafae! wR &
SISRIN, Sl ¥T Uae 4 8, Yo dl Uae H & 3lR S Hafclis & &y 4 8, IdD
3TATAT YT 50 SR Bletolsl &, 39 AGH! (BT B! MR, T S TRBR P
U8 gl TR-R IS9P 7Ile] 96 31 21 8 BRI | X8 B IS SMagIHT Aol
21 I8 BT 21 379 =g Al # fazg ot gafoiT SHFH! 4R &1 NIRF &I o, 39+
HRT B AT JAANCTST 3R SIS S| HRA BT AFS A2 AIFdH DI 3R
¢ Y81 8, AR UT I8 ST 8 3R <97 39 {3 # o1 9¢ & &

1l ST JA1E AR : HE 1S, A3l Sff 7 U fayd SR a1 21 | /=11y 931 Sft

it SUMHTIRT : TR I, 3T SR 3MHR ASH | dlfegl 4o &I 4fihdl R $©
Dol Ulecl & HRIT IS IS BT 8l B I8 Bl
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A ST FA1S AR : STFHTIfT Heled, H A1 F2A1 ST 4 I8 ST =8l §
fop R Us Saerudc & foy s9RT TaHe 1 2014-15 H 59.57 URHC @Iyl &l g,
39 forU # AT S & TaHC DI g=udre odl g1 H I8 ST @l § b 3R.Us
SI. H BI-BIH H &F1 | AR &b IRF IR BT 31t U er Jigar <<l 872

Y eRfs UEH : STMHIRT A8IGY, A 9w 1 I8 U91 © & a1 e faumr &
GRT IR TS Sl & WST 9¢1 ©, I 910 Fal 81 a9 2014-15 § I e {9t o
IR I IR.TS SI. Bl WS 5,512.83 BRI BT Y, ST 3ITST U 60 RIS MY H
1T 8,797.08 RIS U Tl FIT IE AT 57 A, H [I79d1 & I8 dwal g (6 as
IE g 81 g1 STy T et i #, I8 Soa e & WS 8, «ifhs aRd
P! AT H R e R1er R U SI. W W@al T8l Rl 8, G859 VS Salarol
BT &, IAT-CaIATo BRAT §, UCSIHd Ul Brdl ©, JFAAEd Hrdl B, feurcHe
31T CATBRFTHE DHRAT B 3R 3 SIHRG AR MRS HI 31U 3117 H JfR.US <.
& fory ST et 8, RTAD1 M g feror fean fob o 1 9, 23 891
HRIS BUY BIAT 81 YR ®! S TRARTH 8, R 39 <97 § I8 yai 82 § w8
I % TE1 B, TAlrg Iy e T A ered REd B (TTIIRYE) Bl
HeadT B TS 7, FoTH a=1 e Rad, arrore eF & Rd 8iR o1dq TRarst &1 Udh
HI=IF 1T ST Y&l 21 U URARTMAS AITSel & ATd ¥R Bl S MaeIahd] 8,
o R-R TRT § Sefar 9 81 8, IS’ & Jg a1 99 I8! &, 8 faA
T a ISl A gl 8, A1 39 a2 § rprafidi, Sewirst R qiferdl Afdh ol
TH U BIEIRd Tl 991 38 &, TAITRUT 39 (G201 H s Had g, 31 dret fa=
H TP JITT W - ST G¥HR AT T B, T s8¢ Bl Gifer<l S99 By, Foras
g8 W w9l B Y - 39 FaD! FHATHR YR 1 IfTqdh nagadmdr § R §99TdR
STET BT B SITUft, $9 {9 7 3R, U Sl &l Wi geTs St

MR. DEPUTY CHAIRMAN: Dr. L. Hanumanthaiah; not present. Shri A.A. Rahim.

SHRI A.A. RAHIM: Thank you, Sir, for this opportunity. In 1964, the National
Education Commission, popularly known as Kothari Commission, was set up. The
Commission submitted its report in 1966, that is, 56 years ago. The report
recommended that spending on education should be at least 6 per cent of the GDP.

MR. DEPUTY CHAIRMAN: Put your question, please.

SHRI A.A. RAHIM: My question is: What is the current spending on education as
percentage of GDP? And, why, even today, we cannot match the target set in 19667
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SHRI DHARMENDRA PRADHAN: Sir, this is altogether a separate question. The
primary question is about R&D spending and the hon. Member is asking about
overall spending on education. The information that | have right now may not be the
exact one. | can share with him more accurate information. But if | can remember
correctly, today, putting together, we have the spending from the different Ministries
of the Government of India, the State Governments and also by some of the industries
and some of the philanthropists, if you see, in the recent past, the lITs are getting
older; the alumni are now well created; so many multi-billionaires are there. They
have now started spending in the education sector. ... (Interruptions)...

SHRI A.A. RAHIM: What is the percentage of GDP? ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

SHRI DHARMENDRA PRADHAN: If you are asking the question, you must have at
least this much of patience to get my answer. | am coming to your point. This
question is not related to education spending. | am coming to that. Please have
patience.

| can say, roughly, that putting together all these sources, today's spending is
4.64 per cent of the GDP. Recently, for the first time, after a long gap, in the 2022-23
Budget, our Prime Minister, Modi ji, has allocated more than one lakh crore rupees
from the Central Government treasury. This is the information | have today.

Sl ST I919 @ AR SUFHTIre Sff, # 3ad d1eas F H@31 St & 99 gul
are g1 U 1 AR < 12167 & 9ol |, favafdernery 3 g fawg # T TR iR g,
AfhT 3T Al 9g R HETfdemery V9 €, SRl WY el faensii o 9go sara
SRR g1 H I8 guHl dredl § & Bic [l & S TRIg gael & faedfdeney &, S
RT3 H TIRTRITERI ! =ATH WY S Bi G2 H TRHR §RI IV T HaAl B
FIT 37T Bls DRI 7 RIT AT 9 G4 H PIg W Bl 87 b d_RW% al
fIeT=T 3R T4 &Y G1d Y SATH 2, i St aR% gt U= gfvaret gfaemd € 72 €,

RIT I IR AIBTR BT bls I WA 87

SN SUUTUL : g=yare, Yoid o Sff| g H3T S

o e’ig 9 SY9YTUT A8Iey, 3SR AST &1 U9 difid 8, oifdhT f2rem
HhVe oRe H 21 I9g & gRI ol dlel Ied [0 WA 8 AT Wpel e ol
YIRT Bl, SUD] UTSHR WS VST IRBR Bl g1 YRd IRBR I e H, 3R




[ 21 December, 2022 ]

Ploiol b IR H he, I el H I A¥HR Bl ASS B b [olU RUSA ST Wh1F
& I AeQ Bl 2l I8 91 Tl © b 1S S 50 89IR Biaisl <91 § ©, Sl
STETR f7ell TR WR €, 99-SRgde TR o) € 3iR S99 -1 &) S8 & WR R &,
ITD! SIHREFAR B LD Il &, I8 I 8l s &, il UISHRG, I8 I
DI FHS 3R I & goIc & AER W BIAl al H ggd MURI G, § IT]
RIS $ATg Bl STl 8, 3R d 99 ST Bl ol B, 370+ 15, 58] 4 d
31T &, T8 SADI IRRY B | 31T H & &b A1 HEl g (b B8R B T on higher
education is one of the minimal in the country. Wﬁ%ﬂ?w&ﬁfﬂ
.(FAYF)... I8 TH Hollded [A9T B, 30T Il AR WRGR A Sl e
R, I BH YRT B, SAfhT AR [I8R I ARBR 3R IFH [THRT o,
1 89 I W S| J ATST g8 WY IR B, <1 3T X

S ST : T TR 156.

Release of prisoners from jails

"#156. SHRI IMRAN PRATAPGARHI: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) the numbers of prisoners in the country who have not been released from the jails
even after completing their sentence; and
(b) the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY
KUMAR): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) National Crime Records Bureau (NCRB) compiles prison statistics
reported to it by the States and Union Territories (UTs) and publishes the same in its
annual publication "Prison Statistics India''. The latest published report is of the year
2021. Specific data in this regard is not maintained by NCRB.

T Original notice of the question was received in Hindi.
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‘Prisons’/‘persons detained therein’ is a ''State List" subject under List Il of the
Seventh Schedule to the Constitution of India. The administration and management of
prisons and prison inmates is, therefore, the concern of respective State
Governments, who have the responsibility to ensure that prisoners are released from
jail on completion of their sentence. However, the Ministry of Home Affairs (I\/IHA)
has been supplementing the efforts of the State Governments by issuing advisories on
varied aspects of prison administration from time to time. Circulation of Model Prison
Manual 2016, to all States and UTs, is also a step in this direction. The Manual has
specific chapters on ‘Execution of Sentences’, ‘Prison Computerisation’, ‘Premature
Release’, etc. which provides detailed guidance to the States/UTs. MHA has also
strengthened the ‘E-prisons’ portal by providing financial assistance to the States and
UTs to the tune of Rs. 100 crores recently. The objective of E-prisons is to create
end-to-end IT solution for automation of prison operations, including digitisation and
availability of prisoner records in an electronic platform accessible to designated
authorities as well as to prison inmates, enabling them to have direct access to
information related to them like date of release, parole, visitor's booking, remission,
redressal of grievances etc. MHA has also been assisting the States and UTs for
modernising the security infrastructure in prisons as well as in strengthening the IT
infrastructure in jails, which is intended to aid in efficient prison administration. It is the
responsibility of States and UTs to make best use of the support and guidance
provided to them in efficient prison administration.

it SR TATIIGE : AT SUGHIYRT 7S, H U 9gd ¥R 91 UR 37U T
f =T A U 98 Ayl o W geT © f < 7 W fva Bl 8, R s
GOl q_1 819 & g1 A1 ol 9 RET T2l fham 7111 g9 STa1d | A1 /201 Sff G491
Toof R Sl STag XE ¥R 8, *

1t STFUTIRT : AT YT FaTel Y|

£ SUR JATITG! : R, IE I He & 3MR IR 8 Sfarg H I8 &, Al HH q A
gH RT A1 fell 97, 7R fdegel e¥dmM arefl Stad e ...(aaem)...

21 STQHUTART @ ATY ST AT Y] &, 3T IHT YR UR YT FeaTel Y| AT 391
HIT el Io|

* Expunged as ordered by the Chair.
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2 TR TS : 319 H 39 W AfeHeN] U9 e g, 8idlifd S 9l fdeg
TG Tl Bl URIIRIRET & il & AR HIRT H 80 UfTerd bl 3fex g &,
foreq 7 o TR W iR S Wl W U 9 gford, anfeardt ik giem &l 81 3
S G DIC 7 FHET 8 {6 9, e Sid, T H WRHR SR RIel Sidi & Al ol
STl 1 & B & ol B AT UM R BT 87

1} TSI PHR : A SUAHRT S, Tgell a1 A1 § A1 FGT Dl AP HIETH
Y I8 He ATedT g b 39 I8 Bl A1V, 3FR d S=d 9 § ded ©, dl die 4
TEel I SIFDHRT Shg! B o+l AY| AR & AL B gl d1d 4, gl &l
R AH-A16 &1 & [P I8 Yo TRBRI ST A 81 Ofd AR oidt H il da1 I8 &,
I TR R JdG DI FSFAGR] I el TRBR Bl Bkl 21 b ARDR bdel ST
HEINT HRAT 81 MU S 92 Y01 &, FoaH I8 Pel 8 b 80 ufrerd el S 4 &, I8
eI 914 & o 77-78 Ufererd bl oict | €, ST 37X S 8, wifeh 3ueh! I Al Areqd
BT A12Y b 9N AfAg™ # <y o e [Jegpe Wdd 7 3R i g
Sl b v H Ry o &1 AMBR Haet RATHAT Bl BIT 2

Y SURH YA ;. 9T SUYTT Jeled, A HAAT Sft 1 S Sia1e feaT v,
.. (TII)...

el ST 924 : 9, G2 Sft I8 R Sa g 22
it SuuTUfa : HsH, SHAB!I TP UlhAT B, 31U Wil 39 ot <IfoTY| ...(TGET). .

7t SR AT : HEIGd, S99 U9 &1 Sl 91amd &1 137 &, S 319 U IR G <
I SIq1d H B8] 1 & [ TSR I8 el Ud Bl ol ...(FaEH)...

it SUFHTART : AT SR TATIRIGT S, Udh (HTE 3119 91 97 G| AT Ul
BT A12Y foh SR STATE W T 81 &, Al SAD] Y&+ D AT A U UshdT &1 34
TR MY b AleHeT gfay|

2 SRM TAG! : W), SIdb 81 § Adhs Fweles! U U8 ofdl gl AT GEvT
Teie Ued I8 & T 26 FawR &1 dfagH feaw w wemfes Ireufd S = Fard
ISTAT T fh <27 3R fAHT Bt aR® 1 I8 8, Al SATET STl I DI SToxd H1 TS
B 5199 2019 BT S BT &, T8 UTHIBIRE! BT 8, TAT Bl I8 HATAT 7 IUAL]

* Expunged as ordered by the Chair.
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T HRIATI B 1,031 Bl §, S Tl Y& B b 8, b A Bl I 37T T B
U1 Bl goT8 A d Sicll & 3fex 81 HEIGd, IS 2019 Bl Bl Bl

21 ST : S 8, AT HaTdt Yo fera

41l TR JATITS! : IR, IS g TUR 91 &1 I8 9gd THR U 2| A1 JA Sl
9 B8, itis a matter of States. FAIIY H AFII HAT Sl A Y1 AT g b AR
BT TH Jt, THa Afeer f[Safed &1 317 X9 3R S9¢ IRAR & A1 AT &) STa=y
AT ...(aL ).

st ST : el

ot SART™ UATTTS! : I7h Bl B RES, T IS matter of States &, ...(TGLM)...
T I8 HATT BT §8 UR ST QI AT 81 Q2 ...(FALH).... It is a matter of States.
..(FIIT)...

St SUUNFT : 91T G2 S STaTe S| L (SEYTH)... SERTH UATITST Sil, 319 96
SISU| ...(SGLTE)... A1 H31 SiY, 319 §ifeTv]

2 3T PUR : A SUFHTYRT ST, § IET g Vel g fb A1 GG 5 999 &
SR B SIP 77 3 Ul Tl 2l SUH I8 fordT § foh TilemRdl o weeRedd o &
G | SHGT B B, SAH Siall bl AT, Siall § $Hal, Sl § gou/Afer Hal, Vi
faf¥re 2oft {5 B9 | BT IS Y1 B b 918 Wl Bl 81 Y, §HD Dl (AR
3fehs TTHISTRE! Defde T8l DRl &1 eI SFH Hel AT Bl ...(FdLTH)... I8 0P Bl
3119 Tl R AT ...(FLT).. H GRT R A STa7d < Vel §l ....(Tagr)...

N SUAUTAFS : A1 H31 ST, 3119 38R TGN S1dTd SIfTU| ....(FILT)... <4, 31T
T e IR SR SfSU] ....(aem ). .

i} 39T PR : TR, TART U S78I+ 0T & [ 2019 H U bal, S 70+ ol I8 R
b, Wb ITh! BIST el TATI H ATIDB! AT AT8dl § [$b I8 AT DI I8
RERT g 5 98 Usarssihl SIRT &Rl g1 899 S J4=g37d, 2016 SIRI {61 8,
TS ATEgH F Sl hal Foll [T BR gdb ©, S9! R B Bl iAa &1 sdd
3TATAT §- ST & A1 I B9 100 BRI DY DI AN A STl H g-FReH Saerq
foa 2, R Hdl od 31T, 9 AT, HY IFD! Foll T3 §3, I 99 (61 51 gai
DI [P FaRAT BN &, FOTID AW F J IHD! YRT Bl &1 37T SN Hg #3151t b
-Igd | B 15 3T, 2022, 26 START, 2023 3R 15 3R, 2023 & [y U ey
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IS TS 2, FoT Q9 e, ST AT 31T 51 - U & HRVT ofcd H &, STh aN |
Yo WRBRI B Bl T & fb 2 ofet 3 ReT fohar sy

A SUFHTALT Sf, ST el STel § TSl O3 R b &, S Aad H I8 U
g, 391eTT RNIF®! TSI 7% B T 8, SIP I8 H 3R BIs SIHBR] ©, I 3T A
ifeq R Yo Byl

it STUTIf : J &) e Rl

it _1pet RiegT @ SUUTART A8ISy, T H1 Al S & 71 &6 91 H U e} &b
A SR AH B I fBar a1 g1 § o9 71899 | A+ #31 Sft 9
ST ATEdT & b Sidli # oS Siex & iy a1 o1e a1$ o eawen 22 afs & &, ol
T ARBR 9 I bl G BT [ &S S & o7y 37T ars 9111 SI1Y?

11 TSI HAR : STFHIYRT FB 1S, ST {1 Dl fob fafere 24oft & Bieal an dfeai &
g # TAIIRET Blg 3fihel T8l I &, olfdh AT b [y $& Sl & AR
T8l UR Afeell Sidd 9181 §, I87 IR Sell & 3iex Afereii & forv ars ff 991 81 0 dhal
<11 faey R & 81 8, SHa! favy aRfRufaaT § g1 <=xa1 S & 8k S foru
AR YALRATY Y TRBR R 7, TP e H §H TSdTsoR] 3R 1= Wl <d &

SN SUFUTITY : AT STAE 3Tt} G |....(HILT).... WilsT, IS ...(FILE).. A1
STTaE 3Tl G|

3l S STl WM 2 AT SURHIURT ST, AR F31 Si 7 ST 3l &l o g

ST TR, U9 BT ATSIT Bl $B I &, ST T T {1 ST 8, T ST IR

W 31 =R

i ¢ il Wl 6 S LS ol o 3 o e e o (G Lo o e £ A (e gl i
e U e 2len 1S Gl 55 o Ul LS 00 8 g o b i a8 (S £ S

it SgqHTafer : MY AT YfSy| AT SR, AT ATIE H g1 7 HIRY| 37T

HqTel ey

2 ST1AE 37efl WA : STFYIfeT 7eIey, H I8 I8 Y81 § & 9gd A bal U &, {71
at 9o B 9IfRU, ST S99 W SUIeT 99y el ¥ de AT e 3R d
ol & 37e¥ Bl 81 3 foT U 9ol Y13l | 31T 8, RIT 31T Sh AT o< b
g7

T Transliteration in Urdu script.
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s i S O e ) 638 s S S U L e O s o lesn ) T O Ll ygla qlia

) 00 S 0w o o8 S dim ey sl 2 W8S (e sl g el o e ol S ) < s s
?uﬁcﬁ&wa\ﬁéd\%\%‘uﬁé\wtﬁ&#ém

3 ST PAR : AT SUFHTART SiT, H 31T g1 STarg f&am o1 3R H 377udh
A1 H AT GG DI §9 1 F A HRIAT A8 g 1eb VA bal, S (Y1 Tl
I PR b &, olfch 374 91 ofcd § 8, VAT B & dH-IR HRUT Bl &1 T&AT BRI
a1 IE & b g8 9o, 59 4 Q{1 &R gb 8, fh I I Aaral bl 3R gu
ATl H ATl frell 81; SURT SR I8 BId1 8 b S TSl I Al 9 Al G 81 bl
2, AT PIs IS TR Il 8, RTaH I oo T81 fieh 8l 8; JRRT R I8
gIar 2 o <1 fageft &l 819 8, S fager 9 o arel Sl SITSl-4 &I &, SAd!
gfT €1 81 TS 2 3R @lefl aRE & hal d Bl B &, SI 3TAT SJHIHT 37T 81 HY Ty
g1 Heled, g4 9 941 &P foIg Usargsl i SR &1 81 AT 1% B & fory H4
ST 171 1 76 febar, S a4 # § I8 a1 Ared § fob A=ty g #3i1 off 4,
A T8 #AT S ¥ 15 3T, 26 STHART 31R 3TTell 15 3R Bl Sl Aol & 2,
ISP HAILH | &1 I8 TN 161 2 b U Bl o1 AT 916 s S RET fowan
Y| S, ST fh AT peT 2 6 I8 T AR & vy & 3R Iy
WHR AT TR gl 98 FHT TR IHDBT Fd BT 51 97 ARBR Jd
B D 1, IH A% HIb AT 61 P HIEIH A SIUT Dl Aol § 3R I15FUTH
I IR 01 ofd 2

211 SUHTART : 35T HAR S, JATYDT G=gdTe | AT 9T T SAl, AT AT 97

gfeul

it IrEa =gl : (ST IIRAT VR, JATYDBT Igd-agd YTl WR, AT 984 VIl 3R
AT Fa1e & 3R § =g o 99 FaTel BT el ST Y| . (GLT)..

it IU[HTIRT : 76 FZT S, YD A DI A% A G YO I8 ©l..(FGE)... 379
FHT 43T

1l 99 T : WX, 2019 ¥ &1 TS A <9 Si &b 5509 TbTT Ud YR ARG HeT HA1
STt S g1eT foa o, Ueh 9gd 91 Ua fohar o1 i i ff fg 481 €, R 991 &
Hel 8, 5T IAD! STl <H, AT fb STDI b bl YRT T I ST, d el Fofl YR
BR o, Al I7o RET (BT S I8 TA 2019 H [ 44 & 98 g 3R 984 A
& OR f3BT 1T 271 ARG, AR ATYD ATH | A A3 Sl ¥ I8 AT & [h

T Transliteration in Urdu script.
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AT 9L H3] SN &b g g9 TAT Dl 34 Teb Y FI T8l [T TA1? A
3T 511 BT TIHIT g #3i1 ST & 59 QeI dl A1 HRb So &1 Fl 78] B 8157

1 3T PHIR : AT SUFHIYT SiY, STT fh H 59 IR HeT o1, H9 g9 W g H
faf¥re Aot war o &R givgoiex & folv g vreg YA fopam ol § smuds #1eH |
AT GG DI Yo (A ¥ [FeR - & ol I8 B 6 &9 596 (oY 1
Bl TsaTgo™! Aol 8 3R 89 d9 dd fAfdre 2ol & i &7 3TelT | a=d oy 2l
By, 3R SAdT hls UG MW, a1 89 ISTD] HiTad ®9 I Hrifad sl
HARIAR, {1 YB3ATT | BT 2 [ I8 ol Bl {997 2 3R 89 Hiedi ol ReT i &
Y H TSaATSSRI OR) &R 8, S-S & A1ead | S9HT Arieei{ $Rd § 3R Ul
AR Aol ST T Bl &, g Bkl 8, 89 S UR 41 3l HR Bl YR BRI
21 A oY U eIy Ao+ & Sfdvid 59 R dal WY 81 Heley, o fb #+ anft forsp
o & fb 899 15 SFRAT, 2022 BT HieAT BT RET fHaT Bl 887 26 SR Bl ¥ 32
RET T 2, 3ra: § g Al 9ar =medr § b 59 $9 YR I U a9y ol & fofg
3 HRAT BIT B, A 89 IR oY IRBR Bl dRG J IKITG 37 I 31 A8, I3
WEHRI BT 39 fTT R IR 9T AT 81 S T&T Sl AT 2, 9 39 TR Ud
HolT| f3Teh AT 31T 7Y 2, 89 S UR fIaR &R I8 & 31R SIl AT SN U9 Hoidl,
39 IR Y foaR sy oty foram s

sft Sy : ued W , AFA 9o e g R L.(SaEm). Please.
..(Interruptions )... Nothing is going on record now.

s} e =gy
Skill Development Centres

"157. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:-

(a)  the number of Skill Development Centres in various States, including Uttar
Pradesh under the Pradhan Mantri  Kaushal Vikas  Yojana(PMKVY),  district-
wise; and

* Not recorded.
T Original notice of the question was received in Hindi.
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(b)  whether Government has formulated any scheme to provide employment to the
youth getting training from the said Training Centres and if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJEEV CHANDRASEKHAR): (a) and (b) A
statement is laid on the Table of the House.

Statement

(a) Ministry of Skill Development and Entrepreneurship (MSDE) is delivering skills
to the youth of the country including State of Uttar Pradesh  through a network of
skill development centres. Under Pradhan Mantri Kaushal Vikas Yojana (PMKVY),
short term training is being imparted in empanelled training centres (TCS) including
model and aspirational training centres known as Pradhan Mantri Kaushal Kendra
(PMKK).

The training centres (TCs) including PMKKs which have imparted skill training
under PMKVY 1.0, 2.0 and 3.0 are 12,218; 15,151 and 4,459; respectively. The
State/UT-wise number of PMKVY training centres (TCs) including PMKKs which
imparted training under PMKVY, since 2015, as on 30.09.2022, is given at Annexure /.

The district-wise details of TCs including PMKKs which imparted skill training
under PMKVY are given at Annexure ll. Since the details in aforesaid Annexure Il are
too lengthy, it is uploaded on Ministry’s website at https://msde.gov.in/en/useful-
links/parl-ques/rajya-sabha.

(b) Ministry has not formulated any exclusive scheme to provide employment
to the youth getting training in Training Centres under PMKVY; however, under
PMKVY, Ministry has facilitated the placement of the trained candidates through
various initiatives such as organization of Rozgar Melas, incentivization of placement,
etc.

PMKVY has two training components namely; Short Term Training (STT) and
Recognition of Prior Learning (RPL). Under PMKVY, placement opportunities are
provided to STT certified candidates, while RPL involves the process of certification of
already existing skills in workers and it is not linked with placements. Under PMKVY -
STT, since inception i.e. 2015 upto 30.09.2022, 24.30 lakh candidates have been
reported placed in various sectors across the country.
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Annexure |

State/UT-wise number of PMKVY training centres (TCs) including PMKKs imparted
training under PMKVY 1.0, 2.0 and 3.0, since 2015, as on 30.09.2022

S. No. State/UT PMKVY 1.0 | PMKVY 2.0 | PMKVY 3.0
1. Andaman & Nicobar s. 3 12 7
2. Andhra Pradesh 787 530 141
3. Arunachal Pradesh 16 103 50
4. Assam 313 397 200
5. Bihar 520 502 247
6. Chandigarh 32 55 14
7. Chhattisgarh 188 172 100
8. Delhi 406 385 88
9. Goa 6 25 18
10. Gujarat 249 423 162
1. Haryana 542 1,081 223
12. Himachal Pradesh 198 316 67
13. Jammu And Kashmir 123 380 231
14. Jharkhand 194 224 127
15. Karnataka 631 278 154
16. Kerala 204 327 125
17. Ladakh 2 8 13
18. Lakshadweep 0 1 1
19. Madhya Pradesh 1,019 1,118 401
20. Maharashtra 681 881 339
21. Manipur 14 131 56
22. Meghalaya 23 77 30
23. Mizoram N 78 30
24. Nagaland 18 72 23
25. Odisha 451 387 218
26. Puducherry 44 50 12
27. Punjab 478 812 181
28. Rajasthan 846 1,416 174
29. Sikkim 1 35 16
30. Tamil Nadu 1,145 1,071 241
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S. No. State/UT PMKVY 1.0 | PMKVY 2.0 | PMKVY 3.0
31. Telangana 592 481 143
32. The Dadra & Nagar Haveli And
Daman & Diu ! 18 °
33. Tripura 108 174 39
34. Uttar Pradesh 1,608 2,298 326
35. Uttarakhand 97 371 75
36. West Bengal 651 462 182
Total 12,218 15,151 4,459

1t STAUTIRT : A1 ST uTet s IR, 3119 3191 e dieiHed) U9 gfy|

st oo g1t e R ;. STavufa geicy, 9e9 i IR Tllhear Jde) A
3T 81 H A H3] Sl F I S0 18] § b 9 DIeTel [ AISi1 & il
ST afR1eTo] &g Gol 2, 379 T 9% &g fohe 872

Y Iolg TSGR IR ST, AT GG o S 92T q8T 8, S99 S5
TRATGHE & g | Y9 goT 81 § TUI 9% $5 & R H SMGRT o) I [Scdl o

<l

TEIGY, § MMUP  BTSH H I 91 G I1ed § b &9 i wratrafaferd) iR
TIRId ol fRhod d &, 9P 999 gl TN I8 2 fh g8+ S 5,000 & SATET
Repfert g 93 fhu &, 9 U Jaex pd efia & 9 fiaax a3 fey
HBIgY, Waex pd Befid § Uiiheay Jdey [Kha ey af i e ddex
Pl BTSRRI Bl 81 89 ISR el Y st &xa 8, snifeal¥ma dem ot
JMARTT BT 21 TR, b IR giea’ Y 7, 98T IR TR 3R THalise, Sl
hos SIS &, SdT Udh A1 Aarex f$iTed Siig Taaist 5191 &1 g1dT 8 IR,
W I Toiae feeed 81 € b ¥ S IR 89IR 9 SI1eT ofF7 ey 8, S99 fdhaq
T %S &1 # I S A |ivAg Dl 0ol M

St ST : A Awives|

it faorg ute R AR« A9 SUHIRT JEied, | A HA I ¥ o7 g
U & WY H I ST AT {6 S ISR Hel o d § -- 599 forar g 6 arwl
AT H ISR Hel ol & -- S [ha AN Dl UTsde Haex § 3R fdhad ANl 6l

ARBTRI ISR YT §3AT 57
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Y Yol TR 9N, WX U 3iThs d1 8, ofhd d dHIss dhs ol WX I
ITgdT HIe 3R WHR] Haex & (Ree 3iids T8l &, 4 S 918 § 9ol 1l g
1,576 3ATeT SIS ST I RIS 6T &, FTTH Bq 6 AT HISSTH IR §U
o 3R 2.54 TIRY A fshUe BT A1 AR, WAhhell IR U9 H 203 ISR Hel
3RMTSS §Y 1, T4 1,17 AT HISSTH IR Y Y 91 3fR 52 BOIR WecH
@?ﬁﬁ%%ﬁwmg{qtﬁlﬁmsqmwcwﬁ‘\fwquwraﬁwfﬁﬁf@rd
3ifeet ferRad wu 3 H1 gl

St SYUTIT : G- B1fTha 1 STl

it Frfcha vt : ot TR W=, § AT A3 S A e aredr g 6 e w1
BT fIHT AT U T8 o Agedqul Ao &, [T I I8 ISHIR <1 B
H AT HT ST A ST 181 g (b S gaT $9d JiaR 116l UTad R &, (16 ure
DA B I1G FIT Dls 59 IXE BT Hbf~IoH & AT big U1 Ao 7, o <1t feHis v
TS 9 7T & -- FORT TRE I 8RR NS I iR 975 T &, PRYSH 31 &, 39
TRE | T 3T -3TelT Iaard H 31 €, A 399 ol fSAT U 9wrs i fde o
3T 8 -~ IFD! YT B & oY UTgde BIRUINT Haex & A1 el B Big ATSTHT AT

PIs Rre g9 AT 8, dTfdh S9! d FIATI 981 el b, T8l X Sh! Soxd & 2

SHRI RAJEEV CHANDRASEKHAR?: Sir, | will answer this in English. | want to be very
clear and for the benefit of the House say that ©H ST it fepferT uom=T axd %, d
feHis-fya fepfert urumg 21 fears-feaw &1 9add I8 2 {6 89 s & 91U 53
PN, ITb Jdex [Thdl BRI & 1Y e B WUH T B © fb dI IOt [eha
& ﬁvl'Q T éﬁm <1 S| So, the biggest guarantor, the best guarantor of employable
skills is that these skill programmes have been designed with industry as a partner.

So, that is number one. In addition to that, as | said in reply, to the previous question,
we are ensuring that there are Rozgar Melas; there are Apprenticeship Melas and
there also we are creating digital platforms, STl IR k:HoITw AR Q‘-L(*ITF; e B B
E&haR B A [ [HAD U w1 f[Bhal 8 3R HAD IRT AT JUTgerst
T E| T B H H I8 HE1 AT8dl § (4 &4 TRARTd hed fshye A &l $Hd
for g &% Rftgae # Rgae Fra Saawic v g § ftfiga Feda sHdh
fehue fhy 8, difes BR fSRgae H ST U Irie fSRgae Rt Saayde @i o+
3R I8l R P fSRgae fRpforT &1 va qrm a1

SN STFUTIT : AT 7R o1 faam|
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SHRI ABIR RANJAN BISWAS: Sir, as per the answer given in Part (b) that Ministry to
provide employment to those trained under PMKVY, it seems that it is dependent on
Rozgar Melas and incentivization of placements. But, other than that, | would like to
know, and also the Minister couldn't give the figures right now in this House to this
question, as to how many have been placed, does it have any specific plan to
formulate any specific scheme to provide employment to them under the scheme ?

SHRI RAJEEV CHANDRASEKHAR: Sir, | didn't hear the last part and if he can repeat
it.

it STMHTRT : A 31 WY HHAR UG H...(FALH)... TS|

71 TR o1 foRama : AR, S 1+ ART GART U el Gl
MR. DEPUTY CHAIRMAN: Please. Repeat it now.

SHRI ABIR RANJAN BISWAS: Sir, | am repeating it. Since the number of people who
got employment--you couldn't give the figures right now--and we don't know the
success of the plan, so, | would like to know whether you have any specific plan to
formulate any scheme to provide employment to these people.

SHRI RAJEEV CHANDRASEKHAR : That is, essentially, part (b) of the question, and
the question has been answered. And the answer to the question-- | will repeat it for
the benefit of the hon. Member -- is that in the PMKVY Programme, we have short-
term training programmes and we have Recognition of Prior Learning, which is an
upskilling programme where we do not track job placement. But in the short-term
training programme, of the 70 lakh odd ...(Interruptions)...students who have been
trained, 25 lakh students have been placed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Question Hour is over. Hon. Members, the House stands
adjourned till 2.00 p.m.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -I to this Debate, published electronically on the Rajya Sabha

website under the link httos ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned for lunch at one of the clock.
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The House reassembled after lunch at two of the clock,
MR. CHAIRMAN in the Chair.

STATUTORY RESOLUTIONS

(i) Revising Special Additional Excise Duty on Aviation Turbine Fuel
(ii)  Levying Export Duty on specified types of rice

MR. CHAIRMAN: Now, we shall take up Statutory Resolutions, Shri Pankaj
Chaudhary.

o w=rera # o w3 sft 9o AeR) - wEIgy, # FAfaRad deed uvgd
IPRATE :-
(i) “In pursuance of Section 147 of the Finance Act, 2002, this House
hereby approves of Notification No. 25/2022-Central Excise, dated the
31st August, 2022, [G.S.R. 671(E) dated the 31st August, 2022],
which seeks to amend the eighth schedule to the Finance Act 2002, in
order to revise Special Additional Excise Duty on Aviation Turbine
Fuel.”

(i) “In pursuance of Section 8(1) of the Customs Tariff Act, 1975, this
House hereby approves of Notification No. 49/2022-Customs, dated
the 8th September, 2022 [G.S.R. 689(E) dated the 8th September
2022] which seeks to amend the Second Schedule of the Customs
Tariff Act, in order to levy Export duty on specified types of rice.”

The questions were proposed.

MR. CHAIRMAN: Hon. Minister has moved the Resolution. He may speak on it.
Would you like to say something on it?

SHRI PANKAJ CHAUDHARY: No, Sir.

MR. CHAIRMAN: Motion moved. ...(Interruptions)...

PROF. MANOJ KUMAR JHA (Bihar): Sir, | have a point of order under Rule 261.

Please allow, Sir.
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MR. CHAIRMAN: All right.

. 99 AR AT A U q8IGd, § e J1egq I YR FeT Bl T

TP HRAT ATET

MR. CHAIRMAN: Spell out your point of order with clarity. ...(Interruptions)...

PROF. MANOJ KUMAR JHA: Sir, | will take just thirty seconds only.
...(Interruptions)...

MR. CHAIRMAN: Just focus on your point.
PROF. MANOJ KUMAR JHA: Point of order, Sir, is that the Leader of the House

insulted the people of Bihar. &l S8 el fb I Eﬁ <9 ®l IR @WEFIT%‘T, ﬂ?[
IR 81 o1, I8 UIe 301w & Rapls gl ...(Faem)...

MR. CHAIRMAN: Resolution moved. ...(Interruptions)...

T1. 7S AR 311 : I8 IR [8R & $9eC 2l ...(FaegM). .

MR. CHAIRMAN: Hon. Members, sit down. ...(Interruptions)... Please take your
seats. ...(/nterrupt/ons)... Prof. Manoj Kumar Jha, you have made your point.
...(/nterrupt/ons)... Take your seat, all of you. Hon. Members, rules permit you to
raise an issue in several ways. Rise to raise a point of order, then, not raise a point of
order but say something, this cannot be appreciated. Take recourse to rules. There
are rules available. | will examine it and you will get enough expression. We cannot
allow it in a manner that you rise to raise a point of order. You don’t raise a point of
order and in the garb of raising a point of order, you make your reflections. This is
inappropriate. You are an experienced man. Please.

PROF. MANOJ KUMAR JHA: Sir, | am following the tradition of the House.
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MR. CHAIRMAN: Any Member desiring to speak on the Resolutions? Okay. | shall
first put the Statutory Resolution No. (i) moved by the hon. Minister to vote. The
question is:
0] “In pursuance of Section 147 of the Finance Act, 2002,

this House hereby approves of Notification No. 25/2022-

Central Excise, dated the 31st August, 2022, [G.S.R.

671(E) dated the 31st August, 2022], which seeks to

amend the eighth schedule to the Finance Act 2002, in

order to revise Special Additional Excise Duty on Aviation

Turbine Fuel.”

The motion was adopted.

MR. CHAIRMAN: | shall now put the Statutory Resolution No. (i) moved by the hon.
Minister to vote. The question is:
(i)  “In pursuance of Section 8(1) of the Customs Tariff Act,
1975, this House hereby approves of Notification No.
49/2022-Customs, dated the 8th September, 2022 [G.S.R.
689(E) dated the 8th September 2022] which seeks to
amend the Second Schedule of the Customs Tariff Act, in
order to levy Export duty on specified types of rice.”

The motion was adopted.

GOVERNMENT BILLS

(i)  *"The Appropriation (No.5) Bill, 2022
(i)  *"The Appropriation (No.4) Bill, 2022

MR. CHAIRMAN: Now, the Minister of Finance & Corporate Affairs.

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Mr. Chairman, Sir, thank you very much for

# Further discussion continued on the motions moved on the 19" December, 2022.
T Discussed together
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allowing me to speak. We have had a discussion in which 40 speakers have
participated on the Supplementary Demand for Grants and also on the excess grants
in this House. There has been a concern expressed by many Members that the
Supplementary Demand for Grants is actually a big amount and, therefore, does it
raise a question that we were not well prepared or we could not assess and estimate
the numbers which we need to come up when we brought the Budget in BE stage
itself. So, questions about how efficiently these assessments were made were
repeated by several Members.

Sir, it is not unusual for Governments to come up with Supplementary Demand
for Grants; sometimes one, sometimes two and, | think, there has been an occasion
when the third one was also brought in. The Supplementary Demand for Grants
earlier, No.1 & No.2 put together, were 20 per cent of what was estimated earlier in
the BE and some other times it was 19 per cent in 2020-21, post the Covid. This time,
with this Supplementary Demand for Grants, which is just the first one, only eight per
cent of the BE, is being brought in here. So, it is not a very big sum in that sense. It is
just eight per cent compared to 20 per cent which had come earlier, post the global
financial crisis. So, Supplementary Demand for Grants allow Government to come up
with additional demands. In this particular case, since it is post an international or
global situation, what we have brought in now is as a result of what could not have
been anticipated in January when we were preparing the Budget, for the 1°' February
presentation. So, the nominal GDP growth projection at 11.1 per cent was done in
January, 2022; even as we were preparing for the Budget of February, 2022, there
was an overall, across the globe, clear understanding that the pandemic is waning,
measures of recovery were taken by different Governments, by different countries;
they were all probably impacting and, therefore, there was a road to recovery, a good
road to recovery. So, if we came up with 11.1 per cent projection, the IMF, for
instance, which came with a report in 2022, updated the world economic outlook and
also projected that the Indian economy will grow at a high rate of 9 per cent. So, the
situation then, not just within India but globally, also indicated that the pandemic was
waning and there was every chance of recovery for everybody in full strength.

But, then came, late February, the Russia-Ukraine War and the complete
disruption in supply-chain particularly for food and energy. All of which has led to
countries looking at ways and means in which they had to give a greater push
towards growth and recovery, and, therefore, today the situation is, we have come
up with the Supplementary Demand for Grants which are essentially for ensuring that
there is food security, there is also enough to be given for fertilizers, which is so
critical for our farmers and, therefore, the items under which we have come with a
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Supplementary Demand for Grants, all are in the direction of ensuring that the Indian
economy, particularly the poor, the farmers, and so on, are given enough support.
So, this is essentially a Supplementary Demand which keeps the necessary
support that has to be given for those who need it. | have heard many people say
that they don't disagree with the Supplementary Demand but they are fully in support
of it. | am very grateful for that support, but the apprehensions people have in their
mind that this was because we could not estimate it earlier, and rightly earlier, and
therefore, we are coming with a correction, is not well founded at all. Situations are
developed in such a way, post the war and post the disruptions which have been
happening till recently also, that we needed this additional support to be extended.
The former Finance Minister, who opened the debate, actually spoke about various
specific issues and raised probably five plus one or six issues in total. But the way he
speaks is, where from you are going to raise this Rs. 3.25 lakh crores, which is what
is mentioned in the Supplementary Demand. And he also questioned saying, 'Are you
going to borrow? Are you going to raise revenue or what is it? Please let us know.'
In September itself, the Government of India had made it very clear that we are not
changing our borrowing schedule, which gets announced and, in September, we
announced for the second half year. We have not changed our borrowing plans,
which means we are very clear that we are going to see that the revenue that we are
generating is sufficient to take care of this addition. For instance, during the first
seven months, April to October of the current FY, gross tax receipts have registered a
growth of about 18 per cent over the previous year, the actual for that period. This is
substantially higher than the Budget growth of 9.6 per cent over the RE of last year.
So, there is enough buoyancy which gives me the confidence that we will be able to
fund this Supplementary that have come up with the Demands, and that is reiterated
and reinforced by the fact that even in September, we had given no changes to the
borrowing calendar and announced it as well. Also, a question was raised about
reduction in the corporate tax. 'Are you giving bonanza to the large corporates?' Sir,
| would want to just highlight a few facts. In 1994, under Dr. Manmohan Singh, the
corporate tax was cut to 40 per cent from the then prevailing 45 per cent. Then in
1997, the then Finance Minister, Shri P. Chidambaram -- the hon. Member is here
now -- brought the corporate tax down to 35 per cent from 40 per cent, after
abolishing the surcharge also. Then, from 2000 onwards, surcharges were back,
raising the total corporate tax again to about 36-38 per cent which continued for the
next five years after that. But, then, it was Mr. Chidambaram again, who reduced the
corporate tax to 30 per cent in 2005, although along with the surcharge, the actual
rate was about 33 per cent. Were they also bonanza to corporates? Were they
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bonanzas at that time? So if that is bonanza at that time, it is not bonanza now
because we think when you reduce the corporate tax and especially, post the 2014
situation that we have been monitoring and getting the banks to be healthier, getting
the economy to come back after being fragile in five situations, the twin balance-
sheet problems where companies were laden with debt and so on, cutting down the
corporate tax was only following some of those measures which is important for
business to grow in India, manufacturing to grow in India. | just want that to be,
upfront, put before this august House.

Sir, he also expressed his concern that private investment is not happening.
The former Finance Minister was absolutely right in quoting me saying that | had gone
to various fora in which | met private investors, industry leaders and business leaders
saying they should really rev up on investments. Yes; as Finance Minister, when |
have an opportunity to interact with them, it will, certainly, be something which | look
forward to engaging with them and also nudging them to say if they can be even more
coming forward towards investing more. So, even as | do that — | shall continue to
do that — non-food bank credit has been expanding at double digit on yearly basis
since 8" April, 2022, and has reached 17.9 per cent the week ending ond December,
2022.

| spoke about twin balance-sheet problem which we took up very seriously.
Prime Minister Modi gave the formula of 4Rs through which you can recognize the
problem of NPAs in banks and also reform banks, recapitalize and so on. So, as a
result of which, the twin balance-sheet problem has been addressed. Gross Non-
Performing Assets have come down to a six year low of 5.9 per cent in March, 2022.

The corporate sector has been — this is a matter of fact — de-leveraging its
balance-sheet, as evident in the declining core debt of private non-financial sector
which has decreased to 87.7 per cent of the GDP in June, 2022, from somewhere
97.4 per cent in March, 2016. And, Sir, this is the data given by the Bank for
International Settlements.

Together with this approach to clean up the twin balance-sheet problem, the
Government has also taken several steps, such as National Monetization Pipeline,
Gati Shakti, PLI, etc. All of which are bringing back investors, so that manufacturing
sector can really gain some prominence.

Hon. former Finance Minister also raised a question about doubling the real
GDP. He observed that from 1991, it took 12 years to double the GDP from Rs. 25
lakh crores to Rs. 50 lakh crores. And, it then took only another 10 years to double
from Rs. 50 lakhs to Rs. 99 lakh crores. So, he was pointing out that since this
Government is in its 9" year will we double the GDP going by the trend that every ten
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years you see it doubling. Sir, the Indian economy, certainly, witnessed an average
growth of 6.6 per cent from 2014-15 to 2019-20. But, these ten years will also have to
be looked at — particularly last five years — from the point of view of COVID as well
where in one full year we had to get into a negative terrain, as a result of which the
way in which globally all economies were thrown hither and thither and there was
lockdown and so on. So, despite that, | can only say that we are somewhere very
close to doubling it. We still have one-and-a-half-years to go for completing ten
years is something to which | wanted to draw your attention.

Equally, it was pointed out by the hon. former Finance Minister that major
world economies are facing recession and India’s exports and growth will fall in the
coming quarters. Whether the Government seized of the fact is the question which
the hon. Member raised. | would just like to highlight that global economies, many of
them, including large developed economies are facing recession, because, | think,
the way in which they handled the COVID is different from the way we have handled
COVID in India. Because the tendency was that we should give money in the hands of
the people, go for printing notes. And, here, | would like to quote former Finance
Minister, saying, 'Borrow and spend and even print money to reboot the economy'.
This was a suggestion given by the hon. former Finance Minister. As we close the
calendar year 2022, we should look at the negative effect of the implementation of
such a suggestion by the other countries; and, recession is happening there,
perhaps. Thankfully, because of the targeted way in which hon. Prime Minister
decided to give relief during COVID and address the concerns -- as were given as
inputs from various stakeholders -- has kept us on the safe course of helping revival,
and not getting into recession. So, this is something that | want to highlight here. In
fact, the latest World Bank Report, which has given an accurate analysis, it was a
snapshot of a picture that | did go into details when | addressed in the Lok Sabha.
When the world was dealing with taper tantrum, the situation then has been
compared with the situation now, the latest Report of the World Bank, speaking
about India, has given a clear and pointed analysis where it says, 'Macro-fiscal
fundamentals are better than they were during the taper tantrum episode in 2013,
when India was classified under a fragile five'. So, if macro-economic fundamentals
are better now, post the COVID -- and this is not my observation, this is coming from
the World Bank; and, | am not comparing it with how things were handled during the
taper tantrum 2013 — we have, in India, kept our macro-fiscal fundamentals better
now than how it was kept at that time. And, multiple times, both, the IMF and the
World Bank, have said on several occasions that India is the brightest spot in the
global economy and is an island of hope for global growth. So, | just want to highlight
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the fact that real GDP growth and doubling of it is certainly a good indicator for which
any Government should work. But, the way, in which we have handled during
COVID, has kept us away from recession; whereas, those who followed certain
common principles, which were heard as advice given here also, have gone into
recession.

Then, | come to remarks ‘four engines of growth’ and ‘Government
expenditure’. And, gratefully, it was observed not just by the former Finance Minister,
but by many other Members as well that Government’s public expenditure is going on
and good numbers have been allocated in the Budget, and so on and so forth. | just
want to highlight on private investment, on which many Members voiced concerns
saying, 'ls it happening; is it not?"' Specifically, former Finance Minister also raised
concern about it. | want to highlight ‘how?’ Private investment is happening. |
mentioned about it a minute ago. But, there are specific pointers that | want to
highlight here. In April 2022, the credit rating agency of India, ICRA, said that some of
the key industries, showing healthy CapEx, include energy, which is power
generation, predominantly renewable and storage; transmission; oil; gas; green
hydrogen; digitalisation, including data centres; core industries, including cement and
metals; automotive; mobility; pharmaceuticals; chemicals; textiles. All of them are
showing healthy CapEx happening. This was observed in April, 2022, by ICRA.
Then, second, on ond June, 2022, | am mentioning a particular largest cement-maker
company, which has approved a new capital expenditure, which is a big number, of
Rs. 12,886 crores. And, that is purely to increase the capacity of cement production
in this country.

Thirdly, the private sector capex announcements are up 35 per cent year on
year and 53 per cent above pre-Covid level. This is a report from one of the equity
research companies. In the financial year 2023, India’s private sector capex is seen to
be driven by chemicals and renewable energy. This is an observation by one of the
institutes which looks at equities’ research. Finally, on 14" December, 2022, the
Mahindra Group has announced 10,000 crores of investments in EVs in Maharashtra.
So, private sector capex is happening and it is something which has got to be noticed
because of the favourable policy, the PLI, for instance. The PLI is seeing an
absolutely robust response from the industry. Fourteen sectors have been given PLI
and that is drawing a lot of investments to come into the country. Even the capital
expenditure which | announced in the Budget had a State component, which is,
giving the States a 50 year loan which will ensure the geographical spread of capital
expenditure, and given that the current bond market and the yields would go up.
That is the expenditure which the Government of India is bearing, the interest; but we
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have given it to the States so that that can happen in all the States across and that will
bring in the virtuous cycle because the Government would spend on infrastructure
building.

Sir, private final consumption expenditure stood at 58.4 per cent in Q-ll, in
2022-23, the highest amongst the second quarters of all years since 2013-14.
Similarly, exports have been buoyant; and, at 23.3 per cent of GDP in Quarter Il of
2022-23, it is, again, the highest among second quarters of all years since 2015-16.
Coming to contact-intensive services, this sector has completely recovered to the
pre-pandemic gross value additional levels in Quarter-ll itself, and, now, they are
going further. So, largely, the concerns which the former Finance Minister has
expressed are concerns to which | am happy to respond, that actually positive growth
is happening. | would like to assure the House that we are keeping a good eye on
inflation, like considerations which are purely extraneous nowadays because of the
fuel or fertilizer prices. Sir, hon. Member, Shri Derek O’Brien, who also spoke, is not
here. He did mention that he is not going to be around here because of a pre-
scheduled event. However, on some points, | would, certainly, like to respond to him
although he is not here. There was a concern expressed that the States were
spending 46 per cent more than the Union Government in 2014, and, now it is 150 per
cent more than the Union Government. So, | am not sure where he has obtained that
number from. Also, he linked it to States’ borrowing limits. The Fifteenth Finance
Commission has recommended that we should, in 2022-23, allow States to borrow
at 3.5 per cent untied and tied can be at 0.5 per cent. This is exactly what we have
done. For 2022-23, the Finance Commission again said, till the end of the Finance
Commission’s cycle, it should be three per cent of the GDP untied and 0.5 per cent
tied, linked to power sector reforms. Exactly, the same is being followed by us. So,
| just want to also inform the hon. Member, Shri Derek, that the share of the Central
taxes used to be given out on the 20™ of every month; in fact, just to help the States
to have the money earlier, we have advanced it to 10" of every month. Now "10 days
earlier', the States receive the share of the Central taxes; so, 'ten days' in advance.
And, again, we have also given two advance instalments, released it, so that the
States get the money in their hand well before the expected times. Even the GST
compensation, Sir, is being sent well in advance, and there is always this question of
'this much is owed to so-and-so State'. | have made it as a point to answer during
Question Hour as well that if the utilization certificates reach us, we clear it
immediately; and if the utilization certificates have not been given, the due is lying with
you rather than with the Government of India; whichever State. | am not pointing a
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finger at any one particular State. But it is the utilization certificate which really is the
important point.

And, also there is this question about cess collection and the surcharges. |
just want to highlight that cess collection takes time. But, in the meanwhile, because
the particular item on which we have collected the cess, whether it is road and
infrastructure, whether it is education, health, whatever, because those schemes will
have to keep funded, even if the collection is less, we have drawn from our own
resources and sent the money in time. Just for the year, 2021-22, | would like to
highlight, in the road and infrastructure cess, Sir, Rs. 1,95,987 crore is the amount to
be collected, which was collected for the year 2021-22. But much before itself, Rs.
2,51,738 crores have been given, the amount utilized by the States. So, the collected
cess is not with me. | am not sitting and earning interest, nor do | have an area where
| am privately spending it. It is all going to the States. Similarly, in GST compensation
cess, Rs. 1,04,623 crores is all that was collected in 2021-22. But we have already
given to the States; the amount utilized is Rs. 1,10,795 crores. Again there, what was
collected, what is being given; what is being given is much more than what has been
collected.

Third, Sir, 'health and education cess'. The amount collected in 2021-22 is
Rs. 52,732 crores; what was utilized for the States was Rs. 78,287 crores. That is the
'health and education cess' component which has gone to the States. In 'national
calamity contingent duty', Rs. 6,138 crores were collected, whereas, Rs. 6,135 crores
have already been given, just Rs. 3 crores short. But it has already been given to the
States. So, | just want to highlight the fact, Sir, that Members, please do look at data
when claims such as 'Oh, cess has been collected, you are not giving it." We cannot
do anything with it unless it is given to the States to create that infrastructure.

Sir, there was a point which was raised by several Members, and in that, | just
want to highlight that if this is the case with 2021-22, the year immediately after the
Covid, the Centre is more keen to have projects completed. We send it to the States
as and when we have the States coming up with the proposals. So, we don't sit with
that, and | am just underlining the fact.

Sir, on the unemployment again, several Members spoke. | want to highlight
the fact that when capital expenditure is undertaken by the Government, particularly,
looking at infrastructure strength, PLI is being offered. When start-ups are created
and given funds through the fund of funds, which is lying with the SIDBI, and also
through many venture capitalists who come to fund them for whom we have
facilitated through very many 'Ease of Doing Business', jobs are being created there.
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There is the Government's rozgar mela, which the Prime Minister has launched and
ten lakh jobs are being given. It is an ongoing process and jobs are being created. In
September, 2022, Sir, the net pay roll addition, looking at the EPFO records, is 46 per
cent higher. Additional 46 per cent entries have been made, which is a year on year
growth. Therefore, it is also bringing in an element of formalization. Those who were
in the informal sector are also coming into the EPFO. So, that is also getting added.
Talking about employment figures, the periodic Labour Force Survey report has
highlighted that the unemployment rate in the July-September quarter of 2020 in
urban areas stood at 7.2, compared to 8.3 in the July-September quarter of 2019.
So, unemployment figures are gradually coming down. Of course, it needs to be
monitored almost every day, but it is gradually coming down.

Sir, there was a lot of concern expressed about Left Wing Extremism. In order
to address the issue of Left Wing Extremism, Government of India approved a
National Policy and Action Plan in 2015. Because the policy has been steadfastedly
implemented, there is a consistent and steady decline in violence in Left Wing
Extremism-affected areas. | wish to highlight that in 2010, there were 465 police
stations in 96 districts that were really affected by violence whereas in 2021, only 191
police stations in 46 districts were affected. So, there is a drastic reduction. Also, in
July, 2010, there were 126 districts in which security-related expenditure was being
undertaken. In July, 2021, it has come down to just 70. So, there has been a
reduction. There is more data which | would like to share with hon. Members and that
would show that the Government's policy has actually paid off dividends. Talking
about incidents of violence, | am comparing the period 2006-'14 with 2014-'22.
Incidents of violence in Left Wing Extremism-affected areas from 2006-'16 were
13,315 whereas during the period 2014-'22, it is only 6,552, which is a 50 per cent
reduction. Left Wing Extremism-related deaths in 2006-"14 were 5,289 in number
whereas in 2014-'22, it was only 1,744. Not even one death is acceptable, but still,
reduction in number has to be noticed. Talking about death of security forces, which
is equally heart wrenching, the number was 1,583 in 2006- 14 whereas it was only 458
in 2014-'22. As for surrender by Left Wing extremists, it was 2,428 in the period
2006-"14 whereas in the period 2014-2022, 5,816 people have surrendered. So, there
has been a 140 per cent increase in surrenders. As for the number of districts
reporting violence, which | mentioned earlier, it was 96 in 2010 and 46 in 2021. The
number of violence-reporting police stations was 330 in 2013 and 192 in 2021. So, |
wanted to give data on issues related to Left Wing Extremism-affected areas, which
many hon. Members had raised. Sir, hon. Member, Dr. Kanimozhi, had raised
qguestions about MSMEs, that they are not getting funds adequately and so on, and
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whether there are NPAs among them. | just want to highlight that the National Credit
Guarantee Trustee Company Ltd. has given the data. | would let you know the
percentage of Non-Performing Assets under the ECLGS. The total amount which
was guaranteed is Rs.3,58,894 crore, whereas the NPAs outstanding is only
Rs.13,964 crores; NPAs as a percentage of total loan guaranteed is only 3.89 per
cent. So, MSME sector has been given support and that support has actually helped
them to stay out of difficulty. We are still attending to them. Let the hon. Member,
Dr. Kanimozhi, whom | cannot see here, be assured that we are addressing the
issue.

There is also the question of doubling farmers' income for which many hon.
Members voiced their concerns. s it being doubled? Will it be doubled? | just want
to ensure that let all hon. Members just recognise the number of schemes through
which we are dealing with farmers. There is an unprecedented enhancement in
Budget. Actually, in 2015-16, the budget for Agriculture and Farmers' Welfare was
only Rs.24,910 crore. Now, it is Rs.1,38,550 crore in 2022-23. Income support, which
is being given through PM-Kisan, has seen Rs.2 lakh crore being deposited in the
accounts of farmers and 11.3 crore farmers have received this money. Institutional
credit is also being extended not just to farmers but also to people who are in animal
husbandry and fisheries and also to piggery and goat keeping people. Then, fixing of
Minimum Support Price at one-and-a-half times the cost of production is also in
favour of farmers. 'Per Drop More Crop' has seen, so far, an area of 69.55 lakh
hectares being covered under micro irrigation through the PDMC Scheme from 2015
and 2016. Similarly, Micro Irrigation Fund with initial corpus of Rs.5,000 crore has
been created in NABARD in the Budget announcement of 2021-22. The corpus of the
fund has been increased to Rs.10,000 crore from Rs.5,000 crore. Sir, 10,000 Farmer
Producer Organisations (FPO) will be launched. On 29" February, 2020, the hon.
Prime Minister launched the Budget outlay of Rs.6,865 crore which will last till 2027 -
28. Providing Soil Health Card, improvement of farm produce, logistics and
introduction of Kisan Rail are all taking care of the farmers and that will naturally lead
to bettering their income.

Hon. Member, Shri Raghav Chadha, is not here. | just want to highlight that
he said about under-estimated BE figures and mismanagement of budgetary
allocation. |think | have addressed this, but | just want to highlight the fact again that
after the global financial crisis of 2008-09, 20 per cent of the original Budget came as
Supplementary Demands for Grants. After the Covid crisis in 2020-21, we have come
up with the Supplementary Demands for Grants for 19 per cent, whereas what we
have come out now is only 8 per cent of the fiscal. Shri Raghav Chadha, also said
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about the total outstanding debt of the Central Government. The total debt of the
Central Government or the total liability of the Central Government has actually been
coming down since 2013-14 till we were hit by Covid. | will very quickly run through
the numbers. In 2013-14, as a percentage of GDP, it was 51 per cent. In 2014-15, it
came down to 50.1 per cent; 50.2 per cent the next year; 48.7 per cent the next year;
48.5 per cent the next year; and, 49.0 per cent the next year, which was 2018-19.
But, post-Covid, it went up to 52.4 per cent, which was drastically brought down.
From 52.4 per cent and 61.6 per cent, it was brought down to 58.7 per cent and it is
coming down even as we speak. So, we have been careful about the borrowing and
also the liability of the Central Government.

The hon. Member, Shri Raghav Chadha, has also been saying things about
inflation and, in a very colloquial and also a very populist way, he asked, "What is
Aadhaar Card? You should actually be giving 'udhaar cards'." He also said that the
wholesale inflation, that is, WPI, is high and it is in double digit. The hon. Member is
a qualified accountant. | am not one. So, with my limitation, | would still want to
present before him that he should kindly look into the numbers before he speaks. He
is not here, unfortunately. At one point in time, during his Gujarat visit, the hon.
Member had mentioned that every person in Gujarat has a debt of Rs.58,000 crores,
that is, per capita debt, and the Gujarat Government spends Rs.38,000 crores on
every person annually. It is unbelievable. | would like to request the hon. Member to
revisit his numbers. Similarly, he said that WPI inflation is high and is in double digit in
India. Even if he only notices the Press or the media reports, he would know that WPI
inflation has come down to a 21-month low of 5.85 per cent. Where is it in double
digit? The wholesale food inflation is at 2.17 per cent. So, he is a qualified
accountant!

Similarly, when you hear the words 'udhaar card' as opposed to Aadhaar
Card, it is very appealing, but we should not mock the small borrowers who go to the
bank and seek assistance under Mudra Loan, KCC, crop loans, MSMEs coming
under ECLGS, and also other small loans which many of the small retailers or
businessmen take. This Aadhaar card helps them in the bank in taking the loan
because their KYC gets established. We cannot afford to even, for a moment, mock
the people who need that small assistance, and the Government is making it far more
transparent by giving them the Aadhaar card. The KYC is better enabled. So, |
appeal to the hon. Member to please look at the data that he has laid on the Table of
the House here through his speech.
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Also, the interesting debate, that is going on now, is, your freebies versus my
freebies. Honestly, it is important to recognise that when you are transparent in your
methods and you put it on account for everybody to see, there is no debate over it.

MR. CHAIRMAN: One second. Shri Raghav Chadha, the hon. Finance Minister has
made some reflections. You will do well to go through them after the House
proceedings are over. Try to digest as a certified Chartered Accountant, and see me
in my Chamber thereafter.

SHRI RAGHAV CHADHA (Punjab): And, | will respond to this.

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Hon. Chairman, Sir, please
consider that it is not Shri Raghav Chadha alone who represents the Chartered
Accountants. Many of us are embarrassed ... (Interruptions)...

MR. CHAIRMAN: This is between the two Chartered Accountants. Neither the hon.
Minister is a Chartered Accountant noram |. Now, the hon. Minister.

SHRI RAGHAV CHADHA: Sir, | would like to respond to each of these points, if
permitted.

MR. CHAIRMAN: Later.

SHRIMATI NIRMALA SITHARAMAN: Sir, all we want is transparency and compliance
with the statutory fiscal rules. So, it is important to pay Government salaries. | am
now talking about some media reports. | am not mentioning any particular paper or
anything like that. In the last couple of months, the papers have been continuously
highlighting that one State Government is unable to timely pay salaries to its
Government employees and the employees are protesting. | have not named any
State but such reports are seen in the media. It is perhaps because funds are being
used in giving numerous advertisements all over the country and the State
Government, therefore, remains incapable of giving salaries. Therefore, Sir, the
subsidies or freebies are to be contextualised. If you are able to put it in your Budget,
make a provision for it, and, when your revenue comes, you give the money, why
would anyone have any objection? So, subsidies for education, health and also
subsidies given to farmers are also fully justified. Nobody has got any problem with it.



[ 21 December, 2022 ]

| would like to highlight many of these things will have to be contextualised rather than
us quickly trying to gain one or the other brownie point.

Sir, there were discussions on malnutrition. It was raised by hon. Member,
Amee Yajnik, whom | know from the time before BJP had come to power. We had a
lot of interactions in television debates. | respect her for the dedication with which
she does her business. | would like to highlight some points here. On the issue of
malnutrition and people below the poverty line, UNDP-MPI-2022 Report notes that
nationally, the relative reduction from 2015-16 to 2019-21 has been faster. It was 11.9
per cent in this particular period compared to 8.1 per cent in the period from 2005-06
to 2015-16. So, in that period, if the reduction was 8.1 per cent, now from 2015-16 to
2019-21, the reduction is 11.9 per cent, and, this is the figure by UNDP. The policies
are shaped around the Antyodaya principle. As a result, there are countless flagship
schemes and also the food security, for which the supplementary demand has come
up for funding the Pradhan Mantri Garib Kalyan Anna Yojana. It is very clearly
indicative of the fact that food is reaching the common man, particularly, in difficult
times of Covid. So, | just want to highlight the point, which the hon. Member, Amee
Yajnik, has raised.

Sir, as far as food subsidy is concerned, in 2013-14, it was Rs. 92,000 crores
only whereas in BE 2022-23, we have provided Rs. 2,06,831.09 crores. We are
taking the nutrition and food security of people very seriously.  After this
supplementary demand, the allocation would go up to more than 2.8 lakh crores of
rupees for the year 2022-23. We did not allocate it at the beginning but we have not
hesitated to add now just to ensure that food security is being kept in mind.

Sir, hon. Member, Manoj Jha raised some issues. Sir, you said yesterday,
"Two of you are from the same university; so, there should be some camaraderie”. |
just want to highlight a few things. It was very interesting to hear the hon. Member
speaking about double-engine sarkar and that it is not constitutionally envisaged.
You are trying to make sure, by doing this, for those States, which are not double-
engine, it becomes trouble-engine. He said that. So, | just want to highlight how
trouble engines work. Sir, when the Central Government was with the UPA, the party
to which hon. Manoj Jha belongs between 2004-2014, the deliberate ways in which
many States were put to difficulties are so many that your words of trouble making or
trouble engine, not double engine, are so true. Trouble engines were then, and not
now. For Sardar Sarovar Dam, the plan was made in 1979, the construction began in
1987 and the then hon. Chief Minister, now the hon. Prime Minister, was begging with
the Central Government saying, let this get completed because the State is a semi-
arid State. The Gujarat water table was going down and the measures were taken.
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The hon. Chief Minister then was trying to help farmers. But every trick in the bag
was used to delay the project. | am now quoting from hon. Prime Minister's speech
in 2013 and again in 2017. The UPA Government was a trouble maker for the Sardar
Sarovar Dam. It did not give the necessary clearances and used every trick in the
book to delay the project. Just for settling political scores, the gates of Sardar
Sarovar Dam were not allowed to be installed despite repeated requests. That is
trouble engine. s it not so, Manoj Jha ji? Again, Sir, the UPA Government did not
approve the Taranga-Ambaji-Abu road railway line, and that has been waiting for a
long time. Why should not people vote for double engine if this is the kind of trouble
the trouble engines create? And that trouble engine is not here; it was there. You
were a partner to it. Similarly, Sir, for the Gujarat Government's gas pipeline and
distribution projects, the network was laid at the State's own expenditure but it could
not be completed. Gas was to be received from the port to be given through the
network. That was also a tweet and a blog which the hon. Prime Minister now and
the Chief Minister then had written in 2013. So, these are instances, and much more
than that, Sir, hon. Member, John Brittas also speaks about Centre-State
relationship. He belongs to a party which became a victim of the trouble engine even
in 1959. The misuse of Article 356 ... (Interruptions)...

DR. JOHN BRITTAS (Kerala): Even now. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Even now! | am glad to hear, but you are
cohabiting very comfortably with them.  ...(Interruptions)... Sir, Article 356
...(Interruptions )...

DR. JOHN BRITTAS: We are against them.

SHRIMATI NIRMALA SITHARAMAN: You are against! Oh, really! Because | see
quite a lot of friendly matches happening between the two. Sir, the misuse of Article
356 began in 1959, when the E.M.S. Namboodiripad Government was thrown out,
saying, 'law and order'. Sir, in August 1984, the then Governor, Shri Ram Lal,
dismissed N.T. Rama Rao's TDP Government in Andhra Pradesh. There are many
such instances. In 16 years of her power, Shrimati Indira Gandhi Government
misused Article 356 for 50 times.

DR. M. THAMBIDURAI (Tamil Nadu): In Tamil Nadu, the M.G.R. Government was
also dismissed.
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SHRIMATI NIRMALA SITHARAMAN: Yes, the M.G.R. Government was dismissed.
And post emergency, the DMK Government was also dismissed. So, misuse of
Article 356, Central-State federalism, relationship, both RJD and CPM should now
stand up and say, was it better trouble making, trouble engine? Where is the trouble
engine? ...(Interruptions)... So, let us be sure that double engine works. Trouble
engine is the one which did ...(/nz‘errupz‘/ons)...

MR. CHAIRMAN: Please, please. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, hon. Member, Manoj Jha also said, like
many others, that the Government is working only for the corporate and not for the
aam aadmi.

3.00 P.M.

| just want to highlight it and thank the hon. Member, Shri Ajay Pratap Singh, who is
sitting here. He started listing out saying, 'Is this for the corporates? Is this for the
corporates?' He was right. Our Government works on the principle of 'development
for all and appeasement of none'. Our principle is that. Sabka saath, sabka vikas.
There is no appeasement. You have Jan-Dhan Yojana. |s it going to the corporates ?
JAM trinity has gone to the corporates? PM Ayushman Bharat. Does it go to
corporates? Ujwala. Does it go to corporates? UJALA. Does it go to corporates?
Krishi Sinchayee Yojana. Fasal Bima Yojana. Do they go to corporates? This
Supplementary Demand for Grants is asking money for fertilizers. Do fertilizers go to
the corporates? It is very easy to say this. THDIR REREEISEISERS R %\', HIR
'Housing for all'? ...(/m‘errupz‘/ons)... Eighty crore people get free foodgrains. |s that
going to your corporate friends against whom both the Congress Party and later the
Communists as well don't want to take any action? One port was given on a platter
to one of the big As which gets quoted to us very often. They invited them saying,
'Come and develop this port." Okay, that was Congress. Afterwards the
communists came. They didn't take that back. You want those corporates when you
want that port to be developed. Both Congress and Communists. Friendly match.
...(Interruptions)... Dr. John Brittas. ...(Interruptions)...

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... No.
...(Interruptions)... | know how to handle it. ...(Interruptions)... Go ahead.
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DR. JOHN BRITTAS: What is wrong with that? ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: So when we do that, it is wrong.
...(Interruptions)...

MR. CHAIRMAN: Through the Chair. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Yes, Sir. ...(Interruptions)... | am glad to hear
Dr. John Brittas say that. | am very glad. Is there anything wrong with it? When you
have projects which, through an open and transparent tender process, go to a
particular corporate, it is okay. But we doing it will become, "You are giving it only to
Ambanis and Adanis.' ...(Interruptions)... They invited them on a platter asking
them to come and develop the Vizhinjam Port. ... (Interruptions)...

MR. CHAIRMAN: Hon. Minister. ...(Interruptions)....

SHRIMATI NIRMALA SITHARAMAN: And in Rajasthan, Sir, ...(/nterrupt/ons)...
Rajasthan has given land to one of the big corporates. There are other States also
doing like that. ...(/m‘errupz‘/ons)... So corporates is only a pet bait which they
would like to throw, but when they do it, it is all chup-chap. At that time, friendly
match between the Congress and the Communists will go on. ...(/m‘errupz‘/ons)...

MR. CHAIRMAN: Please. ...(Interruptions)...

SHRIMATI  NIRMALA  SITHARAMAN: Inflation is a daylight robbery.
...(/nterrupt/ons)... Every State has some inflation number or the other. Nowadays
you get it even for the States. So | just want to know this. Is daylight robbery also
happening in Kerala where the latest CPI is 5.9 per cent? s inflation a daylight
robbery? Is it happening there also?

DR. JOHN BRITTAS: It is the lowest in Kerala.

MR. CHAIRMAN: Dr. John Brittas, please...(/nterruptions)...

SHRIMATI NIRMALA SITHARAMAN: National average is lowest. It is not low in your
State.

The hon. Member, Ms. Dola Sen, spoke about the BSNL. She is not there.
Should | expand it”? Because there are other Members of our party here. The BSNL
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has not been taken care of. | just want to give two numbers and leave it, although |
wanted to expand it. But | don't have the time. There was Cabinet approval for
revival of the BSNL in 2019. We gave Rs.54,021 crore for that. That is for pensionary
benefit which is spread over ten years ex gratia, capital infusion for 4G, and grant for
GST for 4G Spectrum. That 4G which the UPA had not given. In 2019, Rs.54,021 for
the BSNL and the MTNL. For 2022, Rs.1,23,757 crore is the Cabinet's approval for
BSNL. And what is it for? AGR dues of BSNL amounting to Rs.33,000 crore and
odd, reissue of 9 per cent non-cumulative preference shares, allotment of 9200 and
1800 megahertz spectrum, which, later on, can also be helpful for 5G, restructuring
and operational integration, CAPEX requirement and compensation to BSNL for
unviable rural wire line services. So, BSNL is being taken care of, not just in one
year, not just for one head, but for overall revival of BSNL.

Sir, | have also heard a lot of people saying that you cannot harass, a point
which both Prof. Manoj Jha and Dr. John Brittas made and later on, Shrimati
Priyanka Chaturvedi also made. It is that 'you are using ED to oppress Opposition
parties'. ...(Interruptions)... Itis a law enforcement agency. It is a different thing if
your party is not able to hold your own flock together. It is a different story. Don't
blame ED or anybody else. ...(Interruptions)... Sir, | am showing this deliberately.
If this is the kind of evidence you see, which is reported in the media, what are we
talking about? It is cash found in a Minister's house. ...(Interruptions)... | will verify
it and place it on the Table. ...(Interruptions)... | will authenticate and leave it on the
Table. ...(Interruptions)... Yes, | am conscious of what the Chairman says.

MR. CHAIRMAN: Hon. Minister, please authenticate the document and leave it on the
Table. ...(Interruptions)... Mr. Bikash, one second. ...(Interruptions)... | have
already given directions to some Members to do the same. | hope they do it. Please
go ahead.

SHRIMATI NIRMALA SITHARAMAN: Sir, it is said that States are most often left
without enough money. | am coming to the end. With this, | will conclude. Without
much support, they are suffering; they don't have enough. | want to highlight a few
features which | did cursorily earlier.

Sir, to help States, the Centre took a loan of Rs.1.1 lakh crore in 2020-21 and
Rs.1.59 lakh crore and released it back-to-back to the States to meet the gap
created due to less collection of GST compensation. During 2022-23, in May, the
Central Government also released Rs.86,912 crore as provisional GST compensation
for States for the period February-May, 2022 despite the fact that there was only
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about Rs.25,000 crore in GST Compensation Fund, from where only | am authorized
to send the compensation, by making arrangement of funds of around Rs.62,000
from its own resources. Again, in November, the Centre released an amount of
Rs.17,000 crore towards balance GST compensation for the period April-June, 2022.
So, the total amount of compensation released to the States and Union Territories so
far including the above-mentioned items is Rs.1,15,662 crore. An amount of
Rs.14,000 crore during the current year will go towards debt obligation for the loans
raised. So, | just want to leave it absolutely plain on the Table of the House.

Sir, | think, | have largely addressed the concerns of most of the Members.
So, with these words, | thank you for giving me this opportunity.

SHRI P. CHIDAMBARAM (Tamil Nadu): Sir, please one question. ...(Interruptions)..

MR. CHAIRMAN: One second. ..(Interruptions).. Mr. Chidambaram, please have
your seat. Hon. Members, after the hon. Minister has made her reflections, | think,
some clarifications are necessary. ...(Interruptions)..

SHRI P. CHIDAMBARAM (Tamil Nadu): Sir, | do not want a clarification. | have just
one question.

MR. CHAIRMAN: Do you want to put a question? ...(Interruptions)...

SHRI P. CHIDAMBARAM: Just one question, if she is willing to answer.

MR. CHAIRMAN: Mr. Chidambaram, you had five-and-a-half or six questions
carefully culled out and asking a question at conclusion would not be appropriate.
..(Interruptions )...

SHRI P. CHIDAMBARAM: This is the seventh question, if she is willing to answer.

MR. CHAIRMAN: No, no. ..(Interruptions).. That would be a
very.....(Interruptions)..

SHRI P. CHIDAMBARAM : If she is willing to answer. ...(Interruptions)...

MR. CHAIRMAN: You may be willing, she might concede. Leave something to me
also. ...(Interruptions)... | cannot allow practice to go that way. ...(Interruptions )...
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SHRI P. CHIDAMBARAM: That is why | am requesting you.

MR. CHAIRMAN: If you were to seek some clarification, | would more than welcome
it. This is number one. ...(Interruptions)...

SHRI P. CHIDAMBARAM: | will reword it as a clarification. No question, just a
clarification.

MR. CHAIRMAN: Be fair to me now. Do not reword a question into a clarification.
..(Interruptions )...

SHRI P. CHIDAMBARAM: Sir, | will not ask a question. | will seek a clarification.
MR. CHAIRMAN: Please do that.

SHRI P. CHIDAMBARAM: Sir, the hon. Finance Minister was very kind to explain that
Rs.1,24,000 crore would be spent on strengthening and reviving BSNL.

MR. CHAIRMAN: Your clarification, Sir.

SHRI P. CHIDAMBARAM: | read -- and she may confirm it or deny it -- that it was
proposed to merge B.S.N.L. with M.T.N.L., which, | think, is a good idea. That is my
personal view. If that is the intention of the Government that B.S.N.L. would be
strengthened, revived and merged with M.T.N.L., will the hon. Finance Minister
please clarify that after spending Rs.1,24,000 crore of public money, B.S.N.L. and
M.T.N.L. would remain in the public sector and compete with the private sector?
..(Interruptions )...

MR. CHAIRMAN: Hon. Minister.

SHRIMATI NIRMALA SITHARAMAN: Sir, the Budget of 2021-22 very clearly came up
with a national Public Sector Enterprise Policy that has identified sectors in which a
minimum presence will be of the Government. | would request the hon. Member,
through you, to kindly look into that policy. .. (/nz‘errupz‘/ons)...

SHRI RAGHAV CHADHA: Sir, | have a clarification. ...(Interruptions).. | was named
by the Minister. ...(Interruptions)..
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MR. CHAIRMAN: One second. ...(Interruptions).. Mr. Raghav Chadha, before you
seek your clarification, there are two things. One, the hon. Finance Minister has
made pointed, focussed reflections about what you have said. ...(Interruptions)..

SHRI RAGHAV CHADHA: Sir, | would reflect on that.

MR. CHAIRMAN: This is one. So, please carefully word your clarification and confine
it to clarification. Please. ..(Interruptions).. Do not make it a speech.

SHRI RAGHAV CHADHA: No, no. It is not a speech. | am only saying that the hon.
Finance Minister deemed it appropriate to take potshots at me when | asked only ten
specific questions and my question.....(/nz‘errupz‘/ons)... And my clarification is this.
..(Interruptions )... Does the Finance Minister know.....(Interruptions )...

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, please....(Interruptions)...

SHRI RAGHAV CHADHA: My clarification is this. Does the Finance Minister know the
price of 1 Kg. of wheat, 1 Kg. of rice and one litre of milk that is in the market today ?
..(Interruptions )...

MR. CHAIRMAN: Mr. Raghav Chadha, sorry. ..(Interruptions).. | cannot allow the
platform to be misused. ..(Interruptions).. Sorry. ..(Interruptions).. Dr. John
Brittas. ...(Interruptions).. Please, sorry. ..(Interruptions)..

SHRI'V. MURALEEDHARAN: Sir, please. .. (/m‘errupz‘/ons)...

MR. CHAIRMAN: Dr. John Brittas. ...(Interruptions)... Please. ...(Interruptions)...

DR. JOHN BRITTAS: Sir, how can a Minister disrupt the Chair? ...(Interruptions)..

MR. CHAIRMAN: Take your seat, Mr. Raghav Chadha. ...(/nterrupt/ons)... | gave
you the platform. ...(Interruptions)... It could not be well used. ...(Interruptions)..

DR. JOHN BRITTAS: Sir, the Minister is disturbing the Chair. ...(Interruptions)...
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MR. CHAIRMAN: One second. ...(Interruptions).. Dr. John Brittas.

DR. JOHN BRITTAS: Sir, my clarification from the hon. Minister.....(Interruptions )...
MR. CHAIRMAN: Clarification now. ...(Interruptions)..

SHRI'V. MURALEEDHARAN: Sir, there is a.. ..(Interruptions)...

DR. JOHN BRITTAS: Sir, he is not yielding. ...(Interruptions)...

MR. CHAIRMAN: Clarification of Dr. John Brittas. ...(Interruptions)..

DR. JOHN BRITTAS: Sir, let him please sit down. ...(/nterrupt/ons)... The Chairman
has identified me. ...(/nterrupt/ons)... The hon. Minister is defying the Chair.
..(Interruptions )...

MR. CHAIRMAN: Dr. John Brittas, address me. ..(Interruptions).. No.
..(Interruptions )... Please raise your point. ...(Interruptions)..

DR. JOHN BRITTAS: Hon. Chairman, my clarification from the Minister is this. She
referred to the port of Vizhinjam. Is it not a fact that the LDF wanted to do the port as
a public sector port rather than a private sector port? And also, is it a fact that Kerala
has taken up the issue of the loss of almost Rs.24,000 crore in the year due to various
policies?

MR. CHAIRMAN: Hon. Minister, would you like to respond? ...(Interruptions)... Hon.
Minister, would you like to respond? ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, the fact remains that the Congress
Government in Kerala invited a corporate house to come and take the port and do it.
Subsequently, when the Communist Government came in, the LDF Government
came in, they did not do anything. And, now, hon. John Brittas tells us that their
State Government wanted to take and do it! If you are going by the rule, why won't
you take and do it? If you are asking me now just for the consumption of the public
that we want to take it, when the rules don't permit perhaps...
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MR. CHAIRMAN: Thank you. ...(Interruptions)... Thank you. ...(Interruptions)...
The last clarification is by Prof. Manoj Kumar Jha. ...(Interruptions)... Please,
please. ...(Interruptions)... Let us have order in the House. ...(Interruptions)...

PROF. MANOJ KUMAR JHA (Bihar): Thank you, Mr. Chairman, Sir, my clarification
iSe..

MR. CHAIRMAN: Prof. Manoj Kumar Jha, please ask your clarification.
...(Interruptions )...

PROF. MANOJ KUMAR JHA: Madam Finance Minister, my pointed clarification is that
when | had spoken about trouble engine, it was in the context of Bihar where
payments are either delayed and matching grants are not provided and yes, Article
356 has been replaced by operation Lotus.

MR. CHAIRMAN: Okay, Prof Manoj Kumar Jha. ...(Interruptions)... Please.
...(Interruptions)... | shall now put the Motion regarding Consideration of the
Appropriation (No. 5) Bill, 2022 to vote. The question is:

"That the Bill to authorise payment and appropriation of certain further sums
from and out of the Consolidated Fund of India for the services of
the financial year 2022-2023, as passed by Lok Sabha, be taken
into consideration."

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2, 3 & The Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN : Now, Shrimati Nirmala Sitharaman to move that the Bill be
returned.

SHRIMATI NIRMALA SITHARAMAN : Sir, | rise to move:
That the Bill be returned.

The question was put and the motion was adopted.
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MR. CHAIRMAN: | shall now put the Motion regarding Consideration of the
Appropriation (No. 4) Bill to vote. The question is:

"That the Bill to provide for the authorization of appropriation of moneys out
of the Consolidated Fund of India to meet the amounts spent on
certain services during the financial year ended on the 31st day of
March, 2020, in excess of the amounts granted for those services
and for that year, as passed by Lok Sabha, be taken into
consideration.”

The motion was adopted.
MR. CHAIRMAN : We shall now take up Clause-by-Clause consideration of the Bill.

Clauses 2, 3 & The Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Now, Shrimati Nirmala Sitharaman to move that the Bill be
returned.

SHRIMATI NIRMALA SITHARAMAN:: Sir, | rise to move:
That the Bill be returned.

The question was put and the motion was adopted.
SHRI V. MURALEEDHARAN: Sir, can | raise a point of order?
MR. CHAIRMAN: Please.

SHRI V. MURALEEDHARAN: Hon. Chairman had, the other day, given a direction
that all the parties should allocate their seats to the Members. Rule 235(vii) says that
every Member while speaking shall keep to his usual seat while addressing the
Council. | have seen some of the Members addressing the Council while seeking
clarifications. | would like to know whether they are speaking from their seats or not
and if they are not speaking from their seats, then it is not in order. It does not
become a valid point, it does not become a part of the proceedings. | want to raise
this point. ...(Interruptions)...
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MR. CHAIRMAN: Hon. Members, | had indicated my own difficulty. When the seats
were not allocated, | was looking and searching for the hon. Members. | made three
attempts. Today was my last attempt and | had indicated to the respective party
leaders to complete the formality by the end of the day. Your point is well taken,
though, it is not a point of order. Now motion for nomination to the Joint Committee
on Multi-State Cooperative Societies (Amendment) Bill, 2022; Shri B.L. Verma.

(SUFUTIf 7E1ed YIS+ §V)

MOTION FOR NOMINATION TO THE JOINT COMMITTEE ON MULTI-STATE
COOPERATIVE SOCIETIES (AMENDMENT) BILL, 2022
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The question was put and the motion was adopted.
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GOVERNMENT BILLS - Contd.
The Maritime Anti-Piracy Bill, 2022

MR. DEPUTY CHAIRMAN: Now the Maritime Anti-Piracy Bill, 2022. Shri S.
Jaishankar to move a motion for consideration of the Maritime Anti-Piracy Bill, 2022.

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. JAISHANKAR): Sir, | move:

"That the Bill to make special provisions for repression of piracy on high seas
and to provide for punishment for the offence of piracy and for matters
connected therewith or incidental thereto, as passed by Lok Sabha, be
taken into consideration."

MR. DEPUTY CHAIRMAN:: If you wish to speak on this, you can speak, hon. Minister.

SHRI S. JAISHANKAR: Sir, as all the hon. Members would be aware, the Maritime
Anti-Piracy Bill, 2022, was passed by the Lok Sabha on 19" December. With your
permission, Sir, | would like to inform the hon. Members that this Bill was initially
introduced in the Lok Sabha on 9" December, 2019, and it was referred to the
Standing Committee on External Affairs, 2019-20, for examination and report. The
Committee carefully examined the Bill and made some very useful recommendations
and observations. Through you, Sir, | would like to first thank all the hon. Members
present in this House--ten of the Members of the Standing Committee were from this
House--for their contributions, suggestions and views. It has had a very significant
contribution to the shaping of this Bill. The Ministry of External Affairs held several
rounds of extensive inter-Ministerial consultations with the concerned Departments of
the Government of India to incorporate all the recommendations of the Standing
Committee in the Bill. The Amendments were drafted and finalised in concurrence
with the Ministry of Law and Justice. | am glad to inform the House, Sir, through you,
that out of the 18 recommendations of the Standing Committee, 14 of them have been
incorporated suitably in the Bill. Three recommendations were only observations and
these too, have been duly noted. One recommendation related to defining clear-cut
roles of various Departments.
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SHRI S. JAISHANKAR: For the establishment of a coordination mechanism, it also
called for designing standard operating procedures for deportation and extradition of
pirates by the Ministry of Home Affairs so that these provisions could be implemented
earlier. Addressing the concerns of the hon. Members of the Standing Committee,
the provision for trial in absentia was dropped in the Official Amendments before they
were passed by the Lok Sabha. Hon. Members should also be aware that this Bill
addresses the issue of death penalty as an exceptional case and the quantum of
punishments envisaged are in line with the gravity of offences. Mr. Chairman, Sir, in
the absence of a specific law or a legal provision in the Indian Penal Code or the
Criminal Procedure Code on piracy, this Bill would provide an effective legal
instrument to combat maritime piracy. It would enable us to discharge our obligations
under the UNCLOS which we had signed in 1982 and ratified in 1995. Ensuring
maritime security is key to safeguarding India's security and economic well-being with
more than 90 per cent of our trade taking place by sea routes and more than 80 per
cent of our hydrocarbon requirements being sea-borne, the security of sea lanes of
communication is critical. India is also one of the largest providers of sea farers in the
world. This Bill will fulfill all the expectations of the UNCLOS, which India is a signatory
for cooperation, in Repression of Piracy in high seas. India has taken a lead on issues
of maritime security at multilateral fora as showcased by our initiative when Prime
Minister chaired a session on Maritime Security in the U.N. Security Council during
India's Presidency in August last year. This was the first time that a maritime security
was a formal agenda item at the Security Council. As such, the passing of this Bill will
enhance our global credentials and standing in the Comity of Nations. It will
strengthen our maritime security including the safety of our maritime trade routes and
the well-being of Indian sea-farers in the international borders. Thank you, Sir.

The question was proposed.

MR. DEPUTY CHAIRMAN: Thank you. Hon. Members, the motion moved. Now,
Shri Vivek K. Tankha.

SHRI VIVEK K. TANKHA (I\/Iadhya Pradesh): Thank you, Deputy Chairman, Sir, for
giving me this opportunity. | would first commend the Ministry that you referred the
matter to the Standing Committee which was able to correct many of the mistakes
which | noticed in the original Bill. So, a lot of mistakes have been rectified in this Bill.
But, let me just point out a few things which may need your attention and some for
humour also. You know, the original title of the Bill was 'Anti Maritime Privacy Bill', as
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if it is anti maritime. It had to be anti piracy rather than anti maritime. So, they
changed title on the recommendation of the Standing Committee and, now, its title is
the 'Maritime Anti-Piracy Bill, 2022'. So, that is the good thing which they noticed.
Then, as we proceed with the Bill, in the definition, there was ambiguity whether the
continental shelf is covered or not because they were talking of high seas and they
didn’t talk of the continental shelf, they changed that in the first provision itself.
Another thing which | noticed was they had not notified which personnel would be
authorized to arrest, investigate in seas in the continental shelf, Indian waters or high
seas. This also has been rectified now in the present Bill. And, now, you have
defined who the authorized personnel are. This definition was not there earlier. And,
of course, the definition of piracy continues to be there. What | noticed again is in the
original Bill, they had also covered ships with aircrafts. The ‘aircraft’ part has now
been deleted. Now it is only ‘ships’. But, while finalising the Bill, if you look at the
explanation to Clause 2(i) at the bottom of the second page, “Explanation--For the
purpose of the clause, ‘aircraft’ shall have the same meaning as assigned to it in
Clause 1(2) of the Aircraft Act.” This is not required now since you have deleted it
from the ambit of aircraft. This explanation might have continued by mistake,
otherwise it should not have been there.

When you come to the offence part, whoever commits any piracy, this act of
piracy means the act of piracy as defined in the Act; no issues. So, of course, there is
no aircraft piracy now any more. So, that is why | am saying that the explanation is
not required. But, | am a little surprised that in Clause S(ii), it says, ‘in addition, shall
also be subject to restitution or forfeiture of property involved in the commission of
such offence.” Generally, if there are provisions of restitution or forfeiture, they also
provide the procedure. Here, what is the procedure for forfeiture is not provided in
this Act. We have seen from 80’s when legislations were enacted and forfeiture were
provided, initially it used to be struck down by the courts as being arbitrary because
there was no defined procedure. Maybe, you will have to bring in the procedure of
restitution or forfeiture of property.

Let me also tell you that the imprisonment part will continue to look very harsh.
There are many countries in the world who don’t accept capital punishment. To name
a few, these are the U.S., Canada, Italy, Australia, Sri Lanka and maybe others. The
moment you bring in capital punishment, all your treaties and conventions will go for a
toss because their legal jurisdictions don’t accept death penalty. So, | don’t know
how you will align your clauses with their preferences. If the two don’t match, there
will be problems between the two countries’ legal jurisdictions.
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Then, coming to Clause 7, you say, ‘The authorised personnel may, either
generally or on suspicion that a ship is engaged in piracy on high seas, shall board
such ship and arrest the persons or seize the pirated ship and property on board.’
This is where | am a little surprised. On suspicion, you are entering a ship. But, you
can only arrest a person if you are prima facie convinced that an act of piracy has
taken place. You could also do it if there was an attempt being made, because
attempt is also made punishable here. Planning, normally, is never punishable. The
only provision in IPC where planning is punishable is dacoity. A dacoity is a
punishable offence under IPC but planning, otherwise, is not a punishable offence.
The problem here is that on suspicion you enter, you also arrest a person, you seize
his property. What are you going to do with this property if there is no offence? How
will you deal with him? This is something which you will have to ponder over. | am
sure, it will be a lawyer’s paradise to argue such cases in the courts of law.

Again, if you go a little further, you have rightly assessed that the Central
Government, in consultation with the Chief Justice of India will designate courts.
These courts are also courts of sessions. The question again is, when you have an
over-crowded docket in courts, are you giving them extra judges for these offences?
Is the current number of judges will also be burdened with these offences and
actions? The problem is, in India, we have no impact assessment of our legislation.
We legislate and then see the impact falling on the judiciary or the bodies authorised
to take upon such actions. So, this is an issue which you will have to discuss with the
judiciary if they want to increase the number of judges. Especially, the maritime courts
will be in the coastal areas where such offences would be reported and tried. Again,
this is not an Act which will be covering IPC offences. If you recollect the Italian case,
the Italian sailors, who were naval personnel, under some mistake, they shot dead
some fishermen, and they had to be tried under IPC offences. This is a piracy Bill. So
that part is not going to be covered under this Bill. So, | suppose, in those cases,
people will still have to go to the regular Courts. It will not be covered by Designated
Courts because that is not covered under this Bill. Again, Clause 11 says there is a
high level of presumption. Anybody caught with ammunition is deemed to have
committed an offence under this Act, '(a) the arms, ammunition, explosives and
other equipments,..'; 'evidence of use of force, threat and all that." The problem
here very often is, you are catching somebody on the high seas. He is carrying
ammunition. How do you prove that this is for piracy and, especially, when you are
talking of suspicion provisions? So, there is no offence which happened, there is no
evidence of abetment happening also, but we have only caught a ship on the high
seas where some people are moving suspiciously or maybe they are carrying
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weapons, but were carrying weapons for their own protection also. It is not unusual
these days. So, that is what | am trying to say. These provisions or presumptions
sometimes become very, very harsh and what happens here is, if | am caught on the
high seas by the Indian personnel -- | am just seeing as a matter of record, if | am
caught on the high seas and | have a couple of guns with me and it is presumed that |
am a pirate -- | will be seen indulging in an act of piracy. Now it is for me to prove
my innocence. If | can't prove my innocence, then, | have to be convicted and
conviction is going to take ten years. So, all these provisions are good to read and to
look at, but the moment it comes into practice we know that it is not easy, especially,
the bail provisions. Now, in the bail provisions, | don't know why the twin test is
being deprecated by the entire legal community. Even the Supreme Court
Judgment in the PMLA case is now being reviewed at the behest of the Chief
Justice's order after the judgment. We again come back with the twin test. Now the
twin test is that if you ask for bail and, in that bail application, if the prosecutor says
that there is a reasonable ground for believing that he is not guilty, which every
prosecutor would say in every case that | have full grounds to believe that the man is
guilty and, then, it says, 'he is not likely to commit any offence while on bail", in what
way, can | prove to the court, except by way of giving an affidavit or a word or a
bond, that | will not commit an offence? On this ground, this twin test is being
criticized everywhere. Bail, as a matter of fact, is a rule as Justice Krishna lyer would
say. Bail is not a trial. You are not imprisoning him for an offence. You only caught
him for investigation. Once you have completed your investigation, put him to
conditions so that he can't run away, so that he produces himself for trial. But the
problem here is, as in earlier cases, the earlier legislations incorporated, these twin
conditions mechanically. | think this twin condition has again come in this Act and
again, in many, many cases, it will become highly difficult and it will cause great
concern and great problems to people who might, even on suspicion, get arrested.
So, | am arrested on a suspicion. That suspicion cannot be proved. Then, it is
presumed because | am carrying ammunition in the high seas. | am a pirate. | have
to prove beyond doubt that | am not a pirate and, if | don't prove beyond that, | can't
even get bail. These are very strong provisions. Somewhere magnanimity of law,
largeness of law and the jurisprudence of common law gave us that a man is
presumed to be innocent till proved guilty has to be followed to a large extent.

With these words, | would say that there is nothing to really oppose the Bill,
because all these issues are also before the court of law in some way or the other.
But, it is a step forward. An effort has been made from 2012 to bring this law. The
Bill had gone to the Standing Committee. The Bill was also discussed in Parliament.
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And, finally, in some shape, at least, it has come before the House. India would be
delighted to have law on piracy. But, | request the hon. Minister to look into some of
these harsh provisions and see whether they would cause more damage than doing
good to the country. Thank you.
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SHRI JAWHAR SIRCAR (West Bengal): Thank you, Sir, for giving me this opportunity
to speak on this very important Bill. It is not as routine a passing, as we think. The
maritime piracy has reached a very high proportion. And, we are all aware, there are
two very startling cases concerning India — one, off the coast of Nigeria and the other
off the coast of Somalia. Somalia, as a rouge State, keeps threatening and keeps
threatening. Therefore, the Bill is timely, in fact, could have been perhaps done even
earlier. It is in execution of our international agreement. But, having said that, | have
only a few queries to the hon. Minister. Hon. Minister, as you know, is my former
colleague. It is my honour to speak after Mr. Javadekar, my ex-Minister. | have also
listened to my colleague on the other side, Mr. Vivek. Now, having said that, is the
applicability only to Indian ships? Is it applicable only to Indian ships? In other
words, we need to be clear that if an Indian merchant hires another ship, let us say,
Norwegian ship and that is subjected to high seas piracy, would this Act be applicable
because Indian goods of high value are involved there? So, that is my first query. The
Minister is free to clarify it.

The Bill has been well-drafted. But, Clause 2(/)(a), the opening ball, if | may
put it like this, says that only authorized persons can execute the Act. And, the
‘authorized person’ has rather been described liberally. But, at the end its meaning,
it means ‘Sarkar’. It means, either a naval ship or a Coast Guard ship has to take
action or a Government ship of any type. My humble submission to you, Sir, is that
when piracy takes place, it does not look at the flag of the ship. It, perhaps, does not
look at it. So, if it is a private ship, which does not have the authority, would that
private ship, which is otherwise capable, be able to execute the honour of India?
That’s all.

There is a question of aircraft coming in 2(j). Aircraft is now an
accompaniment of many forms of transport, maybe, helicopters are also a part of it.
But, the words ‘other aircraft’ attracted my attention. | hope, it is not stretched like a
rubber band to cover everything, in fact, air piracy or even other air offences under
this one because we need a separate Bill for that one. We are clear that air offences
take place. Now, ‘Stateless Persons’ has been defined. Thank you very much. This
has been a crying need. But, this could be extended to other Acts as well because
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“Stateless Persons’ are not only subject to anti-piracy Bill, it is subject to many other
Acts. We need to get a little more firm about it. In Clause 2(2), you have talked
about extending IPC. It is a welcome decision. | really wonder how we have been
carrying on so long without extending the Indian Penal Code to territorial waters, our
economic zones, our continental shelf, whatever we claim. This Bill represents a
desire of the Government and also the people to extend their arm as long as
possible. But the extension of the arm is possible only when you have muscles that
go with the arm. In other words, we need an executing agency like the US Navy
SEALs, a commando force, that is capable of executing it; otherwise, it remains a
paper Act. That part, perhaps, is not his domain, but the Minister could always
enlighten us as to what the executing arm is. Supposing an Indian ship has been
caught off Aden, can we send our force from here, and, legitimately, under this Act,
claim that we have acted in due honour of the law of India? The question that comes
to me and | am sure that the experienced Minister would know my concern, which is
what we call the theory of ‘Hot Pursuit.” ‘Hot Pursuit” is an American practice of
getting into anyone’s territory at any point of time and saying “I was pursuing the
criminal and | was in a hot pursuit. Therefore, | violated your territorial sovereignty to
get at my people.” And, because America is America, it has got away with it. They
got away with it. Would we also like to enunciate the crux of the principle of ‘Hot
Pursuit’, because if India has to assert itself, and especially, in the light of a neighbour
that does not believe in international laws or international peace, perhaps, the theory
of ‘Hot Pursuit’” could be evinced and could be internalised? What about rogue
States? When we talk of recurring problems of Somalia, we all know Somalia is a
rogue State. It does not come under the purview of the Act, but it, certainly, comes
under one of the worries of the Ministry of External Affairs. What about rogue
States? What is our action about rogue States? Coming to the question of
jurisdiction of who will decide, supposing we catch a pirate ship, a pirate vessel and
drag it to Indian waters, we shall all be there to clap, if you can do it! We have not
been able to do it so far. But, suppose you can do it, the question of jurisdiction is
given as a port of disembarkation. This could be, perhaps, streamlined a bit. There
will be only one dedicated court for it. Mr. Tankha has also raised this issue. The
next one is very worrisome, especially under this system of governance. A lot of
presumptive evidence is floating around for a very good purpose. But, having seen
the case of Father Stanley, that has happened, where it has been openly said in the
international domain that false evidence has been planted into that old man’s
computer before he died, and there has been no denial from the Government side;
therefore, | assume that much of what has been said on Father Stanley is true. When
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planting of evidence takes place by very organised people, what do you do? | am
not accusing the Government in this case of planting evidence in the anti-piracy. All |
am saying is, if you leave out wide balls, don’t blame any one for sixes. So, be tight
on that and let us go through what we call the rule of law.

Lastly, | would request the hon. Minister to give us a picture of what is going
on. What are the statistics? How many Indians have been captured? How many
Indians have lost their lives? How many Indians have been rescued? How many
Indian ships have been rescued? What value of goods have been brought in? How
serious is the problem as compared to, let us say, a decade ago?  That is all. With
these words, Sir, | would request you to convey my feelings and my queries to the
hon. Minister. Thank you, Sir. Otherwise, it is a very good Bill.

SHRI N.R. ELANGO (Tamil Nadu): Mr. Deputy Chairman, Sir, the Maritime Anti-
Piracy Bill, 2022, in my opinion, in its intention, object and necessity of the time, is
very much essential. With a great respect to the Members of the Select Committee
and to the hon. Minister, while | am welcoming Clause 2, Clause 8, Clause 11,
Clauses 13, 14 and 15 without any objection, | have my own suggestions to the hon.
Minister to consider a few of the clauses.

As Mr. Tankha said, Clause 3 talks about the forfeiture of property, which is
having no guideline to make the order of forfeiture of property. There is no guideline
at all given as to who is to initiate the forfeiture of property and who is to pass the
orders. That needs to be addressed to. This is number one as far as Clause 3 is
concerned. The methodology under which the forfeiture of property is to be made is
to be addressed.

In Clauses 4 and 5, if it is read, it says, 'Whoever attempts to commit the
offence of piracy..'. That is fine. 'Aids, Abets or conspires' Now, if we see sub-
clause 2 of Clause 2, the Indian Penal Code, in its definition, is applicable. Section
107 of the IPC defines what is 'abatement'. 'Abatement’ is in three clauses, 'aids,
conspires or intentionally-instigates.’ Now, all 'intentionally aids'. All the three are
again separated and given. In one word, 'Abatement' includes ‘aiding and
conspiracy' as well. So, this will definitely give a room for lawyers to argue, 'you have
not charged me under which provision of 107 of Indian Penal Code -- 107(1), (2) and
(3).' This is the usual mistake being committed by the police officers while trying an
offender under Section 109 of the IPC. They don't classify that you have aided or
intentionally-instigated or conspired. This problem again crops in Clause 4. | request
the hon. Minister to address to that issue.
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Again, Clause 5 directs 'other person' to participate. That is 'instigation'.
Section 107 of Indian Penal Code says, 'instigation'. 'Directs other person to
participate' means 'instigation.' You have already covered in the definition clause that
for what are all not defined in this Act is, we have to go by the Indian Penal Code. So,
| also request you to address to that clause.

Clause 6 is conferring 'powers of arrest, investigation and prosecution by an
officer of the State Government or the Central Government.' Now this is the problem.
The Gazetted Officers who are not well trained with the provisions of Criminal
Procedure Code are investigating the matter. 'Investigation' in common parlance or
under Cr.PC starts with Section 154 of Cr.PC and ends with Section 173 of Cr.PC.
The Gazetted Officer is not aware of these procedures. Normally, such an act, such
an offence, which is to be prosecuted with due diligence, if it is being given to the
hands of a Gazetted Officer who is not well-versed with the provisions of Criminal
Procedure Code, especially, Section 154 to 173, ultimately, the trial gets in an
acquittal. All the steps taken to prosecute them and to punish them will go futile.
This is happening in many of the legislations. This power of arrest and investigation is
being granted to the Gazetted Officer without knowing whether he is aware of the
Evidence Act, admissibility, relevancy. A Gazetted officer is not well-versed,
whereas, the police officers on a day-and-to-day basis knows what is the evidence,
whether it is relevant or irrelevant, whether it is admissible or inadmissible. This is the
problem with empowering Gazette Officers to investigate into an offence, that too a
serious offence of this nature.

4.00 P.M.

That is my view in the matter. As far as Clause 9 is concerned, the proviso says,
"Provided that nothing in this section shall apply to a warship or its auxiliary ship or a
Government owned ship employed for non-commercial service and is under the
control of Government authorities at the time of commission of the offence of piracy."
So, we are looking at the status of the ship. Now, let us visualize a scenario that a
person who is having the control of the ship illegally tries to commit an offence of
piracy. He gets the protection here. What we are trying to do is punish the person
who commits the offence, not the vessel. So, as the proviso stands now, if a person
having the control of a ship commits piracy, he will be excluded and cannot be
prosecuted. That proviso has to be considered by the Ministry once again. Then,
Clause 10(1) says that a person who has been arrested has to be sent to the
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Magistrate. The Magistrate can remand him for 15 days or seven days as the case
may be.

MR. DEPUTY CHAIRMAN: You may conclude now as your time is over.

SHRI N.R. ELANGO: Sir, please give me two minutes more. | would make just
important suggestions. Now, if the Magistrate finds that detention of such a person is
not necessary, he has to send him to the Designated Court. What is the purpose
behind this? Once the Magistrate finds that a person's detention is not necessary, he
has to release him. That 'not' is superfluous in my view. | only wish what sub-clause
(5) of Clause 10 says comes true, that day-to-day trial happens. That is never going
to happen, Sir.

With these words, Mr. Deputy Chairman, Sir, while | welcome the Bill, | would
request the Government to consider all these aspects.

DR. SASMIT PATRA (Odisha): Thank you, Mr. Deputy Chairman, Sir, for giving me
this opportunity. | needed just one clarification from you before | start. This is my
second term and technically my maiden speech. So, is it a maiden speech or six
minutes?

MR. DEPUTY CHAIRMAN: It is six minutes.

DR. SASMIT PATRA: Okay, Sir. | am just pushing my envelope. Thank you, Sir. |
will be quick. | have six minutes.

Firstly, | would like to thank the hon. Minister of External Affairs, Shri
Jaishankar, for bringing this Bill because this Bill is 75 years late. We have been an
independent country for 75 years. We are celebrating 75 years of Independence, but
India never had a domestic law on maritime anti-piracy. So, | would like to thank the
hon. Minister for bringing the law. So, after 75 years of Independence, India has a
law that takes care of it. | will be quick, Sir. | heard the hon. External Affairs Minister
very intently during his reply in Lok Sabha. Since this Bill has come after scrutiny by
the Standing Committee and after certain amendments that the hon. Minister has
been very kind enough to adopt in the Lok Sabha, many of the aspects including the
title of the Bill have undergone change. So, firstly, | have a quick pointer on the Bill,
at proviso 4. Proviso 4, which deals with punishment for attempt to commit piracy,
says, 'Whoever attempts to commit the offence of piracy or aids or abets or
conspires or procures for the commission of such offence shall be punished with
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imprisonment for a term which may extend to ten years or with fine or with both."
The second proviso, proviso 5 says, ''Whoever participates or organizes or directs
other persons to participate in an act of piracy shall be punished with imprisonment
for a term which may extend to fourteen years or with fine or with both." So, while
both may seem different, at times the overlap of law and the evidence that is gathered
over a period of time during a certain trial might, in a way, present a grey area. So,
there needs to be further clarity. | hope, the hon. Minster, in his reply, would clarify in
terms of proviso 4 versus proviso 5 as to what the fine line is that would demarcate
what applies to proviso 4 and what applies to proviso 5. Let us come to Proviso No.
8, 'The Designated Courts'. Hon. Minister, has also made an amendment, if | am
correct, that the Central Government will also consult the Chief Justices of the
concerned High Courts for undertaking these Designated Courts. My concern, Sir, is
that when we go through the Designated Courts and the Courts may get us a speedy
trial, it will again go through the process of judicial appeals of the High Court or the
Supreme Court. We have seen a number of times, especially when there were those
ltalian navy people who were arrested in Kerala and kept there, that it generates a lot
of interest. At the same time, the trial process can also be pretty lengthy. Apart from
that, the judicial review process, the judicial appeal process, could also extend. And
many a time, if there are persons from foreign origin, the consulates also get
associated with it. They also start sending legal help. It complicates matters. So, in
this case, though we have a structure, how is the hon. Minister hoping to navigate
through this entire process of judicial appeal even if we have very efficient courts that
are going to be designated ?

The third aspect, Sir, relates to the issue of jurisdiction. If | am correct, and
again | hope | stand corrected, the designated court will try offences committed by a
person in the custody of Indian Navy or Coastguard regardless of the nationality,
whether a citizen of India or a resident of foreign national in India. Further, the Court
will not have jurisdiction over offences committed on a foreign ship. Is that correct or
do | stand corrected? | think that is something | will look forward to the hon. Minister
to talk about.

The hon. Minister has already mentioned on the presumption of guilt in the Lok
Sabha. | have gone through it. So, | do not want to again ask him to repeat on
presumption of guilt. That has been very clearly identified.

One critical area regarding the death penalty has also been dealt with by the
hon. Minister earlier. So, | do not want to repeat it. It is a good thing that the death
penalty is not being made a mandatory clause. Now, there has been 'if' or 'out' that
has come in.
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| would now quickly like to come towards the issues. | do not have much more
to speak about it. In terms of India, what it is doing in maritime security and why this
Bill is important, let me talk about it. | had certain concerns and | shared them with
the hon. Minister. The security and growth for the SAGAR policy of the Government
of India has been proactive in terms of India's role as the next security provider in the
Indian Ocean region. This Bill will really help in terms of helping us to bridge this gap
of only 12 nautical miles to 200 nautical miles. My only request to the hon. Minister
would be that though we have this EEZ, that we talk about 200 nautical miles, what
happens between 12 nautical miles and 200 nautical miles? Whether this Bill is 200
nautical miles plus 12 nautical miles, which is 212 nautical miles or is it a total of 200
nautical miles from the coast of India? That is the clarity | would seek from the hon.
Minister.

| will now come to the closure, Sir. | have just a minute. | will not take more
than that. | realize the pressure that we have. The Indian Navy has participated very
robustly as part of a UNSC mandate. It is a 60-country group on piracy off the coast
of Somalia. We have got excellent relationships in terms of this kind of a concern.
My concern stands from Chinese aggression on the critical sea lanes in the South
China Sea. Though this may not directly impact the Bill per se because we have a
200 nautical miles extension, but when Indian vessels travel across international
waters, it needs to be also taken care of.

| will not take more time. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Message from Lok Sabha, Secretary-General.

MESSAGES FROM LOK SABHA

The Constitution (Scheduled Castes and Scheduled Tribes) Orders (Second
Amendment) Bill, 2022.

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule 101 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to inform you that the following
amendments made by Rajya Sabha in the Constitution (Scheduled Castes and
Scheduled Tribes) Orders (Second Amendment) Bill, 2022, at its sitting held on the
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14" December, 2022, were taken into consideration and agreed to by Lok Sabha at
its sitting held on the 21%' December, 2022:-

FIRST SCHEDULE
1. That at page 3, lines 5 and 6, for the words ""Sant Ravidas Nagar', the
word "Bhadohi" be substituted.

SECOND SCHEDULE
2. That at page 4, line 5, for the words "Sant Ravidas Nagar', the word
"Bhadohi" be substituted."

Sir, | lay a copy of the Bill on the Table.

GOVERNMENT BILLS - Contd.
The Maritime Anti-Piracy Bill, 2022 - Contd.

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Thank you, Mr. Deputy
Chairman, Sir, for giving me the opportunity to speak on the Maritime Anti Piracy Bill,
2022. Let me give a little background to the Bill. Since the Indian authorities under
IPC are allowed to take action only till 12 nautical miles from the coasts, piracy actions
committed outside the territorial waters do not fall under the jurisdiction of the Indian
courts. Therefore, this Bill is essential to prosecute people who commit acts of piracy
within the maritime region of the country beyond the EEZ, which is 200 nautical miles,
beyond the Indian territorial waters. The Bill will help us protect our vessels, its crew
members and Indian trade. With growing influence of India in the world, it has never
been more important to have a Bill like this. There are some positive points of this
Bill. Piracy attacks that are going on all over the world have been a problem. In 2021,
there were 132 pirate attacks. The number was even higher at 195 in 2020 globally. In
2018-19, India had stopped 44 piracy attempts and apprehended 120 pirates. We
have a vast coastline that stretches about 7,500 kilometres. Our country has lacked a
legislation to address maritime security concerns. Since the country lacked a
domestic legislation, piracy acts by foreigners outside the Indian waters had no
jurisdiction in Indian courts. Hence, this Bill will help us address the issue which had
been neglected in the past.
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Sir, now, | come to India's growing need for maritime security. The maritime
trade occupies a large part of Indian economy -- 95 per cent of Indian exports are
being shipped. The Committee to which this Bill was referred noted that there has
been a significant growth in piracy incidents since 2008. While we have lagged behind
in protecting our maritime region, recent developments such as the appointment of
National Maritime Security Coordinator are a significant progress. India has also set
up its first Maritime Theatre Command for better planning and military response with
an aim to have unified approach to fight any future wars. With the expanding
maritime role of India and its growing influence, this Bill will ensure that India has an
effective maritime security strategy.

Sir, | have a few suggestions. Maritime borders in India still remain less
guarded compared to land borders. All border forces have a clear mandate of serving
for land border security of the country whereas the primary duty of the Indian Coast
Guards is not to serve State Coastal Boards but to serve through the stretch of
territorial waters to EEZ. About 95 per cent of India's trade by volume and 75 per cent
by value is done through maritime transport. Many offshore energy assets and key
world trading ports are also located along the coast of India. We must extend
security in a manner that protects Indian coast from all vulnerabilities and makes State
Coastal Police more effective. Therefore, | urge upon the Government to focus more
on coastal security to protect our vast coastline and prioritize them equally as land
borders. Then, there is the point of 'one border one force'. The Group of Ministers
set up in 2000 was tasked to review the national security system in India. It had
recommended to enforce accountability and cooperation by adopting the principle of
'one border one force' for maritime security. Currently, the Navy is in charge of the
overall maritime security. The Coast Guards are responsible for overall coordination
between the States and the Central agencies for coastal border security. It has
jurisdictions over the territorial borders, contiguous zones and EEZ. State Coastal
Police has jurisdiction only over Indian territorial waters. But both the Navy and the
Coast Guards are under the purview of the Ministry of Defence and not the Ministry of
Home Affairs, the Ministry that is responsible for border management. This has
caused a problem of overlapping jurisdiction between the three authorities and a lack
of unity and coordination. | suggest to the Government to ensure better maritime
security by combining these forces under one Ministry for effective coordination
between them. Sir, the Coastal Security Scheme in India was implemented as a joint
effort by Indian Navy, India Coastal Guard and the State Coastal Police of States. In
the maritime domain, assigning responsibility for patrolling and surveillance of coastal
areas has been assigned to the States. Coastal States have large fishermen
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population that venture out into the sea to make their daily living and, hence, the
implementation of Coastal Security Scheme effectively would also safeguard their
interests and livelihood as well. Therefore, | request the Government to extend more
financial support to States under this Scheme to ensure better coastal security
measures. | believe that maritime security is intrinsic to our country's security and
geopolitical influence within the world order. | urge the Government to consider
these suggestions and implement a well formulated maritime security strategy that
helps strengthen the geopolitical situation of India.  Therefore, with these
suggestions, | support the Bill. Thank you, Sir.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, | support the Bill introduced by hon.
External Affairs Minister, namely, the Anti-Maritime Piracy Bill, 2019. Just now,
before the Minister introduced the Bill, our Finance Minister spoke about the
international trade. Nearly, 80 per cent of our international trade, we are doing only
by sea. Therefore, in these circumstances, this kind of Bill is very essential. This
should have been done earlier but anyhow having been introduced now, we are
supporting the Bill. Sir, why has this Bill been introduced? The Minister has said that
the problems are being faced in prosecution of pirates. India is a party to United
Nations Convention on the Law of Sea, 1982, ratified in 1995. It requires States to
cooperate in repression of Piracy on high seas or any other places outside the
jurisdiction. This is well-defined and | appreciate but, at the same time, the law says,
"Notification by the Central Government to confer powers of arrest, investigation and
prosecution exercisable by a police officer, Gazetted officer, State Government
officer; arrest of pirates and seizure of their ships and property on the high seas or in
any other place outside jurisdiction of India." At the time, when they drafted the Bill,
the Minister stated that they had consulted with various countries like Australia and Sri
Lanka. When Sri Lanka was consulted -- | want to bring it to the notice of the hon.
Minister -- at that time, action was taken on pirates, and | appreciate. But when
Tamil Nadu fishermen take their ships to the fishing, the Sri Lankan navy sometimes
come and attack our fishermen. Also, it is some kind of goondas, we do not know,
not a part of that navy but other people come. In our territory also when we ship, that
maritime incursion takes place. They attack and take their ships but what is the Sri
Lanka Government doing? When they seize the boats of our Indian fishermen for
these kinds of acts, they are put into prison and they are punished as pirates.
Therefore, many Tamil Nadu fishermen have been killed and there are so many things.
| do not know what sort of action are we going to take to safeguard our Tamil Nadu
fisherman? Whether they are pirates or others, we do not know. In the same way,
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the law, that we are talking about, the other countries are using that law to attack our
fishermen. That is why | am asking this. Many of our trade ships, when these go to
international waters, especially, at Egypt, when you go to Suez Canal, at that time,
our ships are attacked. | know, Sir, we have received a lot of complaints; when our
fishermen are attacked or killed there, to rescue them and to get compensation for
them also, their families are facing great difficulties. ...(7'/me Bell r/'ngs.)...
Therefore, | would request the hon. Minister to consider whatever past incidents took
place, those have to be taken up and compensation given. And also, the Tamil Nadu
fishermen's safety must be taken into consideration. Thank you very much, Sir.

SHRI G.K. VASAN (Tamil Nadu): Sir, this Bill relates to piracy, hijack, good sailors
and seamen in highseas. The majority trade of our country is going through sea. This
has been discussed in the UN Security Council that in high seas, in Special Economic
Zone, piracy should be curbed. Nigeria and Somalia coasts are mostly responsible
for piracy. From 2010, 2011 & 2012, we have seen worst incidents in our country
itself. As a Minister for Shipping, | would like to kindly tell our Minister that | am not
dwelling upon the subjects which our eminent lawyers told you. That is a separate
subject legally which | am sure the Minister is capable of handling. | only want to tell
you on sailors, their families, the persons who are caught in this piracy, how they are
arrested, ill-treated and are being kept in an inhuman way. The pirates even ask for
ransom to their families and the families suffer. Anybody who is caught in this is the
breadwinner of the poor family. Sometimes, it takes months and years for the
members to come out of this menace. In 2011-12, we have seen that for months
together families from all parts of India who were subjected to those piracy were
staying in tents for months in cold in Delhi to get justice. This kind of harassment for
the families should be stopped. It is because the need of the hour is this Bill. The Bill
is well-drafted. | am sure the coastal security needs more tightened enhancement. |
think the Minister will definitely...

7t STFUTRY : § AT GSHT W MUT HHI b I HUAT MIH H 91 7 By |

SHRI G.K. VASAN: Sir, at the same time, being from Tamil Nadu, | would like to tell
the hon. Minister about coastal security, coastal guards and naval force. Tamil Nadu
is a special State where fishermen are affected by the Sri Lankan Coast Guard and
are arrested in the name of crossing international waters. It is very unfortunate that
this is continuously happening. The fishermen are losing their livelihoods. The Central
Government and the Minister, though they are taking constant action, from the Tamil
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Nadu side, we request the Central Government to have a permanent solution for this
to save our fishermen who go to the sea for their livelihoods. Fishermen are not
pirates. They are poor people who go for their livelihoods. Our neighbouring country,
Sri Lanka should see them in a humanly way. Instead, they think that our fishermen
are pirates. Itis not so. Our fishermen should be helped by the Central Government.
They have to talk to the Sri Lankan Government and see to it that the coast guards do
not threaten our fishermen. ...(Time Bell rings. )..

Finally, Sir, this Bill is the need of the hour. It is well-drafted. | thank the hon.
Minister for bringing this Bill. Thank you, Sir.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you, Mr.
Deputy Chairman, Sir, for giving me this opportunity. Sir, it is a neglected area that
has been given a serious thought and a suitable legislation has been brought before
this august House. | appreciate the Hon. Minister for bringing forward this Bill. Sir, |
am, directly going into the provisions with regard to Clause 3 of the Maritime Anti-
Piracy Bill. Clause 3 deals with death punishment, if such a person is committing that
act. Death is a capital punishment which may not be accepted by the respective
courts, including our Supreme Court. Itis to be looked into. It may not stand the test
for legal scrutiny. Now, Sir, coming to Clause 3, it says, "In addition shall also be
restitution or forfeiture.” Both are contradictory. It cannot be both; it shall either be
restitution or forfeiture. Restitution cannot take place because restitution means to
restore it. That word has to be deleted. It is a major hurdle for us as far as future
legislations are concerned.

Now, Sir, coming to Clause 8, Designated Court, the designated court is
already a district court as specified. It is the original jurisdiction conferred on the
district court that is the Sessions Judge but the Magistrate has no role to consider it.
Likewise, the perusal of Clause 6 clearly shows that there is an ambiguity with regard
to investigation and prosecution of any person exercisable by a Police Officer. There
is absence of the designation of the Police Officer. It is a special enactment enacted
after a gap of 70 years. The hon. Minister has to give a thought to it. With regard to
the rank of this specific Police Officer, it has to be investigated by certain designated
Police Officer and not by the State House Officer or an Inspector. That is an
important aspect. It is not an ordinary matter. Under Clause 7 arrest and seizure of
property power has been entrusted to warships. Clause 7 deals with arrest and
seizure and it has to be entrusted. There is also an ambiguity in that also. It has to be
clarified. Now, under Clause 7, a necessity has been felt to strengthen and enhance
the presence of security forces, particularly, coast guard and aircraft. Clause 8 deals
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with designating with the Sessions Court to deal with such offences. If existing courts
are already designated for the purpose, they would face many problems. Instead of
this, it would be proper for the Government to set-up a separate Sessions Court for
the purpose of each State. Now, Clause 11 is presumption. It is against the criminal
jurisprudence. It is nothing but the burden of proof. The burden of proof has to be
decided. It is conferred on the accused and not on the prosecution. It is against the
criminal jurisprudence. It has to be looked into. Clause 9 deals with jurisdiction. The
jurisdiction is on two aspects. One is the territorial jurisdiction and another is the
persons accused. With regard to the identity of the accused as an Indian citizen or...
..(Time Bell rings.)...

Sir, there is no clarity with regard to Clause 12. Another issue and an
important aspect is that in order to resolve the issues which were not specifically in
this Act, the rule-making power is necessary. That was not mentioned in the
enactment. In the absence of rule-making power, in any ambiguity during the course
of the execution or implementation of the Act, that has to be resolved only by the
rule-making power or to make an amendment to the existing Act. The amendment to
the existing act is not possible. Rule-making can be done. It is better to incorporate
the rule-making power in this clause. Coming to the other aspects on...

MR. DEPUTY CHAIRMAN: Please. Please. ..(Time Bell rings. )...

SHRI KANAKAMEDALA RAVINDRA KUMAR : Sir, finally, my suggestion is that the
hon. Minister and the Government should have a comprehensive legislation so as to
determine the jurisdiction in case of international waters according to the norms and
guidelines of the international conventions. If any Indian citizen is attacked by a
foreigner, then it has to be dealt with the Indian Penal Code and not by this law.
..(Time Bell rings. )... In that case, it has to be dealt with by a separate law. So, a
comprehensive law is required.

MR. DEPUTY CHAIRMAN: Please conclude. You have taken more time. Now, Dr.
Amee Yajnik.

DR. AMEE YAUNIK (Gujarat): Sir, the Bill is quite exhaustive but the important points
that | would like to make are not on the procedures. Once the offence comes to the
notice and the authorized personnel go to the high seas, find the pirates, bring them
to the designated court and try them. That all becomes procedure within the
domestic arena. This is a law which we have brought right now. It is a resultant of
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the singing of the treaty, that is, Convention on the Law of the Sea. If | would point
out one statistics, for example, in order to make my point is that in 2010, 26 per cent
of piracy victims were taken hostage representing 1,181 out of a total of 4,185 victims
and 50 per cent of hostages faced increased levels of violence. Sir, the economic
cost for piracy acts are estimated huge beyond millions and then the insurance cost of
the vessels and what the private owners have to pay. Sir, this is one aspect of this
Act. Maritime piracy is a major concern today because 85 per cent of our trade is in
all these waters. We forget when we talk about piracy we are talking only of the high
seas. There are four more zones which are having sovereign right on that. So, we
can take any action on that. But, on the high seas, when you are trying to find pirates
and piracy is taking place, it is a unique way of conducting these kinds of offences,
and to catch these people who, sometimes have no national citizenship and to bring
them, this will require a very highly equipped personnel. So, | would request the hon.
Minister to look at these nuances because this Act is very, very different from the
other Acts, because here, once you catch the offence and the pirate people who you
carve them as offenders, once they come on the soil of India, then all these provisions
start. But, how do you use the extradition facilities and all that, the last Clause which
is mentioned here, that also comes once the pirates or the piracy offence being
detected and your personnel has gone and found these pirates and brought them to
the shore. So, Sir, these are the other things on which, | would think international
cooperation and continuous effort on the part of every nation and harmonising legal
systems of different countries, | think would go a long way to bring this particular law
into action or into fructifying the provisions of this Act. Yes, it is a little belated but not
that belated. We signed it in 1982. India ratified this United Nation's Convention. We
brought this in 2012 and then it went to the Standing Committee. But, it looks like
that it is like another Act which we have in our country. But the piracy happens on the
high seas which is much beyond the territorial waters. So, | think, it will become a
very unique kind of an offence. So, you will have to look into it as to what kind of an
offence will describe it as piracy because we are not looking at the piracy that
happened in ancient times or even a century back. The pirates today operate from
sitting on the shores. That is the data which | have seen, and these operations that
take place, sometimes, they have a mother ship and they take small ships to these
private people, and these private people's ships are raided and that is how the
ransom money is sought for and the goods are taken. Now, the trader cannot afford
to let his goods being taken away by the pirates; insurance is involved, there are other
agencies involved, regulatory mechanism is involved. So, | think more institutions will
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have to come into place internationally in order to see that this particular Act comes
into action and becomes successful.

Sir, | congratulate the hon. Minister that it is a very, very detailed drafting of the
Bill and all the Clauses here have taken care of everything, except that | would really
look at sub-Clause (k) of Clause 2(1) which says that a 'stateless person' means a
person who is not considered as a national by any country by virtue of its laws. Now,
when these definitions come to the designated courts, | think we also have to see that
these judicial courts are manned by experts who understand what the Maritime Law
is, what is piracy as an offence is and what is involved by a country when you are
talking about trade and trade facilities and trade goods which involved huge sums of
money. This will also bring the definition of sovereignty again into this. So, the
international law is embedded in a way in this particular Act. So, | would like the hon.
Minister to look at these issues when there is a further drafting of some rules on these
particular issues when the personnel are being inducted; who are these personnels
who will be going to the ships or crossing these waters which are beyond the
economic zones, where | think, they would not venture to come. This happens only
with private ships which are on the high seas. So, | would request the hon. Minister
to look into these minor details. But, they are very, very practical because these will
be the issues that will come internationally, and that particular person will take all
these defences in the court that | am not a national of any country. So, what happens
to that person who is a stateless person, which is mentioned here and what would be
the facilities available to such a person because he will also claim human rights and
also international rights issue as far as international territorial waters are concerned,
high seas are concerned. So, Sir, | would like the hon. Minister to look at all these
points when once the rules are drafted. Thank you very much, Sir.

SHRI MAHESH JETHMALANI (Nominated): Thank you, Mr. Deputy Chairman, Sir,
for giving me this opportunity to speak on this most important and long overdue Bill.
There are three reasons as to why this Bill has been introduced and why it is a dire
necessity. First of all, it is as a part of our international obligations to the U.N.. The
U.N. passed the convention on the law of the seas as far back as 1982, as the hon.
Minister pointed out. We ratified it in 1995. The time has come now. It is almost 27
years since our ratification, since we have a Bill. Firstly, the time is overdue.
Secondly, we need it for the protection of a very vital segment of our
population, for their protection. Both are concerned with the maritime activities. We
have a very thriving merchant navy. Indian crews not only serve on the Indian ships
but they also serve on the ships of many other countries. They are exposed to serious
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risks. These risks not only include capture by pirates, but our crews are also then
subjected to torture, to solitary confinement and, as a result of this, they suffer from
extreme post-traumatic stress.

Sir, apart from our merchant navy, we also have to protect our shipping
industry. Because of piracy, the shipping industry faces soaring costs. The first is the
rising insurance payments, the second is employing private security personnel for
onboard protection, and the third is payment of ransom demands. For all these
reasons, we require a strong law which both deters and punishes piracy.

Sir, there is another reason why this Bill is so important. That is, increasingly,
India is now most likely to be a future victim of acts of piracy. Piracy used to be
extremely prominent in the Malacca straits. The countries who were affected by it
namely Indonesia, Singapore, Thailand, Malaysia; these countries banded together
and they prevented it from happening in the Malacca straits. Then, it went to the Gulf
of Aden where Somalian piracy became rampant. It was almost a monthly occurrence
where you had piracy by the Somalian pirates. The Gulf states and some North
African states got together. The problem in the Gulf of Aden has now declined. Now,
Sir, the threat is that piracy will move eastwards and southwards in the Indian Ocean.
Therefore, India is most prone to piracy, to pirate attacks. Particularly, we should be
mindful of the fact that we have isolated areas like the Andaman & Nicobar Islands
which are prone to piracy. Secondly, we have a very large Exclusive Economic Zone.
There is a serious threat that pirates may combine with terrorists from Al Qaeda and
from ISIS to threaten the country.

Sir, there is a dire need for this legislation and these are the three main
reasons- -international obligations; our shipping industry and our merchant navy; and,
the possible threat from pirates in the Indian Ocean coming closer and closer to our
Exclusive Economic Zone.

Sir, a word on the Bill, | have absolutely no doubt that this Bill has been
extremely well drafted. The punishment section as far as the sentence is concerned,
the death sentences are not mandatory. The death sentence is an option. Depending
on the gravity of the crime, suppose pirates board a ship, rape and murder women,
then certainly there will be a death sentence. They are liable for a death sentence.
The death sentence provision is necessary. It will be used infrequently in the rarest of
rare cases, but it must be on the statute books. Then, Sir, Clause 9 is important
because many of our previous prosecutions were failing on the ground that the Indian
courts had no jurisdiction. As per Clause 9, any person who is apprehended by or is
in the custody of Indian Navy or Indian Coast Guard can be triable in India. Now,
jurisdiction has been extended to any person who commits an act of piracy anywhere
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in the world, but is arrested by the Indian Navy. So jurisdiction has increased. The
sentence is all right. | have only two queries which the hon. Minister may kindly have a
look at. First is the Definition Clause, which | think, my hon. friend, Mr. Tankha
pointed out that if this is an Anti-Maritime Piracy Bill, then, why bring in an aircraft into
2(1)(f). I am trying to conceive of a situation and the only situation | can conceive of
is where an aircraft is brought down and still floats on the ocean and then it is subject
to piracy. Alternatively, we are talking about sea planes. These are only two
conceivable situations as to why the Definition Clause includes aircraft in what is really
an Anti-Maritime Piracy Bill. Secondly, and the last point is, please see Clause 3;
whoever commits any act of piracy. Clause 3 punishes anybody who commits an act
of piracy. That is fair enough; sentence is prescribed. But let us see Clause 5 now.
It says, "'Whoever participates or organises or directs other persons to participate in
an act of piracy..." Sir, whoever participates in an act of piracy also commits an act
of piracy within the meaning of Clause 3. So Clause 5 is redundant. Secondly,
somebody who organises or directs other persons to participate in an act of piracy is
probably a worse offender than somebody who commits an act of piracy because he
is the mastermind. Clause 5 needs a relook, revisit and | respectfully submit that
Clause 5 ought to be done away with altogether; otherwise, it will create acute
confusion in the minds of both the investigator and the prosecutor of the offences
under this Act. Sir, | strongly recommend this Bill and | heartily congratulate the hon.
External Affairs Minister for introducing this Bill.

MR. DEPUTY CHAIRMAN : Shri Bikash Ranjan Bhattacharyya.

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, this Bill is really the
obligation of Indian Government to be a part of the global participant in the maritime
business. It is welcome. If it is an outcome of international convention, universal
human rights is more prominent and we being in the human rights regime, then how
could this definition of stateless person be there? Do we accept that anybody in the
world could be stateless? We do not visualise this conception. No one can be
stateless under the human rights regime which is against the human rights policies.
Therefore, this stateless person definition in my humble submission should be
removed. Otherwise, we will be recognising the situation which will have impact
otherwise in the other field of society. Then the question comes about the penalty.
Now the definition of piracy is very wide. | am not going to waste time reading this.
But what is the offence? It is, whoever commits any act of piracy. The act of piracy is
very wide. It says, ''Shall be punished with the imprisonment which may extend to
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imprisonment for life or with fine or both." | can accept. Then, this is a statutory
provision is being made in 2022 by the Government of India, with death or with
imprisonment for life. If such person is committing the act of piracy causes death or
an attempt thereof; even if, somebody alleges that he has attempted to commit
death, then, he will suffer death penalty! Death penalty is an obnoxious concept
which should be removed from the Statute. | would invite the hon. Minister to
reconsider this. Other punishments are quite harsh and sufficient. That can be
definitely inflicted upon the person who has committed an offence. And then, | am
one with Mr. Jethmalani that Clause 5 is absolutely redundant. It should be removed
from this. Otherwise, it will contradict both Clauses 3 and 4. Clause 4 says,
"Whoever attempts to commit the offence of piracy or aids or abets or conspires..." .
That includes everything. It further says, "Whoever participates..." . |If somebody
abets and commits an offence, he is a participant. Then Clause 5 is absolutely
unnecessarily given in this Statute Book. It does not reflect the proper wisdom. It
should be removed. The third one, which has also been discussed is that this will be
referred to the Designated Courts. Our Courts are already heavily burdened. They
cannot even discharge their regular function. Every day we are shouting of the arrear
of cases. Therefore, we have to find out a mechanism or we have to constitute an
independent forum for the purpose of deciding these issues, and that should be
manned by equipped judicial officers, not by the administrative officers. Why | am
saying so is because the presumption which they are saying is dangerous. Now the
presumption is on the accused. The burden of proof goes to the accused which is
against the basic principles of natural justice. The Supreme Court, in many
judgments, in many cases says that this shifting of presumption of the accused is not
healthy and is against the principle of natural justice. With these amendments, |
think, the Bill is a welcome proposition since it is part of the United Nations
commitment and we are participatory to that. With this, | support this Bill.

DR. FAUZIA KHAN (Maharashtra): Sir, Alfred Mahan has said, "Whoever controls
the Indian Ocean dominates Asia. This ocean is the key to seven seas'. In the 21%
century, the destiny of the world will be decided on its waters. Hence, this is a very
important Bill and | heartily welcome it. It fulfils the U.N. Convention on the Law of the
Sea. The legislation is good. It has been elaborately discussed in the Standing
Committee. There have been ministerial discussions on it. So, there is nothing that |
would like to comment on the legislation as such. Execution is the issue. India has a
very large coastline. It has the largest coastline than many countries. If you imagine
the high seas and the crime taking place on it, | was wondering how we would go if
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we wanted to rescue, how we would go to rescue the people who are actually
committing the crime and, after the crime is committed, evidence is needed. So, for
that, we need a very robust mechanism so that we are able to actually execute this.
My colleague here, Shri Sircar, was saying that we are extending our arm, but
actually the executive arm is much more important here. As far as the Maritime
Security Management is concerned, there is multiplicity of maritime stakeholders who
often work at cross purposes. We need to have adequate training of marine police.
We have to have adequate manpower for it. So, are we prepared with all this? This
is my question here. Punishment is not the aim of the law. Law should help us to
save lives from the aggressor. It should also help us to gather evidence for
investigation. Since every life is precious, these vessels on the sea may be small
fisherman's boats, they may be cargo ships, they may be yachts of big tycoons, but
every life is important and the responsibility of security should also be on the citizens.
We have got a lot of safeguards on land and in air; for cars we have got seatbelts, we
have air bags, etc. So, the onus or responsibility lies with person driving the car that
you should keep yourself safe. In the same way, we should have some safeguards,
whether it is a small boat or a big ship. They should have a dash camera. They
should have radios or some kind of GPS where there is network. | feel, all these
things should go as guidelines. These will be very important and hence they should be
made mandatory, because these will help, both in rescue and in gathering evidence.

Sir, I would not like to comment more on this, because it is a very good Bill and
a needed one. | will end with the words of Sahir Ludhianvi.

"SI I G &1 U Hee] &,
ST T Fv7cT] BT 8T 81 g !

This is the world today. We have to have a world where there is no war. Thank you.
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T STeR &1 JHar BIdT 21 ST 31ef UE a7l e 59 ISl &1 |l <201 o fadr
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&9 991 ST & 31R AR qda] a<hl W 91 9 & % 2012 H I8 9t goe gon
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fasT1, 2030 BT SBIH 3MSSCWTs fHATI In this, 150 initiatives were launched to boost

the maritime Indian sector. The hon. Prime Minister launched it in March 2021. It has

drafted the other significant consultation with over 350 public-private stakeholders,
comprising of ports, shipyards, inland waterways, State bodies. And, the Vision
serves as a blueprint to achieve the accelerated and coordinated target of the
development in the India’s diverse maritime sector comprehensively, including 150
initiatives. 39 TR A I& ABIR B! TRIRAT b1 Uclies 271 H I8 A g1 =rsdn g o
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gferarfed v o, # arear g o as faer St faen 9 am 9g ¥e1 81 favr gi-4rd
aui H 500 I I 31 WRCIAT BT STAGwG3ll & GRT YLK b1 7T &, $AlY
ITehT GREA Bl G BRAT 8AR folY R AT 31fereh Hecaqul 81 ST 51 §eR-2Td
HICTgH *RI & AR ool $© qul | G2 T H el IR 3cdh B "gey 20
gfrerd I W o 9¢) 8, fTId SR 39 IR & & had I 3R 9T 31
NATIHAT B

HBIqY, 39 [9d 3§ U HEd YUl 91d I8 HI &1 715 © b Sl 9gd IR <faTdha U
TRATST &, STH] FARIRG! fSHTST TP, <ih TS BIgC H fSeIATST B BT T
forar M| SR & forv SReEIRTd afex # 3mes et iR urgxdt w1 8rft, 39
T Bl TR fSBre far 3T © fb i g9R Alfcdd A5 & TRAT § ghft,
ITH PIF A SIS IG™T JHT AT IR fhae forg 89 I a9+ fb a8 $ersH
TSR 21 §AT 81 e, $9 dIST b 7Y Sl ST 0 &1 115 8, 98 .U, TSl &
MfEHet 101 & Ted TI DI T3 81 IARS - B AU AT TATH A Ve, 2002 B
&SIl B BT T [T S| STASRIAT, I AICTgH ursedl IR sthided
Feld & ol O a1 dRA BF It Ao B, 9T B FHRI & AU, I
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PBIPEH I 3Mh T TS &t ot Y 81 596 A1 ST ATshelsd sBIs-He ol
o 3R S Uec! S B3R U8l & IR H 91 faar foar 11 81 ST8Til &l udhe
BT AR R AR AT 3R TCRETD I 3fAal AXBR P gRT AP fhal
STETS Bl o BT I T b1 11 &1 I8T IR H Ueh Fallol Dl Sooied HRAT A, Sl
2.1 § ®8 T 8l For committing an act of piracy, one could have the life

imprisonment. But, if someone attempts to commit the offence of the piracy or aids
or abets or conspire then the person shall be punished with an imprisonment for the
term which may be up to 10 year.

So, it is a lesser offence; the punishment envisaged will be lesser. 31 Jgi Uh

Al I8 ATl § P Do 3 5l ghR &1 dwgei 7 81, a1 S9d! W IR
P B f%fl(’ there were very specific conditions relating to presumptions. The

condition number one was that the arms, ammunition, explosives and equipment
must be recovered. fth sﬂﬁ JHS condition STAT AT & “There is an evidence of use
of force.” Then, third is, ‘there is an evidence of the intended threat.” g fet
JHR BT 3D Iq~ BRI DI IT Heoll B DI BIRII BT SITYIHT Unless these
conditions which prima facie show some act of piracy that happened, even there,
the presumption, ‘unless the contrary is proved.... 9 UdhX RECIRPSESE] %, SESEY
3fex |1 3 gRRaT 21 BIST 1 B, ATl 39 914 Bl 950 W WY F 1 6T 1 Heh |

H U 91d FGT b &1 H 3MR 1A I e 3R Sl MY, Al 89RT ARBR
= 39 faug &Y die+ 815 STl & f3Ad I dheldd B & oIt T Aiersd S+
3R FIFeH T & IR ST Uoh RS Hex ToU™ H 9137 2, FOas gdR)
HiersH Yaefdcist & HUR Tdb UTIR SforasgTehe Us RATe W & o IR a-idh
TR W] ST | GOUAN BT HHGHT 81 81 Fabell 2, SAfY TfaSH a€ o1 T
D5 IR [T A1 2 [ I Fo 3R WA & 915 81 IADh HUR Dlg B fbar S
P | ...(T9T DI H3Y)...

eIy, AlH AT 7 oI gU, 3id 4, H I8 He1 Iig b vy & aRfy H
YEd gU B ISl 91 [IuiaR # I §U <19 89 §Hs W GRell &l 91d B o, Al 9
AT BT ST FRIE, TR &, S99 R ol gall a1ad § - 3 A1 a9 0Tz, I 9907 Sddl
AR & B, S dg1 | o1 31 21 3Afely H ol 91 [GugiaR dd gy alfdh fawy
&I IR § X8d §U Ho A18dl § 14 $9 AT H U 3R Q9T &, o] A1 &
Tre R W G BT ATSY AT o €, 98 gl BT ded g1 giRed <wl
SR 8, FTad! SR & Treaq IR ford@r § - "'STord Samg" It ool § )
AR g Bl H Ryth I8 e g fd Sk Aoy 59 [ & $HuR 9<l ue IR
et # fSETE IS T 8, IS 39 IR & STl & T4 IR SHRT U1 &1 AIRpiddh
AT 4 &, a1 AMer SR G 8|
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3 H H BBl BT §, SIAT ST, BISTAT W 7 U TR el AT, HHI-HH T
H MY A 8, A1 U I1 Wkl H8GH BIdT & 3R FHST H 781 AT 2 fBhRT P
e, ST foTU i = Uh oIS ol 2t -

Sl G197 @ WH<Y § I8 9] 3F Bl
foreg SirE v 77 o ft, agt fab=TeT 81 TR

R 39 I8 9 377 & d18 STef fhIRT 81T, G981 ST &1 GERT Wl 81T,
BEUEIC]

5.00 P.M.

2 ST (ITR Y<30): SUFHIYNT FBIS, 30 31 $9 HEdYUl (9l TR Fiel Bl
HieT T, 39 oY | AU g=are adl gl SHP A1 &1 § Uil uIeT B JRaT,
g8 AN HRATI! BT T THR A<h BT gl

Agicy, Ut Aergd ) fad, 2022 & Ga9 § A7 Ig he-l & fb g9
Tgol faeel Al & #31, ST, T, SII9dx o 7 9 faqw R, 2019 1 dld FH91 H 39
s b1 Ul bt AT IHP IURI I8 A8 G A1 A el e HHc
BT 9ol AT /=AM 11, BRAN, 2021 BT A Amel 9 Fafed wfST HAST 7 37U+
R At Sad 918 I8 faes I8t e | o 1= Bl

T2Igd, 39 f98d | SITRISNT Sl & Ggan AR ggrar e &R
e WR IR BAR AR H FgIad) 8RN AR 3F DI YR IR YISl Bl
ffafery # fora RN o) AR =ell bl I8 <@ AT 2 b gl Sobal Bl
HCHIY 2008 W 9¢ I8! &l 3G DI WISl H AMIHAT ¥ Fs! i §IRT 8Hel H U
g1 gfg <@l ST IET &1 YRIAT JRIY 31X AWIHT & 4T 7 & 41 IR & oy 8
T2 Gl BOIR STETS1 599 AT A SMANTHA SR &1 3G Bl WISl 3§ 91 g3 SIARE
FRATRT BT IURANRT I 319 TS SIPH3I 1 37U AT b &3 Bl Yd AR SIE70r Bl
3R WIFART & a1 7, S 3/ [&ar &1 9wy 2, fF o wRa & ufeend ae 4
IAD! ASTId! g ST &, S BHAR SISl & folv SUTeT WaxT &9l 81 319 39
4RI & 3 & a1 | BHARI ~Tdl IT TR DICITS S ST8TSll bl T Y& HaT
B Fh |

S ARE & B T BN DI g8 I 15 BRANI, 2012 DI Bl & Gl TPIAR
ST 3R 31919 f[ddb! el & ehRT 86X A A8l Ths & fol¥ T o, I He
TeHT 19§ FeTSY Bl 3R TN T H A8l Ydhs T, dled THI ST AHAT
REETTYR A ST 92 <ifgd Sa” TARST da-dt 9 galll A8IGd, I Scell $I STalol ol
STETST R JH11d &1 JX19, FedTeR AR iR a-fifAferaml e7dR = SieiRe I+ 81 3119
DI el AR DR BT DR Sl $HD I18 I IR ARG U IS § B all, Al
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I8 DY AT Tb Tl Ugd b1, R THR A<IRIIE I BT Bl aois ¥ AR DI
391 <21 H ScTerd! [l & RIcATh HAHT gva B TSTl THH DIl Alshgraii
3R SIIRRTEY BTl 2T - GRAIY (YRATC BT 3 JAMISI) 7 21 7S, 2020 Bl
3T T o6 SaTerdl A9 UR IS JATURTED GG HT 3d WIRA H el gel Ah AR
S R HTIATE! 3Tl # 8RN SHfery H A1 w31 St & q97s W <1 § 13 3+ 39
RE 1 fdel ATy, 3T 81 dTell §9 <IRE DI T3 bl b+ Bl BH Ul fha &

AT IUAATART Sf, 39 #regd | § A= #730 St § e =g &
T AT AT ¥ FB HN s @l ¥ 39 9t 7, 391 fadrgs 9 < it st
g, S DA DI GIR B AR Y, I I§ 98k 81N AR &9 94T Feld? sqD1
FHT DV, 1 5 3R WY AT T&TH BRI

$1 TR] P A1, H Ul I IS W GH bRal gl oI WA, I WRd !
SEUCIC]

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Thank you, Mr. Deputy Chairman,
Sir, for the opportunity to speak on the important Bill, Anti-Maritime Piracy Bill; and
the name, as, | think, was mentioned in the House has possibly been revised, the title
of the Bill has been revised as 'Maritime Anti-Piracy Bill'. Honestly, | don't think this
was required. Whether you say, 'anti-maritime piracy' or 'maritime anti-piracy’, it
means the same thing. ... (Interruptions)... But in some wisdom, ...

MR. DEPUTY CHAIRMAN: Please, please.

SHRI G.V.L. NARASIMHA RAO: Let me speak. When you say, Anti-Drug Trafficking
Bill, it is not anti to drugs. You have to look at the whole word, the two words
together as a phrase. But in wisdom, if the Committee had recommended and it was
accepted, | think, we all will go along with that.

| would like to, first of all, congratulate the hon. Prime Minister for bringing in
such an important legislation into this House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAQO: No, | think, the inspiration for the Bills clearly comes
from hon. Prime Minister. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...
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SHRI G.V.L. NARASIMHA RAQ: | know you have a problem with our Leader, but the
whole nation, the whole world is saluting him. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAO: | mentioned the name of hon. Prime Minister ...
...(Interruptions )...

it STHUMRT : @iIST, Hie IR 98 &R 3MYA H 91d T B ... (Interruptions)... Mr.

G.V.L. Narasimiha Rao, you address the Chair. ... (Interruptions)...

SHRI G.V.L. NARASIMHA RAQ: Certainly. Sir, as the Minister for External Affairs, Dr.
Jaishankar, has piloted the Bill, he has brought the Bill into this House, but clearly,
the inspiration comes from the Prime Minister because | would like you to know why |
took the name of Prime Minister, Mr. Modi. He has become Prime Minister in 2014.
But in 2011, on 26.11.2011, when he was the Chief Minister of Gujarat, he addressed a
'Global Maritime Security and Anti-Piracy Conference' in Gandhi Nagar, and he
articulated vision for it. So, this Bill predates his even assumption of office as Prime
Minister. Therefore, | took his name. And, it is the Prime Minister who in 2011, as
Chief Minister of Gujarat, said a couple of things which | will read out, which is very
important, 'Both piracy and sea-bound terrorism have become more common in the
last few decades. This has further gone up due to global proliferation of small arms.
All this has added to maritime vulnerabilities." This is a vision that predates even his
assumption of office. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Jhaiji, please. ...(/nz‘erru,oz‘/ons)...

SHRI G.V.L. NARASIMHA RAO: Also, as the President, when he recalled, the hon.
Prime Minister, when he spoke at a UN Conference at UN Security Council meeting
during India's Presidency of the Council, in August 2021, which is a first for this
country, for the Prime Minister of this country, he articulated, he made five proposals
for global maritime security. And what are these five points? These are, one, to
remove barriers to legitimize maritime trade -- certainly this is one such barrier and
we are trying to remove that barrier through this legislation -- second, peaceful
resolution of maritime disputes in accordance with international law, third, jointly fight
maritime threats from natural disasters and non-State actors, four, conserve maritime
environment and marine resources and five, promote responsible maritime



186

[RAJYA SABHA]

connectivity. | would let them feel a little more jealous because the outcome of this
meeting was a presidential statement on maritime security that was piloted by India.
...(Interruptions ).. This was the first such UNSC product adopted by fifteen member
States unanimously with a holistic view of maritime security. So, today, with this
legislation, we are not only putting in place a domestic legislation, we are also
accepting some leadership of the comity of nations which have such a legislation in
place.

As the hon. Minister, Shri Jaishankar, mentioned at the outset, we are also
doing this as a part of our international obligation of UN Convention on Law of the
Sea. | was looking at the original document of the Convention. It has article 101
which defines piracy and also identifies who a stateless person is. | have seen some
of the Members getting quite rattled about the definition of a 'stateless person'. You
are qQuite rattled. ...(/m‘errupz‘/ons)... In this legislation, a stateless person is
recognized, is listed as a person who is not considered as a national by any country
by virtue of its laws. And if somebody who is residing in this country, who does not
belong to this country or any other country, commits an act in violation of this
particular legislation, do you want to let him off? If a person living in this country
indulges in piracy and claims that since he is not a citizen of India or any other country
this law does not apply to him, will you let him off? This is what such criminals can
do. This is certainly a provision that is required to make such people also
accountable to this particular law.

it oY fram} (JTSRRIT) « 6%, A1) Ud @S i e 2

MR. DEPUTY CHAIRMAN: No point of order, please. You have not quoted the rules.
...(Interruptions )...

SHRI G.V.L. NARASIMHA RAQO: Sir, | do not know if it was intended or unintended;
some Members referred to this as 'Anti-Privacy Bill'. This is an 'Anti-Piracy Bill'. |
hope it was a slip of tongue, but if it was meant in a derogatory way or to raise
questions at some people outside this House, let them not be misinformed. This is
the 'Anti-Piracy Bill', not 'Anti-Privacy Bill'. If it has not gone on record, | would
request that the document be corrected, though it may be a mistake.

Sir, this legislation is very important. As | said, it is a thought process. We
have repealed a number of laws in this country because many of them have become
completely archaic and irrelevant. | would like to certainly congratulate the
Government for bringing in a Bill that is more required to ensure that there is no piracy
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and piracy does not go unpunished. | would like to seek a clarification though from
the hon. Minister because | think he is a very erudite person. ...(Interruptions)...
Article 102 of this UN Convention is possibly not a part of this legislation. If it was so,
why was it not considered? | would like to really understand that. | would read out
that particular article. Article 102 says, "Piracy by a warship, Government ship or
Government aircraft whose crew has mutinied and taken control of the ship or
aircraft are assimilated to acts committed by a private ship or aircraft." There are
some instances of neighbouring countries possibly using their warships or possibly
using their Government ships for activities that can be categorized as piracy. So,
would this legislation enable us to punish even such acts of piracy or would that be
out of the framework ?
Sir, thank you for the opportunity.

SHRI SANDOSH KUMAR P (Kerala): Thank you, Sir, for allowing me to speak. The
Maritime Anti-Piracy Bill, 2022 is a welcome step initiated by the hon. Foreign
Minister. | support the Bill. Since it is a part of our international obligations, there is
no point in giving a detailed lecture on the relevance or the importance of the Bill.

| take this opportunity to point out three things. Number one is related to F.I.R.
Section 154 of Cr.P.C. speaks about F.I.R. As you all know, all proceedings begin
with registration of F.I.R. So, there must be a provision for online registration of
F.I.R. At present, we don’t have this facility in India. Except in cities like Mumbai, we
don’t have this facility. This is not applicable to maritime crimes also. So, online
F.I.R. must be incorporated either in the Cr.P.C. or in this Act.

My second point is on the definition of piracy. Clause 2 speaks about what
piracy is. A lot of things are there. | would like to draw your attention to Clause 7.
Some of the fellow speakers have also pointed it out. [t says, 'the person may
generally or on suspicion...".  And Clause 15 (2) says, 'no suit or other legal
proceedings shall lie against the Central Government or any State Government for any
damage caused or likely to be caused.' This area is ambiguous. What | suggest is
that a lot of fishermen are there in the sea. So, it may not be misused. Hence, there
must be clarity on this. While preparing the rules and regulations, what is not piracy
should be clearly explained. This is what | would like to suggest.

My final point is regarding Clause 3 (ii), which is related to punishment. [t
says, 'with death'. As pointed out by some of my fellow speakers, it may not be
legally correct. But my point is something different. Do we actually need capital
punishment? One hundred or more countries have already abolished the system of
capital punishment. So, when we are initiating this kind of legislation, that too in 750
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anniversary of India's independence, can you re-think about capital punishment?
Most of the countries have already abolished it. | think most of the progressive
legislations stand against capital punishment. So, | request the hon. Minister to think
about this also.

This is all what | want to say. | don’t want to make any political comments on
this Bill. It is a welcome initiative taken by the hon. Minister. | support this. Thank
you.

Y ITHH : 27t S8 TR §A Sfl, H 3170 a3 gl &l ot Iar1 arear g
SIg 959 PaefS 8l I8! AT, T I A9 AT, 59 b 77149 AT €S U8l 3771 A1y
AT TP U b [T BT FHY 81 AT Uep HTC ¥ 791 GTef WeH PR |

1l e ARR A (F1icd) : R, q91 <114 e § i)
St STuTfa : F811 ...(FaL™)... T e ...(FagM)...

SHRI SYED NASIR HUSSAIN: Thank you so much, Sir, for giving me this opportunity.
| would like to congratulate the hon. Minister on bringing this Bill. India has already
ratified the United Nations Convention on the Law of the Sea. | would just like to
make two or three points.

One is that the Bill applies to all parts of the sea adjacent to and beyond the
limits of India's EEZ. Therefore, it will apply to high seas which is the area beyond 200
nautical miles from India's coastline but not in our exclusive economic zone. Piracy
and attack on our fishermen happen mostly within the exclusive economic zone, so
excluding the zone would be against the interests of our fishermen. | request the hon.
Minister to include a clarification with respect to the inclusion of EEZ.

Two, the entire law involves a lot of Ministries. It involves the Ministry of Home
Affairs, the Ministry of External Affairs, the Ministry of Defence, The Ministry of
Shipping and the Ministry of Law and Justice. There should be some mechanism for
speedy coordination, so that the law can be implemented in a proper way.

Three, we need to have Standard Operating Procedure, so that immediately
after the Bill is passed, it can be implemented immediately.

Finally, | would like to make a request to the hon. Minister. In Sri Lanka and
Pakistan, it has been a habit to arrest and harass our fishermen. Many of them are
still being harassed by them. We should develop a proper mechanism to see that our
fishermen are protected in our seas. This is what | would like to recommend and
submit on behalf of the Congress Party. Thank you, Sir.
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LT.GEN. (DR.) D.P. VATS (RETD.) (Haryana): Thank you, Mr. Deputy Chairman,
Sir, for granting me an opportunity to speak on a Bill where legal luminaries have
given their opinion.

| would like to highlight the points from users' point of view. And that point of
view is: Who's to deliver? An hon. Member cast a doubt what happens if you arrest
somebody under suspicion. Second, death penalty should be abolished. Basically,
piracy is also an act of terrorism. When a terrorist is about to take on you, it is a
matter of seconds, and you have to take the decision whether to fire or not to fire. In
such a scenario, collateral damage is likely to be there. | am grateful to the hon.
External Affairs Minister that he has granted some immunity to the people in uniform.

Hon. Member Tankha ji had cast doubt on India's potential to man the high
seas. We should not forget that we are making indigenous aircraft carriers,
indigenous nuclear-propelled submarines and Agni-V. "AT&T g dl gATHA 1" India is
a maritime nation and, as has been mentioned, the Indian Ocean is spread over
7,36,00,000 sq km with 7,000 km coastline. We are located in such a way that 80 per
cent of the world trade passes through the Indian Ocean. We, as a trading nation,
also depend more than 90 per cent on sea whether it is for oil or petroleum or even
minerals in sea bed. Therefore, this Bill has been brought forward. What is maritime
piracy is defined in accordance with UNCLOS Article 101 as any illegal act of violence
or detention, or any act of depredation, committed for private ends by the crew or the
passengers of a private ship. It may also be the intention. | would like to make a
comment when piracy takes place at high seas beyond India's EEZ. Up to 12 nautical
miles, it is the responsibility of the Coast Guards. Up to EEZ, again, there are Coast
Guards and the Navy, which overlap. Beyond EEZ, it is the responsibility of the Navy.
Here again, there was a doubt of overlapping. In operations, unity of command
comes. For all practical purposes, the Coast Guards is also a military unit. BSF is
manning the borders but BSF comes under the command of the Army during war.
So, there should be no doubt about it.

Then, | would talk about our naval history, certainly of Chhatrapati Shivaji or
Rajaraja Chola. Our Chairman has just been to Bali. We have a very rich naval
history. In the same way, we have the potential to grow. Whether it is under Quad,
we have been doing combined exercises with 60 nations under the directions of
UNCLOS. We have manned the seas with the help of our friendly nations also. That
way, our responsibility is likely to increase with Sagarmala. As a counter to String of
Pearls, we are developing our capabilities by involving our neighbours and this
potential has to increase. In fact, the search for sea routes to India by Europeans
changed the course of history for mankind. Today, most of the external trade is
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through sea routes. Therefore, it is a little surprising that we have not been able to
pass a legislation. Enough has been spoken on it. We have made a commitment. In
1982, we signed it and then in 1995, we ratified it. So, it has been delayed. | am
thankful to the hon. External Affairs Minister that he has brought forward a very
exhaustive Bill.

Here again, | would talk about death sentence. Delivery of justice should be
quick and it should be just and deterrent. | am very much in favour of death sentence
because wherever the punishment is deterrent, crime rate is less like Saudi Arabia
and wherever laws are lax, crime rate increases. The people who are firing on you and
who are pirates do not follow democratic rules. Therefore, you have to react in such
a way. It should be exemplary so that others do not commit. Now, | would not like to
cast aspersions but there are so many amenities in jail. There have been reports that
people are enjoying it. We have to give a deterrent and exemplary punishment. Need
of signing this Convention has already been spoken out. As the hon. External Affairs
Minister said, the Bill and the Official Amendments as passed by Lok Sabha were
prepared after extensive consultations with other concerned Ministries including the
Ministry of Defence, the Ministry of Home Affairs, the Ministry of Shipping, Indian
Navy and Coast Guards. The amendments introduced by the Government and
approved by the Lok Sabha have incorporated the recommendations that the
Standing Committee has made after examining the draft Bill.

MR. DEPUTY CHAIRMAN: Please conclude, Dr. Vats.

LT. GEN. (DR.) D.P. VATS (RETD.): SOPs stand and the External Affairs Ministry
would be coordinating with them very smoothly. Sir, | support the Bill.

MR. DEPUTY CHAIRMAN: Now, hon. Minister's reply.

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. JAISHANKAR): Mr. Deputy
Chairman, Sir, first of all, let me welcome all the views of 19 hon. Members who have
spoken today on the Bill and each one of them has expressed support for it. |
welcome that and, | think, it underlines really how much this Bill is in our national
interest. The main concerns have been shared by everybody that today there are
more Indian ships in waters, more Indian trade being done, more Indian crews, not
only in our own ships but in other people's ships. As Sudhanshu Trivediji pointed out,
we had the case of M.V. Alondra Rainbow where we could not successfully prosecute
a case of piracy because we did not have a law. | think, all hon. Members also
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recognize that we have an obligation under UNCLOS and that this has taken us 27
years to do, but better late than never. So, this Bill is timely, and that is widely
recognized.

With your permission, Sir, | would very quickly run through certain individual
points which Members had raised. | know some of them, for various reasons, are not
with us right now. Vivek Tankhayi, first of all, brought up the issue that a reference to
aircraft is not necessary. | just want to highlight that actually in Clause 2(j)(ii), there
is a reference to seaplane and other aircraft because ships do carry planes and you
can also have seaplane piracy. So, the idea of an aircraft -- | think, Mahesh
Jethmalaniji also raised that issue -- is not entirely fanciful. | think, that is a provision
that we had to make. The second issue which he raised was, what is the procedure
for restitution and forfeiture ? It is very clear under Clause 7 (i) of the Bill that this is by
court order. The third issue he raised was, how would you align possible death
penalty, rarest of rare cases, with countries where death penalty is outlawed? Now,
typically, what happens is, in such cases, if there is an extradition issue and the
country, where death penalty is outlawed, seeks from us an assurance that we will
not impose death penalty, we will give such an assurance. So, what we have done
is, we have kept the provision. There could be occasions -- none of us want it --
where the rarest of rare penalty may be invoked. Therefore, we have to make
provision for it but we have given the flexibility to the court and we have also created
both an extradition provision and a reciprocity provision so that if that is a condition
for extradition, we would naturally go with that. Then, there was his concern about
Article 7, whether it involves planning. Actually, Article 7 deals with suspicions where
there is somebody engaged in piracy. So, that is, perhaps, a slight misunderstanding
there. Regarding Designated Courts, there are already Designated Courts in certain
other cases like the Prevention of Money Laundering Act and the National
Investigating Agency Act. These have been constituted in consultation with the Chief
Justice. So, we have followed exactly those precedents in this case. His final point,
which is, he said if a ship is carrying ammunition, would you then assume that it is
going to do a mala fide act? It is not just a question of carrying ammunition. In fact,
the provision here in Article 11 (a) also says 'there is reasonable grounds.' So, just
carriage of ammunition is not a crime. There has to be reasonable grounds. As well
as, there are two other provisions about evidence being there on the basis of which
there is a presumption of an offence likely to be committed.

Sir, if | could move to Shri Prakash Javadekarji's views, one he explained very
well that as to why we need the law. He, | think, rightly highlighted the importance of
the Standing Committee and its contribution here. | also appreciate that very deeply.
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Then, Shri Jawhar Sircar asked whether this is applicable only to Indian ships. Noj it
is not. It is applicable to any ship in the jurisdiction where piracy is committed and
where the authorized personnel from India have taken action. Now, as to who is
authorized? | think the Bill is very, very clear. Clause 2 (1) (a) makes that very clear.
He asked about other aircraft. | think sea crafts and there could be other aircraft also
there. Now, who executes the provisions? | think, again the Bill is very clear that only
the authorized personnel can execute the provisions of the Bill. So, there is no
concern out there. The jurisdiction, | think, has been laid out very clearly. And,
where the presumption issue, Clause 11 is concerned, | want to highlight that the
presumption is not an open-ended presumption. The presumption says very clearly
that there should be arms, ammunitions, explosives and other equipments recovered
where there is reasonable ground to presume mala fide intent. There is evidence of
use of force, threat of force and there is an evidence of an intended threat of using
bombs, arms, firearms, etc. So, the presumption is backed up by two sets of
evidence and as also the fact that there are reasonable grounds to presume. He also
asked as to how many cases of piracy there have been so far involving India. | have
two sets of statistics. Between 2008 and 2011, there have been 27 incidents in which
Indian crew members were involved. Sir, 288 Indian nationals were involved in these
27 incidents. Between 2014 and 2022, 155 Indian crew members were involved in 19
cases. The most serious case, of course, we had was in 2017 when we had an Indian
Ship called 'Al-Kausar' which had been pirated off the Island of Socotra. This was,
particularly, a difficult case for us but this is to show, the numbers show as to why we
need this Bill so badly at this point of time. If | could move then to Shri Elango, he
again enquired as to what is the procedure for forfeiture of property. | think, again, the
answer is very clear that this is done under court orders. Then, there were a number
of Members who raised this issue of Clause 3, Clause 4 & Clause 5 that somewhere
there is overlapping and somewhere there is confusion. This will create problems
possibly in courts. People said that there is a grey area and even the lawyers will
benefit by this grey area. |think a lot of thought has been given, both by the Standing
Committee and by the Government, by the lawyers of the Government, by the
practioners of prosecution and people who deal with shipping. We have in each of
these cases, clearly identified the key action and graded a punishment accordingly.
So, Clause 3 is whoever commits an act of piracy, Clause 4 is whoever attempts to
commit an offence and Clause 5 is whoever participates, organizes and directs. Hon.
Mr. Deputy Chairman, Sir, | would submit to you that commits, attempts to commit
and participates or organizes or directs are all three different types of actions with a
different level of gravity and therefore, a different level of punishment, if found guilty.
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There was the issue also about as to who will investigate this. | think, it is very clear
from the legislation intended, the Bill proposed, that the Police Officer is the key
person and we will, obviously, assume that in such cases, they have the competence
to do that. In this regard, | think some Members raised this issue as to what should
be the rank of a Police Officer. We have not specified it because we have gone by
CrPC where even a Station House Officer can file a case in such situations. So we
have left it. There is already a pre-existing code and a criminal procedure. It is not for
legislation to necessarily act to that. | think, we will leave it to the general legislation.
Then Dr. Sasmit Patra, of course, began by saying that this is after 75 years, too late !
| cannot disagree with him. | can only say that since we have come into Government,
we have tried to push this as strongly as we can and the results of it, we have seen
because it is a widely recognised requirement. The four-five grey areas which he had
mentioned, | think, | have answered. In terms of the Designated Courts, will there be
a long process of appeals? This Bill cannot solve that problem. That is a problem
which is part of a larger judicial issue. So | think what we can do is to set up a remedy
in line with other similar legislation and then, we naturally keep hoping that judicial
processes will move faster. Do we have jurisdiction on foreign ships? This was the
question he asked. The answer is 'ves'. In our jurisdiction, if an act of piracy is
committed, we have jurisdiction. And finally, the question he asked was: Is it 12
nautical miles? Is it 200 nautical miles? | will actually answer him; it is beyond that. If
you look at the provisions, the provision is, actually, high seas, which includes the
EEZ and all waters beyond the jurisdiction of any other State. And this is laid out in a
further provision that if any of our ships, actually, find that there is an act of piracy
committed and the authorised personnel have taken action there, then, it becomes a
jurisdiction of India.

Now | will move on to Shri Ayodhya Rami Reddy Alla. | think he made a very
important point about coordination. One other hon. Member mentioned that we have
a Fusion Centre. The Fusion Centre in Gurugram is helping with coordination. But
once we have our own legislation, it will help us to do more international cooperation
and, | think, that is a common point which all the hon. Members raised.

Then Dr. Thambidurai raised two issues. One, he brought up the Tamil
fishermen issue. | can understand his concern. It is a very legitimate concern. It is a
matter to which the Government of India has given the highest priority. We have
worked very hard to ensure that these incidents, which happen there, are avoided
and when we have situations, where our fishermen are detained, we have worked
hard to get them released. | understand the hon. Member's concern. | want to tell
him that the Government of India is fully committed to ensuring that the interests of
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our fishermen are protected. But | do want to clarify that they are not treated as
pirates. So, there is really no relationship between the fishermen's issue in that sense
and the Bill under consideration.

Then, | come to Shri G.K. Vasan. Having been the Minister of Shipping
before, he brought up the issue of sailors and their family. | think that is a very
legitimate issue; wherever there is a detention and sometimes, they may not be
detained by pirates. For example, we have a ship right now which is detained in
Nigeria and many hon. Members have taken up that case with us. We understand
the plight of the people, the anxieties of the family. We have ensured full legal
support in the case of that particular ship. But whether it is those instances or the Sri
Lankan fishermen, | would like to assure all hon. Members that the Government of
India is completely and fully committed to the interests of his citizens.

Then Shri Ravindra Kumar brought up a set of issues. One of them was
whether death penalty would be accepted. | have answered that many States do
accept death penalty, some States do not accept death penalty. | think we will look at
that situation, but we have to make up our own mind. We cannot pass a legislation in
this House because some other country had outlawed death penalty. We will pass
whatever is the interest of India and the requirements of India. And in the rarest of
rare cases, death penalty is applied and that is the thought that has guided us in that
issue. Then the issue came up on restitution and forfeiture. There is a difference.
Restitution is provided to pirates where pirates are using a ship which they have
captured; forfeiture, in case, their own ship is involved in the process. But, then, |
have answered the one on the rank of police then, about the designated Court which
he had raised, | have given precedents where we have mentioned. On presumption,
as | said, we are not looking at open-ended presumption. There have to be
evidence, there has to be recoveries if that presumption is to be validated. And, on
the matter of jurisdiction, | think the Bill is very, very clear. Amee Yajnikji, | think,
brought up the issue of a domestic follow up which is a very valid point and, more
than that, as for international cooperation, | think, she is absolutely right. Ultimately,
if the numbers today have come down, if you can see from the numbers which | have
given, those numbers have come down because international cooperation has got
stronger and we can be more credible as an international partner if we have a law.
That is why, today's consideration of this Bill will strengthen our credentials as a
partner with other countries to make sure that the world is more piracy-free. She also
mentioned the issue as to who will man the courts. This is left to the advice of the
Chief Justice concerned. When we set up the designated courts, it will be done in
consultation with the Chief Justice and we have no doubt that the Chief Justice will
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make the appropriate decision in that regard. Then, Mahesh Jethmalanijimade some
very valid points about it being an international obligation involvement of a large
number of Indian cruise and the possibility that the piracy will shift closer to the Indian
Ocean. And, regarding jurisdiction also, | think, it was important that he recognised
that our jurisdiction is wherever our authorised personnel have taken action. | have
clarified the point both about the aircraft as well as about the gradation of offence
and, therefore, of punishment. Then, Sir, Shri Bhattacharyya brought up the issue of
cause of death penalty. He was strongly against it. It is his privilege to have that
view. But, there are others, including some hon. Members, who have a view that a
provision for a death penalty is a deterrent and certainly is a deterrent against causing
death. So, that is also a point of view. And on the Designated Courts, which he
raised, again my answer is that the Chief Justice will be consulted. Fauzia Khanji
raised the issue of developing the skills to enforce this Bill when it becomes law. |
think that is a very valid point. It is also a point which other Members have made in
the other House. So, our expectation is whether it is shipping or whether it is Navy or
the Coast Guard, once this Bill is passed, they will be actually, in a sense, training
their people and once the Designated Courts are set up, then, | think if there is any
prosecution involved, we expect this to be addressed in a very professional manner.
Then, Sir, | would particularly like to thank Sudhanshu Trivediji for some of his
remarks, particularly, his highlight about the Alondra Rainbow case as well as the fact
that 11 per cent of sea-farers in the world today are India. So, we are not only
protecting Indian ships, but also any ship under attack anywhere in the world from
pirate is, probably, going to have some Indian crew. So, it is for us, today, a global
problem. It is also an interesting point he made that ships come to India for ship
breaking. And, that is also an industry that we have to protect through strong anti-
piracy laws. Then, Sir, Shri Ramji referred to the Italian marine ship. | think that is
now behind us. But, it is precisely to have legal clarity that we need legislation of the
kind that we have submitted. G. V. L. Narasimha Raoji pointed out the fact that
Prime Minister chaired the Security Council Meeting on Maritime Security. It was for
the first time. That sent a very strong message about our seriousness in this domain
and | think that seriousness will be taken by the world at face value when we actually
pass legislation like this. Otherwise, it would look as though we are saying things, but
we do not have the laws to back it up. So, his connecting the two is a very important
insight. Sandosh Kumarji made two points which are--with your permission, Sir, |
would say--beyond the limit of this debate. Whether we should have online FIRs,
whether the capital punishment is appropriate or not, that is not a subject for today’s
discussion. But, | don’t share his view that Clause 15 is ambiguous and there is a
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scope for misuse. If you look at the ‘authorised personnel’, they are very professional
people; we are talking of the Navy, the Coast Gaurd, the officers of the State
Government or the Central Government, who are specialised in this. | think, we
should have faith in our forces, not just on this issue but generally we should have
faith in our forces. | think, his apprehensions perhaps are not justified.

Nasir Hussainji asked me: Does this apply to EEZs? Yes, it applies to EEZs. It
applies from the moment you leave India outwards through our waters, through EEZ,
beyond EEZ and any place where our authorised personnel legitimately make a
detention. His points about coordination and SOPs are very well taken. | would like to
inform the hon. Members that actually there are already SOPs of the Navy, of the
Coast Guard and of the Ministry of Shipping. But, the SOPs lack a legislative
umbrella. So, once we give this umbrella, | think, the SOPs which they have would be
strengthened. But his point is very well taken because it is finally the SOPs which will
enforce these laws and make them effective.

| would like to assure the hon. Members, through you, Sir, that where
fishermen are concerned, we have two broad issues of concern--Tamil fishermen
who are detained often by Sri Lanka, or the fishermen from Tamil Nadu who are
detained there; some times, they could be from Puducherry or other States; and
those from Gujarat who tend to be detained by Pakistan. So, these are our two big
concerns. But, these concerns are very much on our mind and we continuously work
to avoid incidents and wherever they are detained, to get them released.

Finally, | come to Lt. Gen. D.P. Vats. | appreciate the fact that he has
recognised that the authorised personnel need to be protected, need to be given
immunity. That is certainly our obligation as a state in ensuring that our forces are
properly equipped to their duty. So, Sir, | hope, that clarifies the issues raised by all
the Members. Thank you.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Minister.
The question is:

"That the Bill to make special provisions for repression of piracy on high seas
and to provide for punishment for the offence of piracy and for matters
connected therewith or incidental thereto, as passed by Lok Sabha, be
taken into consideration."

The motion was adopted.
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MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.

Clauses 2 to 15 were added to the Bill.
Clause 1, the Enacting Formula, the Preamble and
the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now the Minister to move that the Bill be passed.

SHRI S. JAISHANKAR: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Hon. Members, we shall now take up Special Mentions.
HUYT A FE JAUH-IY1 e W IS, §H AN 1 WIS He g Dl fora
2 ...(AH)... HYAT IIHI-37T] I IR 96 S ...(TaeM)...

Y GEIg IR I (TFEFH ) : TR, ! S 7, ST T (raeT)...

7t STFUTAFRY : AT ARIR G fY, TWeTd Hei 81 38 &, 319 39+ Wi R 9f3y,
AT |

[THE VICE-CHAIRMAN (SHRI BHUBANESHWAR KALITA) in the Chair.]

Need for restoration of public immigration service at
Mahadipur, Malda District of West Bengal

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, public immigration service at
Mahadipur Immigration Check Post in Malda District of West Bengal for movement of
common citizens, such as tourists, patients, exporters and importers of both India
and Bangladesh was suspended in the wake of Covid-19 pandemic. While many
other International Immigration Check Post bordering Bangladesh have since been
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opened for movement of immigrants following phenomenal improvement of Covid
situation, the Immigration Check Post in Mahadipur in Malda District of West Bengal
has not yet resumed the Immigration services. | would therefore, urge upon the
Government to initiate appropriate steps so that the severe constraints being
confronted by the local immigrants are removed and there is resumption of pre-Covid
immigration services at Mahadipur Immigration Check Post without any further loss of
time.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | associate myself with the Special
Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI' M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI MAUSAM NOOR (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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Need to simplify the mandatory requirement of annual renewal of the Other Backward
Classes Certificate by submission of an Affidavit at time of application

7t I A1 BIgR (NER) : 781Gy, TREKI a1 3 S 2q o fUwsT avi & srwufd
DI AU ST THATOTIH BT B qY TIIHROT BRI ST 21 T8 HIHI ol dR &g 9 31,
A TS ARG BYY & AD Bl QX1 B 5 BIHD AT &b YD ANCTHBIT &
HROT FIEIBRI &, IR 047 foht 8k a7 & forg =71 B

TP 97 TR B AT B o oNdiRft arwedf & Sifay ymora=r 1, &% 99 396
ERT AT W 3 A Je Uhsfde a1 SaS & MgR W, & dgdid 9
TAIHROT B &1 ST 81 I8 AR UihaT <9+ § 31 o X8 &, U% VT § ol
9 UThAT & HROT NERAT 3rwedf ok dedid &1 i eMasdd w9 | §¢ Sl g,
1T B JIRAT el iR yrT-gle # onfdres garg Y sl 81 b A U i e
31 et W8 8, R SNdReT srwyeft & STy TH1oT9= T 99 UR AdIIdhR0T 9 84 &
BRI B ATl H frd Xe1 usdT 2l

HeIed, WX A1 8 [ ARBR ST avwgelf 7 a7 ST FH109 & 8% a9
FIDHRT BT lhaAT DI AT T T, BRI WaT3ll H AT & FHY 3T BT
Ufthsfae iR o Hf <1 Uthsiae 3R 3y SXATdST & YR IR STl FHIOYH ]
THRT T8 § BIAT 8, A 399 daidl &l B I $F ST 3R M) arwgeff
TR TP 3MIH Ta1d MR Harelt I dfad 89 &1 a1 I G 81 SIe,
SR

SHRI JAWHAR SIRCAR (West Bengal): Sir, | associate myself with the Special
Mention made by the hon. Member.

it IFTEE SATST (BRATON) : HEIy, # Wi A1 & §RT I91Y Y fIRlY Sooi
H TR BT TG Bl gl

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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DR. KANIMOZHI N.V.N. SOMU (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need for Special Category Status for Odisha

DR. SASMIT PATRA (Odisha): Sir, the hon. Chief Minister of Odisha, Shri Naveen
Patnaik has been repeatedly demanding for Special Category Status for the State of
Odisha on account of the massive economic loss that the State faces due to the
natural disasters like cyclones, floods, drought that hit the State almost every year
because of which more than 80 per cent of geographical area and nearly 90 per cent
of population of Odisha are vulnerable. However, successive Union Governments
have not heeded to this very well-justified demand by Shri Naveen Patnaik and the
Odisha Government. The Union Government should take into account that the
guidelines of Special Category Status fails to factor in aspects like proneness to
natural calamities like floods, cyclones, drought etc. and low rate of mobilization of
resources. The changing of sharing pattern of various Centrally Sponsored Schemes
from 90:10 ratio to 60:40 ratio has already burdened States like Odisha.

6.00 P.M.

Instead of providing a helping hand, the Union Government has been citing Special
Category Status Guidelines due to which it cannot grant Odisha the Special Category
State status. However, such guidelines by the Union Government are not cast in
stone and can be amended just as many legislations, rules, guidelines and
procedures amended regularly.
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|, therefore, urge the Government of India and reiterate the demand made by
the my leader and hon. Chief Minister of Odisha, Shri Naveen Patnaik, to accord
Special Category Status on Odisha on account of natural disasters it faces and the
damage done by them to 4.5 crore people of Odisha.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the submission made by
the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Anil Desai — Not
present. Shrimati Vandana Chavan.

Need for amending the POCSO Act to revise age of Consent

SHRIMATI  VANDANA CHAVAN (Maharashtra): Sir, this year marks the tenth
anniversary of the Protection of Children from Sexual Offences Act, 2012, commonly
referred to as POCSO. While its enactment was definitely a watershed moment in the
history of child rights in India, we must also take this opportunity to reflect on some of
its shortcomings.

Section 2(d) of the POCSO Act has defined a child as an individual under the
age of 18. This has led to the suffering of many young couple between the age of 16
and 18 who are in consensual and non-exploitative relationships. Because the
consent of a child is immaterial, a genuine romantic relationship, which has mutual
consent from both sides, can get embroiled in the criminal justice system.

Several High Courts of the country have recognized the normalcy of these
relationships and pointed out that the Act was meant to protect minors from sexual
abuse and not to criminalize consensual romantic relationships amongst adolescents.

There have been several instances of misuse of the POCSO Act, especially by
parents who want to punish their children from attempting to exercise their autonomy
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in who they wanted to marry. Many a time, a couple elopes fearing opposition from
parents, resulting in situation where families file a case with police who then book the
boy for rape under the POCSO Act.

Hence, there is an urgent need to reform the law to revise the age of consent
and prevent the criminalization of older adolescents engaged in consensual and non-
exploitative acts. Thank you.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the submission made by
the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the submission
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | also associate myself with the submission
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the submission made
by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
submission made by the hon. Member.
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SHRIMATI MAHUA MAJI (JHARKHAND): Sir, | also associate myself with the
submission made by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the submission
made by the hon. Member.

Need for approval of funds for the work of doubling the railway line on the
Billi-Chopan-Chunar Railway Section

il IM wThe (A FERIA) : HEIGY, AN I8 SIS & & IAId AII9-gAR Yebel
Ve WS DI g 3 WSl DI eATs BT UHE Vel TS Ud DIt ST BIRSK 1 3
Yol ES P SIRNIHRT B ¥ SR U & Mfeard) siad AH9s & -1 SIRES
19T B U So! Mare] WY ArvTf=rd 81T @ik I8 snfeandt siad & folg arsherg
B B BN 9 X T$ A s A9q-RERTell, Fuq-Tgar e, Rl -®He!
TAT IRHETR-BYAT IS Vel Wl IR GIe<Ihrol 4701 B g iy & It 8T8, S
fep AT 2023-24 Teb YRT BIF BT 18 81 Yeb AIH el WS AUT-FAR TR &l QIS DHRI
BT BRI ST Y B 9 ¥l TS DI Wil < I9I€ 2020-21 W 81 gl B 39 ¥
S| TR SIBNIBRUT BT I B R B A 7 ¥ Wl WGP AN Bl S8 ¥
AT A DIl B SATGT W SATET GoATg, AT G T, AT Ud ATISAT BT HeATeT
A1 QT TAT Xeld BT 3 H HI gig BN AU-FAR Il WS BT BIgcl AlbeIT qd
D1 BT IR 7Y YeAd §RT YUl R Ned dls, Xl HATAT H HSAT ST bl 2

FRT 3T HIETH | Xl H31 off ¥ e 8 o ScoiRgd deai &1 efeesd v
BU [Ieell-AIIT-gIR Vol WS WR A8 & QIevIbRUl BRI 8 bs 1 Al Al
®I ATH FHRT (CCEA) BRI G-RIRT Wihd B ST BT HuT &, 6™ I8 I
SIEHR 0T TR 9 2fe 4_0 81 9, g=arg|

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the submission made by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.
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Need to resolve the issues faced by aspirants of Medical Education

SHRI BRIJLAL (Uttar Pradesh): Sir, medical education has been the first attraction
of large number of students in India. The Government of India has taken a large
number of initiatives to remove the hurdles by way of increasing the seats at Under
Graduate (UG) and Post Graduate (PG) level by increasing medical colleges in
Government and at private level. Despite redoubling the efforts still a lot needs to be
done.

Currently 96,077 seats are available at UG level — 51,712 in Government
institutions and 44,365 seats in private institutions. Similarly, 49,790 seats are
available for PG students — 30,384 in Government institutions and 19,406 in private
medical colleges.

Last year, 17,64,571 students appeared for UG examination to compete for
96,077 seats and 2,06,301 students appeared for PG examination for 49,790 seats. It
is understood that for UG exam, either students keep on repeating or join other
branches to settle down in life. In case of PG, more than 1,50,000 students either
keep on repeating or end up with MBBS only.

Situation is severe for girls with MBBS degree, as neither they are gainfully
employed nor are paid respectable remuneration. Providing one or two-year capsule
course or introducing College of Physicians and Surgeons (CPS), like Fellow of
College of Physicians and Surgeons (FCPS), with all India acceptability will go a long
way in helping students, especially the MBBS girl-students in settling down in life, at
least, by thirty years of age.

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI RAM CHANDER JANGRA (Haryana): Sir, | also associate myself with the
matter raised by the hon. Member.

LT.GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, | also associate myself with the
matter raised by the hon. Member.

Need for a permanent solution for sea erosion in Puducherry
and adjoining areas of Tamil Nadu

SHRI S. SELVAGANABATHY (Puducherry): Sir, | would like to bring to the notice of
this august House a very important matter wherein the dredging has become an
annual ritual to remove 7.3 lakh cubic meter of sand that accumulates every year. In
the recent Mandous Cyclone, the river's mouth has again been clogged, after 80 per
cent of the work had been completed. Therefore, it is imperative to find a permanent
solution to prevent the clogging of the estuary. Sea erosion is a permanent feature
between Marakkanam and Cuddalore in Tamil Nadu State, with a few pockets of
Puducherry territory coming in between. Karaikal, a district of Puducherry, is also
flanked by Tamil Nadu areas. As a result, dumping of boulders and construction of
groins by the two Governments has only resulted in inundating the neighbouring
areas. This continues to be a friction between the fishermen communities. Even
during the Mandous Cyclone, fourteen houses at Pillaichavady village had been
washed away by the sea. At the same time, the villagers of Bommayarpalayam also
have agitated during the recent cyclone. In such a situation, only a coordinated
action by the two Governments would bring a permanent solution to this long-
pending demand. | request the hon. Union Minister for Shipping to conceive such a
permanent solution for the Puducherry port also, by directing the NIOT, IIT, Chennai
or any other competent institute to recommend a project combining Tamil Nadu and
Puducherry. This may please be accorded ‘most urgent’ priority before the problem
goes beyond control.
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the matter
raised by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

Need for Geographical Indicator (Gl) Tag for Assam CTC Tea

SHRI AJIT KUMAR BHUYAN (Assam): Mr. Vice-Chairman, Sir, Gl or Geographical
Indiactor is a tag that is attached to products to inform buyers about its location of
origin. It is a patent of sorts that is globally recognized and conferred on products
that have distinctive qualities by virtue of being produced or made in a specific region.

Uniqueness is not a modern-day concept when sailors like Christopher
Columbus braved unchartered seas to look for spices and exotic goods; they did so
because they were looking for something unique which was not to be found anywhere
else.

The specific geographical origin of tea plays an important role in identifying its
qualities and developing its reputation.

Assam produces both orthodox and CTC teas and the widely popular Assam
Orthodox Tea has the GI (tag) since 2008.

Since we do not have a specific Gl (tag) for Assam CTC Tea like Assam
Orthodox Teas, this situation is only getting bad to worse affecting the already ailing
industry. The GI Tag will ensure that the quality of Assam CTC Teas offered to the
buyers remains consistent which, in turn, shall support better price realization for the
entire industry.
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| urge upon the Government, through you, Sir, to take up the allotment of Gl
Tag to Assam CTC Tea on a war-footing so that the same cannot be misused and
branded without the permission of the tea trade regulatory bodies. Thank you.

SHRI SANDOSH KUMAR P (Kerala): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, | also associate myself
with the Special Mention made by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI PABITRA MARGHERITA (Assam): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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DR. M. THAMBIDURAI (Tamil Nadu): Mr. Vice-Chairman, Sir, the Railway Minister is
here.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please first read the Special
Mention.

Need to give a stoppage of Shatabadi Express running between Chennai-Bengaluru
(12027 and 12028) at Jolarpet.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, | would like to bring the following grievance
of the people of Jolarpet to the kind attention of the hon. Minister for a resolution.
Jolarpet in Tamil Nadu is a major junction where the footfall of the people is increasing
day-by-day. Also, a new district was also carved out consisting of Jolarpet. With
massive increase in activities of the people, they feel that there is a need for stoppage
of a train at Jolarpet, to cater to their daily needs. In this connection, | request him to
kindly arrange to give a stoppage of Shatabadi Express running between Chennai-
Bengaluru (12027 and 12028) at Jolarpet Junction, which is a major demand of the
people of Jolarpet. | request the hon. Minister to kindly look into the genuine
grievance of the people of Jolarpet and do the needful so that the Shatabadi Express
between Chennai and Bengaluru stops (both ways) at Jolarpet Junction. Thank you
very much.

SHRI SANDOSH KUMAR P (Kerala): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
Special Mention made by the hon. Member.

Need to Start a new Railway line project from Mailaani — Farukhabad

37 Fyererel PR (STR USRN) : A STFHTEIE FB1Gd, H A& & AT A TRDR
&1 T HAT-HoEEE I3 Yl AR RIS B TRE AHE BT Asdl gl
T i-woEEe 78 Yad ded f[98M 39 94 & & gof 81 g1 2, W™ 39
URYISTT UR 3741 T BT URH 1 81 FebT 21 AT 150 fharier oidl 39 vl
RIS & RT B & 918 I 39 &5 ¥ A B arel Al ARl & oy ava
H1fad ERft 91 39 IS & H eIy QYT ISR & 7Y I1qaR Jiord 8| 1 &,
Y XeTd B 31 4 gfeg B8R

g s Nl oAlsT [AdbN & Y A WG R &b AI-91 AHRS
efCHhIv | W YA 99 Al E=F BIAT & BRI ATESBIYR 3R BTG oI
GRET Dl Tt | AHARS Hesil BT S[STd e AR, IITRT, IR, ST AT TTHYR
I BTl 4 811 I HG-T2ie X8 qreil IR AT Dl A Hel bl ard: §
FE P HIEH I AT el HAAT ST A T8 BHRAT AR [ $9 S5 DI GRATSH,
AT -HHEEE g Nl TS UR AN IoTC H I AqHh HRh JATRMY BRI Bl
YURH B DI HUT BN, FAH 39 IRISH & )T M & 915 & Bl [THbd &
A1~ < B AHRD AT Fet Tl

DR. SASMIT PATRA (Odisha): Sir, | would like to associate myself with the Special
Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

Need to revise list of beneficiaries of BPL and Ayushman
Card Schemes as per population of 2021

31l HT AT YR (FRATUN) : ARG, H 3MUD AIEIH H AIBR DI &1 AT a8
g fob TRIEY @1 A A< SHawa1ae BRA arel YRART P UG BIS 2011 DI ST
&% AR TR 1Y Y | S UBR H, S & T H21, A< AlG] il §RT S H NI
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3SR & oIy Ui AT S &1 TR 11 AT dTe] Db AT Bls 1Y
MY <, AT I WY 2011 BT ST &b AFAR I | $F Aee H, § g1 arsdl g o
2011 ¥ R 319 T T S ATl | SITGT BT FHI 81 bl & AR 39 & Alell H
T NG ¥ A STaTarae &3 a1ell &1 681 H§ 1™l §s ©, 3d: S SVl &
YR IR BTS FAMT I T8I B AT AP ATEIH H WRBR I JRY & b ddga
DTS AR ATGHT BTS 2021 BT AT b YR IR IAY STY, dTfeh FHT AR BT g77ehT
T4 et Al

it IFTEiE ST (BRATN) : ARGy, # wWd &l 39 vy | Hag SR g

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

SHRI' M. MOHAMED ABDULLA (Tamil Nadu): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

Decline in numbers of farmers who received Pradhan Mantri Kisan Samman Nidhi
SHRI JAWHAR SIRCAR (West Bengal): Sir, | would like to draw the attention of the

House to the decline in the number of farmers who received the Prime Minister's
Kisan Samman Nidhi, PM-KISAN. Many kisan families make or break even with the



[ 21 December, 2022 ]

assistance of just Rs. 6,000 per year paid in three instalments of Rs. 2,000 each
under the PM-KISAN Central scheme launched in 2019.

According to the Agriculture Ministry's response to a Right to Information
query, the 11" instalment of funds has fallen by as much as 67 per cent. There is a
sharp drop from 11.84 crore farmers who received the first instalment back in
February, 2019 to just 3.87 crore farmers who received the 11" instalment of Rs. 2,000
in their accounts in May-June, 2022. The latest 12" instalment was disbursed in
October, 2022.

Sir, the Agriculture Ministry may need to examine and locate the reasons why
this instalment-wise payment support system to farmers is falling so sharply.

| urge the Government to look into the matter and take necessary steps. Thank
you.

MS. DOLA SEN (West Bengal): Sir, | would like to associate myself with the Special
Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.

Need for ambulance facilities for patients in long-distance trains

SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, the subject of my Special
Mention is, 'Request for Ambulance Services in Railways'.

| take this opportunity to congratulate the Government led by hon. Prime
Minister, Shri Narendra Modiji, and hon. Railway and Communications Minister, Shri
Ashwini Vaishnav, on the success of Vande Bharat trains and the announcement that
the Railways are producing Vande Metro trains. As announced that the design
process is going on, | take this opportunity to request a cabin in long distance trains
be equipped with ambulance facilities.

Air ambulance is the only option for patients from far flung areas. And, it has
its limitations for the common people due to the high charter cost and availability,
especially, for patients from far flung areas like the North-East. Patients from my
State requiring ventilator assistance had to be taken by road from Nagaland to Delhi
and vice versa.

Having equipped ambulance facilities on trains will serve patients requiring
specialized life-saving treatments, better convenience, accessibility for treatment and
bring down costs incurred by chartering air ambulance.

|, therefore, urge the Government to look into the matter. Thank you.

7t BT THIE T (3799 : A1, § W@ B 59 fI9g § Aag dar gl

i} 31y ¥Rv1 ged ([NER) : A8iey, § 1 W &1 59 fIvy & Hag Rl g

it AT TS AIGRAT (ORI : 7S, H W W B 59 [AvT ¥ WG Bl
gl

S1. BT H1 (STRIES) : Heled, § A1 93 & 39 A9 9 Hag Bl g
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SN AES AN (FRTS) : HBIGY, H W1 W@ DI 5 [J9T & 1T Hag el g

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, | would also like to
associate myself with the Special Mention made by the hon. Member.

SHRI PABITRA MARGHERITA (Assam): Sir, | would also like to associate myself with
the Special Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | would also like to associate myself
with the Special Mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

SHRI VINAY DINU TENDULKAR (Goa): Sir, | would also like to associate myself with
the Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | would also like to associate myself with the
Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to associate
myself with the Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri K. Vanlalvena.
SHRI K. VANLALVENA: Mr. Vice-Chairman, Sir, at the outset, | would like to express

my heartfelt thanks to the hon. Union Minister of Agriculture, Shri Narendra Singh
Tomar, for his statement concerning the welfare of oil palm producers of the North-
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Eastern States. He mentioned in his statement that the Central Government
promised the oil palm growers....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Vanlalvena, you have
to read from the text that you have submitted. You are reading from somewhere else.
You are supposed to read from the text submitted by you. You are not reading from
there. So, you may please stop.

SHRI K. VANLALVENA: Sir, please allow me to continue.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your subject has been
noted. You may stop now because you are not reading from the text you have
submitted. It is something else that you are reading.

*Problem faced by farmers in North-East in selling their oil seeds

SHRI K. VANLALVENA (Mizoram): Sir, the Red Oil palm growers of different States
of the North-East are facing common problems in selling off their products of oil
seeds. Some farmers have cut down their plantations. Hence, | would request the
Government to help them and take necessary steps in this regard.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | associate myself with the Special
Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | too associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

* Laid on the Table.
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SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | too associate myself with the
Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Vanlalvena, you could
submit it again because you were not reading from the text that you have submitted.
Now, Shri Ghanshyam Tiwari.

Acute water scarcity in Shekhawati area of Rajasthan

£ g™ fHarst (oYM : H4Eiey, UwEc] &3 9% § 4RI, Hchi, S,
AT 3TaIer g RIen & [Ty S ST 21 3fsial & 916 o7+ 41 g& gy 8, S
SRTACT b STATHT = 1T IETST b I Pl &7 Bl 3T IRGTae! & & SN h
ERTE1 A 3Enfe Hifd & fov i foran g3 Igrac! & & vHTemel 7 e o
3T ST | JATSTTET P T8 37 ST+ HRTER g7y, WYl e drel Rifar fve
g fPAMI 7 FaTaR ISR WA Hifd 3R R HifT H 3Py IR feam g9
IR, AT~ <1 $4 &5 DI Hih BT bes ST 5| Jardl ISl = qer-gfar
BRI HRD (Ao Jo1 71T B 8, U] 319 Je! UFTae! &y MR Sel-WR & BRO]
T IR TS I U=l & IR B4 I fdd IR 81 gIa § o= & i
&3 ¥ TS g IAORAT T o G218 B 1 & 81 81 Yal IS BT Hiorae
Al 2, oI QErac] & v AR g 4 vgoTdl 9 Rrars Iy uril &l fdhoeld 81 T
gl $B a9 qd H=i1 STel STANT 7 @A &5 & folg 79 G I91 1<) &F Fefe dfex
I I S5 B GYTaHT b Bt 2, 59 I 1) I Bls dRdTs T8l Bl s 8, Tas
HRU AGTAST &7 H YT D1 FARAT TS AT 41 g 2

312 3MUh q1e| JF WX e g fob IR, wrEmeme’ sik Seufcrl o 39 exT
G H U B TR & T g aeIH HSH I01Y S|

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.
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Need for comprehensive state specific policy and allocation of adequate funds for
rare disease management

DR. KANIMOZHI NVN SOMU (Tamil Nadu):  Sir, as a member from the medical
fraternity, | would like to speak on the status of three important diseases for which the
Government has to take proactive steps. Haemophilia is a rare congenital bleeding
disorder. The blood does not clot in the normal way because it does not have
enough blood-clotting proteins. It requires protocol or prophylactic care to prevent
bleed. The Government should have a comprehensive programme 'Ashadhara’
which is currently under review for approval by the Ministry of Health. There is a need
to establish capacity and capability building and monitoring patient outcomes. The
Government should announce tax exemption for all drugs for Prophylaxis treatment.

Rare Disease Management is still in a nascent stage. In January, 2021, the
Delhi High Court had directed the Union Government to initiate new National Health
Policy for Rare Diseases by 31%' Marcy, 2021. Unfortunately, the Government has
made no new allocation for such a plan. There are 70 million people in India with rare
diseases. Globally, rare diseases are responsible for 35 per cent of deaths in the first
year of life. Thirty per cent of children with rare diseases will not live to see their fifth
birthday. These numbers are more drastic in India. Efforts for decentralizing care
delivery and maintenance of a public health registry to gather real time information on
patients to support research, planning and surveillance is mandatory.

Spinal Muscular Atrophy is a neurodegenerative condition associated with high
morbidity and mortality. The Government has to create a hub-and-spoke model with
the support of a centre of excellence with special grants to enable better access.
Efforts need to be taken to improve the quality of life for patients and caregivers and
for a multi-disciplinary approach like co-creating awareness and early detection of
SMA and clinical skill building of health care providers. There is a need for
comprehensive State-specific policy.

Therefore, | urge the Union Government to provide adequate care and funds
for the treatment of Haemophilia, Spinal Muscular Atrophy and other rare disease
management. Thank you.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | associate myself with the Special
Mention made by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | also associate myself with the Special
Mention made by the hon. Member.
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SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI RAKESH SINHA (Nominated): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the Special
Mention made by the hon. Member.

Need for strict law to control increasing population in the country

S1. fRRISt atet Ao (RIS : ITAHTEIS HBlGd, H 9] §s ol 9 ¥ 4
I~ B dTel Aehe &b Hae H dlel & (ol WSl gl g
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HEIGd, U |d H A9 KT DI FId ST Wl 9&<d1 §g ST d UG
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need for stringent legislation to control increasing population in the country

21 IETEE STTST (BRATON) : HEIGY, MU q31 <2 W Haferd 9gd &l Ayl [aud
UR 91 @ T HidbT {331, 39E oy ggarg|
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T STTHRT gl 81, AT 2030 H 1.5 3R, ITT 150 PRIS T 2050 H TS 166 BRIS Bl
ST $9d JARRRE AT gfg & S AR 2AifT & AR AT 31 Favel! &,
IHD! B W Bl B8 BIY STl &l IA<T: 3Uh AEGH I H)] AIBR A IAE © [h
HOR SR FRIFV B AR MY, dqTfh FHA TS &% W STgl Sl W)

RI0T 81 Aeh, IHS AT AHINTD Aol 9 FegTd 3 o1 T T weey g e o
Gfaemd et b qAT e [T Bl ey el

o. IR (S1) SLdt. 9 (Rer) (Ramn) : weigy, § 9+ 95 §RT SelY ¢
vy 4 ¥ Bl Hag HRAT Gl

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI BRIJLAL (Uttar Pradesh): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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Need to facilitate synchronisation of data on State rural-households portal
with Awas-plus list

SHRI NIRANJAN BISHI (Odisha): Sir, the State has collected details pertaining to
6.65 lakh households which have been identified via the State Rural-Household
portal. Data pertaining to these eligible households has been collected and
maintained by the State since these families were not able to enlist when the Ministry
had opened the window in 2019. A significant portion of these households are from
tribal areas and the Kalahandi-Balangir-Koraput region of the State who are in dire
need of accommodation. | request the hon. Minister to facilitate synchronization of
the details of all 6.65 lakh households which is currently held by the State with the
Awaas-plus list and in addition, to open the window for a minimum duration of
another month to incorporate the names of eligible left out families.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the Special
Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the Special Mention
made by the hon. Member.

Need to establish Central Narmada Research University in Jabalpur for study on
ancient cultural history of Tribals

SN YR It (980 Ue30) : HEIGY, Rl $ O 3R Ia H Afedl &1 fey
e B8] 8l AR ¥ AT BT ST BT ST {1 SIar 21 QAT &1 ura= a1 Al THaT
g, Sl 3FRGed & TE W Fardds ToRTd § UG @ Grs! dd 1,300 fharex
BT AR T B §Y BIIST AN b ST, TR 3R WG Bl it 2




[ 21 December, 2022 ]

A8IGY, del Sidl § fh S8t o 3R oy Afedl # gga! oI 9 UMY gold 8,
qg] A THET P RO AT A YU DI W Bicll &1 AT 4 31 g §Y AfS 84
THET TAaT & T YB3l Bl 7%, Al Y4l b AT qITaRvr bl Hferd I 81, STel dl
U] Bl, YT RIS P HIBITD Hacd DI Gol1 8l IT [ AT g9 HuaT
BT A< Bl, A THGT 3 A § Gob el TgHed WoIHT WC §U Bl

AEIGd, S Ugd (4 I8 -8RI A BT 1Y, STHRd & [h 89 39 IR fawy
ST SR 3 GOl R I of| 9 o H ARBR W [Fda BT arsdl § b a1 71
S A, Ui, ARG I®, ATfSaril IwIar &1 914 s & IR H 78 21,
SITBIRI BT Hebeld AR WREVN 8 U b ld THaT RAD IR, STaelgr # w1
fehQ ST T I8 Bl g

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.
MESSAGES FROM LOK SABHA - Contd.
The Constitution (Scheduled Tribes) Order (Fifth Amendment) Bill, 2022

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Constitution
(Scheduled Tribes) Order (Fifth Amendment) Bill, 2022, as passed by Lok Sabha at
its sitting held on the 21%' December, 2022."

Sir, | lay a copy of the Bill on the Table.
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SPECIAL MENTIONS - Contd.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Tiruchi Siva; not
present. Then, Shri Jugalsinh Lokhandwala.

Need for necessary steps to promote sports and improve india's performance in the
sports world

31 SPTAIRIE Argsdrel (POR1) : HBIGd, § A e & AR Wied &I 4R
H g1 R 2 3R $¥ 89 f49a WR &1 3R 3 98 b, 59 A7y &l o TSl
T3 |

HATET TeTE H5301, 8 7R Aal Sft & IRER 7 Raarfsai & wiedrg-, o+,
gfagT, Wg-Y@rg 3 &g s Had SoIg &l 74 T "Wl sfedr 3R 'eRie
Aeifue Qifsad W' I8t 81 29X RIonfeal &) sl TUT & dold IR Dl s
feaeaiy gfcraidrell § W= A § iR s9R Raarfsdl 9 Sfid &1 siel
EENEIR]

YR B! Wl S H FUR TR 91 & oIy SRexd & b WITH Bl Hoar
FHTS H fORTAT S| HHTS D1 W b YT TSIRAT el bl STHxd & AR 59 vl
AR GO GSId &l UScll, Wall BT Wpol {167 UTSAHH b H1 FHALN BRA1, YISAHH H
DHET IREd] b ARG RIe Afard R gY Wl § BIA| b UG Bl Jedidh
MRS BRAT Qd FR1er faureT gRT Fervd Graensti Bl qRT BRI R, S 3Tge! &
foTg Tasoie 991 TN B, 99 € Wall & forv wied ufdefadist w9 aarg, o
g} Aleel UR JATIRE har SIQl TRT, HITHRR, (AU 3R SRaORT IS8 &
ATEH 3 Well bl GrALsil Dl gerar o1, R WicH Big=¥ & oY 7Y 3R ol
Heb| AT, g, AT, s FHIST 3R AfST3l Bl SIIGT Wl bl 43 gRT
A 21 Ui, a1 & S 3R ITa! gl o oIy WicH gedarg arg dR-1 argy|

I GNHR I AR T ¢ fb Wl & WR Bl 9817 & foTU STH HSH ST
STq|

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention made
by the hon. Member.

SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, | also associate myself with the
Special Mention made by the hon. Member.



[ 21 December, 2022 ]

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Sanjay Singh;
not present. Then, Shrimati Darshana Singh.

Need to take steps to prevent wastage of water and promote its conservation

siteht e R (SR US9) : HEIGY, STd AYS & Silad &1 98 389 28 &,
ST TS ST 37U+ ST & AW bl YUl T8I HY Febell &1 3 T8 Dol §Y MUR
Y 81 Y81 © f SR IR Uerme H20 S =¥ STef Sfiad 3R TH 1= Bl JH{hd B Q90
& GHI g1 3R TRI H WY 8 TR Ih 0 STl Ygd Dl Hhed+l b HIY 15 3,
2019 BT "STeT ST fHe o T &l IR TR STt Siae fee' & d8d 9Ty U
S HRIHH B 'S TR ST’ BT A4 {31 AT 81 9% d8d Hiifad Tdd lh ®l 55
e T8 UISTel SUSTE] BRI ST 21 3.6 oTRG BRI SUd | §9 TSI Dl 2024
b YR BR D1 1&g § A-1I JGT H31 ST b Hebod 3 TS A&Rd b 13,800 BIC
DI HaTs W AT SHAID M & AN Tb Tl I Uil BT AYRT 814 1M 51 594
HIESTRI DI GI-GR dP U o Tal ST ISl 2l WhaR, SclldgiRRIe 3lfs & oy
RISHTR & 1Y 37a¥R GioTd §U 21 370 7Y TR Hl 81 72 €1 Joh diex g gicHe
e 3R TSGR Acad & STt Uil &l Ul bl GEIRT & oy 75
THID! BT AT fohaT ST R8T 8, <ifth T Uil & aRETs) Uh ds! IAvT B

31d: H ARBR W IFRIY BT d18<l! § b Ul Bl IRETal Dl bl & oIy
JHTd HEH IoTY SITG IR a81 STt Waa- a1 U diex & YA: STAN Bl Arcdfed
P P FoTU IS ST STRRT AT FATIT ST

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, | associate myself with
the Special Mention made by the hon. Member.
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SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI PABITRA MARGHERITA (Assam): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, | also associate myself with the
Special Mention made by the hon. Member.

Need for zero fees for SC/ST and poor students for different courses in
colleges and universities of Uttar Pradesh

1l IS (JTR QYD) : HBISd, QU Bl (I TR e & 69 T8 gl IR U9 H
Ty 2007 W DR 2012 qh &b AT BRIBIA H dchlel &I H3l - §9 THR
THRT B FHT 3R 104 ool drRiera § Tal/Tel 9 TR B &l 141,
DIAT T SIRT B TR USHIA B AT 9K TRIG BT & (oY Bl oY, d9 § G4l
BT 791 6T BT B BRI Al SAD! BT BT IGRAT FHIST HeIToT fIUrT e}
qP B V&T AT, ifhT SR T2 H 99 IRBR 7 ORI BT B IRy WH B &l
21 SD] IoTe J SR U H ORI BT Bl dietoll 1 iR faeafqemerat 7 usier &
39 & 3R Bal fb U8l WG IhY 33N, d9 URIe B8Rl 39d! aoig I BolRi




[ 21 December, 2022 ]

T/ Q] BT & YA @A 81 71T 81 THM B BT TS R 81 T 8,
STefh BT s a8T I ITT-370 L1 H &7 g1 3y ¥ |

W B WRBR A AN & 6 qd H Il I8 SIRT B IR a3 feel SR a9
AT ST, YA ST 3R AR & BIF] Bl BIAGRT Bl Faeel J:
JIRE BT D LA B |

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | too associate myself with the
Special Mention made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the Special Mention
made by the hon. Member.

Need to address the dilution issues of mandatory act related to Jute Sector

MS. DOLA SEN (West Bengal): Sir, the jute industry is growing golden fibre and
engaging 3 lakh mill workers; 3.90 lakh workers and 40 lakh farmers, who are
dependent on it. Jute, being bio-degradable fibre, is eco-friendly, environment-
friendly, agro-based industry in agrarian country, traditional industry, labour intensive
and profitable industry. There is ample scope of exports and it is vital part of
Rs.10,000 crore industry and involving three crore population in Bengal. The
Government procures raw jute from farmers at the Minimum Support Price of
Rs.4,750 per quintal (22-23) but this reaches the mill at a whopping Rs.7,200, which
is Rs.700 more than.....(Interruptions )...
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SHRI RAKESH SINHA (Nominated): Sir, the party symbol is being shown and it is
not good.

MS. DOLA SEN: It is not party symbol. Here, it is written 'Stop plastic bags.'
..(Interruptions )... Don't be crazy Rakeshyji. It is not party symbol.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You carry on.

MS. DOLA SEN: It is in favour of jute. ..(Interruptions).. No issue is there.
..(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Ms. Dola Sen, please stop
that because you cannot show that. .. (/m‘errupt/ons)... | understand but please stop
that. ...(Interruptions)..

MS. DOLA SEN: | cannot show jute file! ...(Interruptions)..
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your speaking is enough.

MS. DOLA SEN: It is so unfortunate, Sir. The Government procures raw jute from
farmers at the Minimum Support Price of Rs.4,750 per quintal (22-23) but this
reaches the mill at a whopping Rs.7,200, which is Rs.700 more than Rs.6,500 per
quintal cap on the sale of the final products. Unfortunately, despite India being the
largest jute producer, Bangladesh covers three-fourth of the global export market.
From 1987, Mandatory Packaging Material Act for jute is there. FCI buys jute bags
from JCI 100 per cent for food grains and sugar. Now, FCI proposes moving from jute
to high density polyethylene, polypropylene plastic bags through GeM portal in open
market. This move would not only ruin the jute farmers, jute industry, jute workers
and Bengal's employment and economy simultaneously, but there would also be
devastating hazardous effects for health of Indian citizens and environment of India as
well. | urge upon the Central Government not to dilute Mandatory Packaging Material
Act, not to permit this anti-people move, to control price fluctuations in jute market
and to encourage jute industry and take responsible role for the growth of jute
industry so that the farmers and the workers and we, the people of India, may
survive. Thank you.



[ 21 December, 2022 ]

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | too associate myself with the
Special Mention made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | too associate myself with the
Special Mention made by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | too associate myself with the
Special Mention made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | too associate myself with the Special Mention
made by the hon. Member.

SHRIMATI MAUSAM NOOR (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

SHRI JAWHAR SIRCAR (West Bengal): Sir, | too associate myself with the Special
Mention made by the hon. Member.
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Need to take action on lllegal occupation and encroachment on the lands of
PSUs namely HMT and IDPL in Hyderabad

DR. K. LAXMAN (Uttar Pradesh): Sir, in Telangana and especially around the city of
Hyderabad, large extends of Union Government's lands are being subjected to
encroachment which underscores the imperative of taking concrete measures to save
the land owned by different public sector undertakings and Union Government
agencies. Sir, for instance, HMT was established in a sprawling campus of 880 acres
in Qutubullapur, Hyderabad in which 5000 employees in 3 divisions were working.
However, now, only one division is functioning with about 300 workers, and others
have become sick.

Out of 880 acres, 20 acres of land have been reportedly occupied by local land
grabbers. The State Government has also taken back 120 acres claiming that it was
excess land in possession of HMT, 60 years after the company was established.

Similarly, there has been prolonged ongoing legal battle on the land given to
IDPL by the then AP Government in Hyderabad. An extant of 891 acres and 38 guntas
had been given to IDPL for establishing its unit. Now, the unit became sick and its is
learned that a few individuals claiming to be GPA holders have encroached on an
extant of 200 acres of land.

Now, the price of land in the city of Hyderabad has witnessed rapid escalation.
Obviously, the land grabbers have been targeting huge extent of lands that are the
under the control of public sector undertakings.

| urge the respective Ministries to take stringent action to save the precious
lands which are meant for the larger public welfare and nation building.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.
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Need for infrastructure and manpower for better CGHS operations in Visakhapatnam

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, Visakhapatnam has a very large
number of serving and retired Central Government employees eligible for availing
Central Government Health Scheme (CGHS) services. The number of CGHS
cardholders in Visakhapatnam is 11,089 and the number of beneficiaries in
Visakhapatnam is 26,756. Further, more than 120 Central Government Organizations
are located in Visakhapatnam.

As per CGHS scheme guidelines, Visakhapatnam is eligible to have three
Allopathic CGHS Wellness Centres as the norm is to have one Wellness Centre per
2,000 cardholders. However, only two Wellness Centres are currently operational in
Visakhapatnam and both operate from rented premises. The quality of infrastructure
and manpower in both these centres is extremely poor and needs immediate
improvement.

One Ayurvedic and one Allopathic unit have also been sanctioned for
Visakhapatnam in 2018 but they are not functioning. Recently, five doctors have been
allocated to AP/Telangana region but due to the absence of a pharmacist, these units
are yet to start operations.

For five years, there has been a proposal to acquire land from the State
Government for the construction of a new CGHS building for housing the CGHS
Wellness Centre. The District Collector had offered 30 cents of land in Chingadhili
Village, Visakhapatnam Rural Mandal at a cost of Rs. 2.9 crore, and a decision to
acquire the proposed land is pending with the CGHS Directorate, New Delhi.

| request the Ministry of Health & Family Welfare to immediately acquire the
land offered by the Visakhapatnam District Administration and immediately undertake
construction of a CGHS building in Visakhapatnam.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.
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Need to pay pending salary/wages to employees of
Heavy Engineering Corporation, Jharkhand

ST AT ATOH (FRES) @ IUFHI ST, 31 U1 TS HIF UG Dl ATAR
3 & T 31TaehT 9gd-95d gIaTs|

TSI & &7 H HeY %! &l r=udl UTE 8d7 SoN=IaRT BRURIE, SIRES &I
fRIfT st R 21 a8l & HHaRal, Sf¥dl, ShaR] Bf IRE T4 I TI%aE
TE1 et X1 21 A1 Hahe I ST I8 YISl & HHAINAT Bl Usd &g 99l | qof
I TET YT XET € 8iR a8l yEe o RIN YT 81 8 81 R sessil A3 &
3N faepT H A qul YiH®T FHTs, RT6 ged Slaey, $OlIR 3R AfTHRT a7
R <7-faeer A favera gU, 9 311t 31U gdl &) Wi 9 el < UTIE Bl Sd &
MR SURT I-THR Ja8Td &l I Soltgd, RieH a8 SHIGT 4 98’ HiasT &
forT TSl Sars fhar o, fFR1eT 8, 981 Tdlissl &) I&T IR o< 8l Bl
UISHl & UTH 980 AR BIAQY &, offh AT | HH Bbl g 8 Ydsdl Bl
I W HHART WU 21 B 99 Ud 5 QeI Goll [SUICHE § Hol $HR Bl 91
gs 11 He1 AR 3l 2l Se¥i] | ST A1 Y fdh STaTevellel H8m §IRT 1958 H
WUT §9 AUl S%1 & JTOER &I DIy W © Il Tol; 98l $ HHATRY,
ShaRI 3R HHH] DI FHTIT I D [&IT ST JAT TAGH! Bl oA T[S AITHS!
IR SRNFEX Hd T ST, Rifd dvasvd gRT 3lcts AfTHRT HH-HYR &
3 1 g=IaTE |

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | associate myself with the
Special Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the
Special Mention made by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | too associate myself with the
Special Mention made by the hon. Member.



[ 21 December, 2022 ]

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. V. SIVADASAN (Kerala): Sir, | too associate myself with the Special Mention
made by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | too associate myself with the Special Mention
made by the hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | too associate myself with the Special
Mention made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the Special
Mention made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | too associate myself with the Special Mention
made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The House stands
adjourned to meet at 1100 hours on Thursday, the 2" December, 2022.

The House then adjourned at fifty -one minutes past six of the clock till eleven of the
clock on Thursday, the 22" December, 2022.
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